FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SUUMAYA INDUSTRIES LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Suumaya Industries Limited
2 Date of incorporation of corporate | 11-08-2011
debtor
3. | Authority under which corporate | ROC Mumbai
debtor is incorporated / registered
4. | Corporate Identity No. / Limited | L46411MH2011PLC220879
Liability Identification No. of
corporate debtor
5. | Address of the registered office and | Regd. Office:
principal office (if any) of | Wing B, 20th Floor, Lotus Corporate Park,
corporate debtor Western Express Highway, Goregaon East,
Mumbai, Maharashtra - 400063.
6. | Insolvency commencement date in | 02-08-2024
respect of corporate debtor
7. | Estimated date of closure of | 29-01-2025
insolvency resolution process
8. | Name and registration number of | Name :Pawan Kumar Singal
the insolvency professional acting | Regn. No : IBBI/IPA-001/IP-P01172/2018-
as interim resolution professional 2019/12229
9. Address and e-mail of the interim | Address: MP 114, Pitampura, Delhi 110034
resolution professional, as | Email : pawansingal S0@gmail.com
registered with the Board
10. | Address and e-mail to be used for | Address: 8/28, 3" Floor, W.E.A, Abdul Aziz
correspondence with the interim | Road, Karol Bagh, New Delhi -110005
resolution professional Email : cirp.suumaya@gmail.com
11. | Last date for submission of claims | 16-08-2024
12. | Classes of creditors, if any, under Not Applicable
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)
14. (a) Relevant Forms and Web link: https://www.avmresolution.com/legal-

(b) Details of
representatives
are available at:

authorized

framework/ibc-forms
https://ibbi.gov.in/en/home/downloads
Physical Address: Not Applicable




Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, has ordered

the commencement of a corporate insolvency resolution process of the Suumaya Industries
Limited on 02-08-2024.

The creditors of Suumaya Industries Limited, are hereby called upon to submit their claims
with proof on or before 16-08-2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Pawan Kumar Singal

Interim Resolution Professional

Suumaya Industries Limited

Reg No : IBBI/IPA-001/IP-P01172/2018-2019/12229
AFA Valid upto 30-06-2025

Date :04.08.2024
Place :New Delhi
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PUBLIC NOTICE

NOTICE IS HEREBY GIVEN that (i) Share
Certificate bearing No.47 (Old No.21) with
respect to 5(five) shares of Rs.50/- each
bearingdistinctive Share Nos. 101 fo 105

PUBLIC NOTICE

This is to give notice to the General
Public that (1) Mr. Pradeep
Kashinath Borje (2) Girish
Kashinath Borje (3) Mrs. Aarti Anil
Borje (4) Mr. Prakash Kashinath
Borje residing at Flat No. 53/2473,
Radheshyam Co-op Hsg. Soc, Ltd.
Gandhi Nagar, Bandra East,
Mumbai — 400051. Co-owner of
this flat having share certificate No.
6 bearing Shares Nos. 1 to 15
intended to sell it to Mr. Prashant
Patil and Mrs. Roopali Prashant
Patil.

(both inclusive) and (i) Share Certificate
bearing No.48(0ld No.42) with respect to
25 (twenty-five) shares of Rs.50/- each
bearingdistinctive Share Nos.516 to 540
(both inclusive) issued by Jeevan Vijay
Co-operative Housing Society Limited
(“Society”) standing in the name of (1) Mrs.
lla Giriraj Jetly to which is annexed the
right of occupancy of Flat No. A/202, on the
2nd floor in Jeevan Vijay Co-operative
Housing Society, situated at Dr.
Charatsingh Colony Road, Chakala,
Andheri (E), Mumbai - 400 093, has been
lost or misplaced for which the Society has
received a request for issue of duplicate
certificates. Any person(s) in possession
of the said Share Certificate No.47(0Old
Mo.21) and Share Certificate No.48(0ld

Any person having right, title,
interest, claim, demand, objection
of whatsoever nature in upon or r i
No.42)or having any claim(s) to the
aforesaid shares should notify and lodge
such claim(s) with the Secretary of the
Society having address at Dr. Charatsingh
Colony Road, Chakala, Andheri (E),
Mumbai — 400 093 within a period of 15

against the said flat in the form of

ownership, possession, gift
exchange inheritance, decree,
tenancy, lease , mortgage or in any
other way, inform in writing within
7 days of publication of this notice
failing which the said transaction
will be completed.

(fifteen) days from the publication of this
notice, with copies of such documents and
other proofs in support of hisherftheir
claims. After the said period no claims will
be entertained and the Society will
proceed to issue duplicate share
certificatesin respectthereof.

For and on behalf of
Jeevan Vijay CHS. Ltd.
Hon.Secretary/Chairman

Sdi-
Prashant Patil
Roopali P. Patil

Place: Mumbai
Date: 040872024

qrdt gefavar w9 g& sl Place : Mumbai __Date: 04/08/2024
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33(7)(B) of DCPR, 2034 of Kashidham Co- Op. Hsg. Soc. Ltd.'s
building known as Kashidham situated at Yeshwantrao Tawade
Road, Dahisar (East), Mumbai 400 068 Plot Area = 439 Sq. Mts.
comprising of 20 Residential members. Blank Tender documents
can be obtained from 5th Aug' 24 to 12th Aug' 24 between 10.00
a.m. to 06.00 p.m. on payment of Rs. 5000/- (non-refundable)
in cash or Demand Draft in the name of "KASHIDHAM CO-OP.
HSG. SOC. LTD." from Secretary at Kashidham CHSL, Dahisar
East, Mumbai - 68.

Tenders to be submitted at Society Office between 10.00 a.m.
to 06.00 p.m. from 14th Aug' 2024 to 16th Aug' 24 along with EMD
in the form of Demand Draft of Rs. 1,00,000/- only (Refundable)
to be drawn in the name of the society "KASHIDHAM CO-OP.
HSG. SOC. LTD."

For information Please contact
Secretary Cell No. 9082792115
Chairman Cell No. 9004601037

For Kashidham Co-Op. Hsg. Soc. Ltd.

Chairman/Hon.Secretary/Treasurer

& cirp.suumaya@gmail.com
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FINANCIAL EXPRESS

FORM A

PUBLIC ANNOUNCEMENT
| Under Regulation 6 of the Insclvency and Bankruptcy Board of India
{Insoivency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

SUUMAYA INDUSTRIES LIMITED

. RELEVANTPARTICULARS

. |Name of Corporate Dabtor ‘Suumaya Industries Limited

2, [Dale of incorparaiicn of Corporate Debdar | 11-08-2011

3, |Authority under which Coeporate Dettar is 'I-m!;gmmr':;nmmi&s Rl
incarparated [ regstenad

4, |Comporabe ken lity Mo, ¢ Limibed Liakiliy
[sdentifcation Mo, of Comporate Dabilor

5, |Address af the reglstaned office and
peincipal offica [if arvy) of Corporale Cetlor | Park. Weslern Exprass Highway, Goragach Easl

Murmibal, Maharashira - 400063,

L4411 MHZ011PLC2 20679

B, 'rrsd';'anl::.lmmen:arrerﬂ dale in ln2-08-2024
raspacl-of Corporate Dablor
7, | Estimaled dale of closure of nsolvengy  (29-01-2025

(gL iy proCess
. \Mame and Regisiraion rumber of the Pawan Kumar Singal
insohvency professional acting 25 Intedim | Riegg. Mo BELIPA-0I11P-POTIT 2201 8- 201912229
[Fesokton Professional | AFA Valid upto : 30-06-2025
g, [Address & email of the interm mesclubian | Address: MP 112, Paampura, Delhi 110034
prohessional, as regislened wilh the board. | Emall - pawansingal50@gmail com
10 |Address and e-mail 3 be used for
comespondanna with the dnfenm Karol Bagh, Mew Dethi-110005
|Resakson Professional Email : cirp stumayadigmal,com
11, |Last datn for submission al claims | 16-08-2024
12| Ciasses of crediors, # any, under dausa (0] | Mol Applicable
| o sub-section (64 of secton 21, ascertaned
by the Ineam Resclubion Professional

TV VISION LIMITED

CiN; LELZ00MHIOOTPLCTTET0T
Aegd. O, 4% Floar, kdhikei Chambers, Ot Compiis,
Mow Link Aoad, Andhen (West), Mumai 200 053
E-malt G2 heision,n; Webaia: waw bavigionin
Tel- 42& - 4083 0000, Fax 428 - 2639 5459

|Regd. Office: Wing B, 20th Floor, Lalus Carporate |

| Address: 228, 3d Fioor WEA Abdul Aziz Road, |

13, \Mames of insolvency professionals identfied | Mot Applicable
i ack a5 authoised representative of credions
|inacass (ees namas foraach class)

14, (ah Relevan! ferms and
1) Detzls of authorzed represenialives

are avarlable gt

framewarkinc-forms
Filtpes ik o infen/homadawnloads
i} Physical Addrass: Mot Applcable

Natice 5 hereby given thal ®e Mational I;fnmpaw, Law Trbura, Mumba Bench, has pedersd |

fha commancamant of a comporabe insolvency rasolufion process of the S wumiaya Indusiries Limibed on
02-08-2024

Thecredilors of Sunimaya ndustries Limited, ara heraby caled upon o submil Ser clairms with proal on
o bedore 16-08-2024 (o the Fienmresalution prafessional 3 he address mendoned againat ensny Mo 1)

Thee Eraancial crecktors shal subend their clars wilh prool by seciranicmeans cily, Allather cedilees may
subrrt the clams with proofin persan, by postarby alectronic means.

Submissdan of talse or misleading proofs of claim shall attract penaffies. Sl
Pawan Kumar Singal
Duabe : 04.08 2024 Intesim Resciution Professional for Suumaya Industries Limited

Prace; Mow Dehi

|{a} Web Ink; hitps:fwwwavmresolution, comiegal- |

Regn No : IBBEIPA-O NP-PI117 2201 8-201 012229

INFORMATION REGARDING 17™ (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

The members ars hersty inlorned that the 17 (Severeenth] Annual General Meefing {“AGM")
of the: membsees of TV Vislon Limfed (the Company™) wll be helt on Friday, August 30, 20294 st
03.30 pum, {IST), throwgh Video Confersncing 5" WOther Audio Visusl Means (*0AVKT) incomplance
with the applcable provisions of the Comparies Act, 20405 ["Ac} and ndes famed thersunder, raad
with the appbcabla cimulars issued by the Minsing ol Corporate Affairs and the Securtias and Exchanga
Board of India (collactively mfered fo as ‘reledant crculans’), to ransact the businessas as sat ol in
it Mafen of the AGM

In complianca wilh the selavant cirmilars, the Motice of tis AGM along with &neual Repor for tha
Financial e 202329 is baing sent only through slecironic mada by a-mail 1o those Members, whisa
names appedr N Fw Aegishes of MembersBenelicial Owners mantaned by the Depostones as an
Friciny, August 02, 7084 and whods amal addnisses are regisherad with he Company of Link [Mima
(iedia) Privale Limied, Hegistar and Shars Teansler Ageis (HTAT or heir respective Deposilony
Partcipants *0#a7),

Mumbess can join and pasticipate in fhe AGM thiough VCROBM faciity enly, The rsinactions b joining
ihe AGK and the manner o pafcipation in e Bemats e-voling o csting vote Bowagh E-vnling
during AGKM vl be prowided in the Motice ol $he AGK. Members paricpsting thiough the YCAOAYM
fackity shall be counted for the purpose of reckoning e quendm under Saclion 103 of the Act

Tha Motice of AGKM and the Arval Beport for the Finarctal Year 2023-24 will be mace avafable an
the webabe of tha Compame at wans, bodsion in, webate of b Siock Exchanoes |e BSE Limited and
Kational Stock Esxchange of inda Limited &t wwsw besindia.com and v resindiz com respactivaly,
gnd on the website of the Mational Secunties Cepository Limsted {"®S0L") at nlps
wve evting red com. Mecassary arangeenants have b=an mada by the Compary weh NSCL 1o
laciitale Remala a-woling and E-wating during the AGH

Membsrs whio are holding shams in physical form or ahe hese nod regisiand their a-mail address with
the Gompany | Depasitory or any parson who acquires shanes of the Gompany ard becomas a
Mo of the Compary afr he Malic beas been sort dlectranically by the Campany, and holds
shams &2 of the cul-of dale, Le Friday, Apst 23, 2024, such members ey olrtan the Liser 1D and
pazaward by sencrg a reguest ab hetpdesk evotng @ nsdlonm o il heipdesk@linkintime oo
Hioweerver, IF & Member B anesdy registered with NSOL tor Remete e-voling and E-voling duting AIGM,
ther emising Usar I0-and password can be used for casting vole.

Membars who have not regsieid thelr emall addess and hilding Ecully Shares in Demat lorm am
requasizd o registar heir e-mafi address with the respacive 0¥ and the Mambarg-holding BEquiy
Shares In physica! fam may get their a-mal addresses ragistared with RTA ol the Company b
submitling Form ISB-1 {avalable on the websha of the Company &% in:fveye bovisbkon nfrvesior-
communication ghp duly filed and signed alongwith requisite documents fo mf helpdesk @ inkintima,coin.

Tha Mambers are requested to camehully read 2 tie Netes 28 ot in the Noties of g AGM ard in
partcular, mstrucicns dor joening and attending 1he AGM through WCAOAYM, manner of casfng vols
through Remobe e-yohng and E-wpling durng the AGM

For TV Vigson Limfled

S

Shilpa Jaln

Place: Mumbal Company Secratary & Compliance Officer
Date: August 05, 2024 ACS Mo 24578

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

USTURDY INDUSTRIES LIMITED"” OPERATING IN MANUFACTURING
OF IRRIGATION SYSTEMS AND POWER GENERATION PRODUCTS

BASED OUT AT PARWANOO, HIMACHAL PRADESH.

(Under Regulation 384 (1) of the Indolvency and Bankmnupicy Board of India
{Insalvency Resclution Process for Corporate Parsons) Regulations, 2016

RELEVANT PARTICULARS
I Mame of the Corporate Debtor  STURDY INDUSTRIES LIMITED

along with PAN/CIN/LLP Mo. | PAN AABCSS4I60 | CIN: L25209HP1985PLCONSEST
2. Address of the ragestarad office | Registered Office: Plot Number 57, First Floar
|- Baclor-1, Saclor-2 Parwanco, Solan, Kasauli,
_ | Hmachal Pradesh-173220, India
3. URL of website hitps:www, sturdyindustries.in
£ Details of place where majority | Guwahali, Assam
of fixed assets are located
5.1 Instafled capacity of main
products! services .
&, Quaniity & vehee of mam products!| INR 00,38 Crore.- Revanue for the Financial
senices sokd in last inancial year | year ended 31st March, 2024 basis audilad
b ; __ [financial siatement
Mumber of employees’ workmen | 07
B, Further details indhuding las! availabla) hitps:/iwww.sturdyindustries.in/
fmencisl stalements (wilh schedules) | Also may be oblamed by sending an email 1o
fw years, lists of craditors, cirp.sturdy@gmail.com
redevant dases for subsequent events
| of the process ara available at _ _
& Eligibility for resolution applicants | hitps:iwww.sturdyindustries.in/
under section 25(2i(h) of the A= may be obtained by sending an email to
‘Code is availableat _ __;Irp:sturdy@gmall.:nm
Last dale for receipt of expressan | 20.08.3074
of inderest [

11, Drate of issue of provisional list of | 30.08.2024
prospecive resclilion applicants |

| 25151 48 MTPA (Singls Shift)

& |

2| Last date for submissionof | 4.09.2024
(obyections to prowsional kst |
15 Dt of issue of final list of 14.09.2024

prospective resofution applicants
M. Dale of issue of Information

memorandum, evaluation mab

and request for resciution plan fo

119.09.2024

Place; haw Deki

MONDAY, AUGUST 5, 2024

21

_ prospecive resouion appicants |
t5! Last date for submission of 19.10.2024
rasoeution |:I|-EI'IS-
. Process email id to submit ECH t.]rp,aturd:._r@gmail.:.#m
Sl
Dake - 05082024 CA Anurag Goel

Resolution Procassional for Stundy indusiies Limited
Regn. No.: IBBYIPA-O011P-PIOETER017-18/11460
Regd. Address: Plat No. 6, First Floor, State Bank Magar, Pagchim Vihar, New Dethi-110063

¢

Utkarsh Small Finance Bank
Aa_.'pﬁ':' Ummeed Ka Khaata

e e e —=

--l:ﬁ;-S.l:.he-d_;I.ed Commercial Ban k)
Registered office address: Utkarsh Tower, NH-31 {Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105.

Unaudited Financial Results For Quarter Ended June 30, 2024

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portlalio (2 cr)

& Return on Equily

31% 18,798 18.1%*
& Deposits (% cr) & Return on Assets
30% 18,163 2.3%*
E
£ & Total Assels (7 cr) & CRAR
=
S 28% 24,891 23.18%
-
& Operaling Profit Pre-Provision (7 cr) & Gross NPA
41% 311 2.78%
& Met Profit (7 cr) & MNet NPA
28% 137 0.26%
=
WFYE 2 intakns)
Parliculars Quarter Ended Year Ended
June 30, 2024 (March 31, 2024 | June 30, 2023 | March 31, 2024
N Unaudited Refer Note 5 Unaudited Audited
1 Total income from aperations (nef) 95,591.69 49,5620 72.049.53 3.17.B41.16
2 Net Prof for the year/penod (belore 1ax, escaptional and/or extraordinary itams) 18.624.01 20,834 67 14,456 49 fi5,938.63
3 Mei Profi/iLoss) for the yearperiod before fax (after excaptional and'or extraordinary items) 18,624.M 20,834.67 14.456.49 (5.038.63
4 Net ProfitiLoss) for the year‘period after fax (after excepteonal and'or extraordinary items) 13.739.67 15.965.65 10.749.52 49 762 BS
5 Total Comprehansae Incoms for the veanpenod [Comprising ProfitLoss) for the perod 13.739.67 15,965.65 10,749.52 49, 762 B5
(after tax) and Other Comprenensive Income (afier tax)| (Refer Mate 3)
G Paid up Equity Share Capital (of 10 each) 1100143 1,08,845.75 a3, 50047 1.09.84575
7 Reserves (exchiding Revaluation Resardg) 1,87.373.08
8  Secunlies Premium Account 55,672 74 55,427.78 28.614.63 h6,427 78
g  Net worth® 27221980 272224 67 1.84.213.92 272224 67
10 Paid up Debt Capital / Outstanding Debt 211.265.41 1,99,508.08 2,24.539.65 1,99, 508,08
11 Outstanding Redeermabde Preference Shares -
12 Debt Equity Ratio™ (.68 0.67 1.06 067
13 EPS Basic (3] (nof annualised for quarters) 1.260 1.45 1.20 47
EPS Dilsted (%) (not annuakised for quarters) 1.24 1.44 1.20 4.7h
14 Total Debt*™ to Total Assets ratio B.40% B.35% 11.56% B.35%
15 Capital Adequacy Ratic 23.16% 22.57% 19.81% 2E57%
16 % of Gross NPA 2.76% 251% 3.13% 2.al%
17 % of Net NP4 0.26% 0.03% 0.33% 0.02%
18 Ratern on Assets (not annualisad for quarkers) 0.57% 0.72% 0.57% 245%
19 Capital Redemgfion Heserde
20 Debenfure Bedemplion Resarve - -

" a5 per ABI guidelines.

Moles fo the financial results:

Place | Mumbas
Date : August 03, 2024

** Dabt represants total borrowings of the Bank & Equity consist of Share Capital plus Raserves

1. Theabaowe is an extract of the format of quarter ended Juna 30, 2024 linancial results reviewed by tha Audit Cormmittae and approved by the Board of Directors of the Bank at
its respective meefing held on Asgust 03, 2024, The financial resulis have baen subjected fo limited review by the Joint Statufory Auditors as required snder Regulation 33
and Regulation 52 of the SEBI (Listing Obligations and Disclosure Raquirements) Regulations, 201 5 ("Listing Regulations*]. The Full Format of the quarter ended Financial
Resulls are available on the website of the Stock Exchanges, wiww nseindia.com & www bseindia.com & of the Bank- www.utkarsh.bank

2. The Board of Directors &t its meeting held on &pril 26, 2024, has proposed a dividend of 0,50 per share (Pravious Year- THIL per share) for the vear ended March 31, 2024
and the same is approved by the shareholders at the Annual General Maeting held on July 22,2024, Effect of the declared dividend has been reckoned in determining capital
funs in the computation of capitel adequacy ratios as at March 31, 2024 and June 30,2024,

3. Information relztad fothe total compeahensive income & other compeehensive mcoma ane ot furnished as Ind AS 15 not yet made applicable to Bank

4, As per regulation 33 and requlation 52(4) of SEBI (Listing Obligation & Disclosure Requirements) Regulations 2015. the equity and debi listad entifies are reguired o
disciosa cartam ratios and accordingly ratios relevant to Banking sector have been disclosed above,

3. The figures for the quarter ended March 31, 2024 are the batancing figura between tha audited figuras in respact for the vear and figures 1or the nine months endad
December31, 2023 whichwere subjected to limited reviaw by the joind siatufory audiors.

Far and on behalf of the Board of Direciors of
Utkarsh Small Finance Bank Limited
GIM: UESS82UPA BPLCOR2R0S

S/

Govind Singh

Managing Director & CEQ
DI : 02470880

zomato

Zomato Limited
CIM: L33030DL2D10PLC 198141
Registered Office: Ground Floor 124, 84 Meghdoot, Nehru Place,
Mew Defhi - 110019, India
Website: www.zomato.com; E-mail: companysecrefary@zomato.com
Phone No: +81 11 40552373

NOTICE OF 14" ANNUAL GENERAL MEETING (“AGM") OF

ZOMATO LIMITED AND E-VOTING INFORMATION

Modice is hereby grven that 147 AGM of the members of Zomato Limited {"Company”) will

be held on Wednesday, August 23, 2024 at 12:00 PM, (15T} through Video Conferencing

EVE) or Other Audio Visual Means ("OAYM) to fransact the businessies) as setoutin the

notice of the AGM ("Notice®). Tha proceedngs of the AGM shall be deemed 1o be

conducied al the Registered Office of the Company which shall be the desmed vame of
theAGM

1. Incompliance with the applicable provisions of the Companies Act, 2013 and the rules
made theraundar read with General Circular Mo, 22023 dated September 25, 2023
and any olher circulars issued in this regand by the Mnisiry of Corporate s, read
with SEBI Master circular no, SEBIHOICFD/PaD2ICIR/F/20231:20 dated July 11,
2023 and SEBI Circular Mo, SEBNHOCFLICFD-PoD-2FICIRE023MET  deted
Cctober 7, 2023 and any other circulars isswed in this regand by the Securities and
Exchangs Board of India ("SEBI") and the SEBI (Listing Oligalions arnd Désclosure
Reguiremeants) Regufations, 2015 (including any amendmeants, madifications or re-
enacimants thareof for the fime being in force), the Molice and Annual Repord for the
fingngiad year ended on March 31, 2024 {"Annual Report’) have been senf only
throwgh elecironic mode to those members of the Company whose names agpear in
the register of mambars | regester of baneficial twners maintained by the deposilones
on Thursday, Auqust 01, 2024 and whose e-mail addresses are registered with the
Company deposionesimegistrar and shase transfer agent! depository partscipant, The
elacironic dispatch of Nolice and Annual Repor b2 the members has been completed
on Saturday, August 03, 2024, The soft copy of the Motice and Annisal Repor is also
avadable on the Company's websie wwwzomato.com, websile of fhe stock
exchanges e, BSE Limited and Mational Siock. Exchange of India at
wiwal bssindia. com and ‘sl nsaincha.com respeclively and also al the wabsits of Link
Intime India Private Limited {"Link Intime"), Registrar and Share Transfer Ageni of the
Company and e-voting agency at hitps instavate inkintime. co.in,

2. The cut-off date for detarmining the aligiility to vole by ramote e-voling or e-waling al
the AGM shall be Wednasday, August 21, 2024 ("Cut-off date”). Sharehalders of the
{.ompany, whose names appear in the regisier of members | list of beneficial owners as
on Cul-off date, shall only be enfitied 1o vole electronically either hrough remote e-
voting or e-voding during AGK, on the resolutions setforth in the Molice. Apersonwhois
nat a sharaholder as on the Cut-off date showd treal this communication fer information
purpasas anly. The voling rights of sharaholders shall be in proportion o therr shara in
the paid-up equity share capital of the Company as on the Cut-of dale.

3. Allthe members gre informed that:

{3} the business setoutinthe Motice may be transacted through remote a-vobng or g-
voting at the AGM,
1) The ramate a-voling period 5 as follows:

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (0AVM)

Notice is hereby given that 77" Annual General Meeting of the members of Pl Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27, 2024 at 10:30 A.M.
(IST) through Video Conferencing ('VC’)/Other Audio-Visual Means (‘OAVM’) (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (‘MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘'KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e-AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com

3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Membersilist of

Beneficial Owners as on the ‘cut-off date’ i.e. Tuesday, August 20, 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@Xkfintech.com or
Toll free number 1800 309 4001.

E-voting:

In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.

Remote e-voting and voting at the e-AGM details:

The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting') will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22, 2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of time for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Physical Members holding shares in physical mode, who have not
holding registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
toregister orupdate:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
c. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Formis available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https:/Iris.kfintech.com/clientservices/isc/default.aspx#isc_download |
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris.kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

nipred by AoErEs

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Commencementof remote evoding | Saturday, Augusi 24, 2024 a1 9.00 AM. (I5T)

Conchusion of ramate e-voling Tuesday, Avgust 37, 2024 1500 PM.(I15T)

(el Remole e-vating shall nof be allowed beyond Tuesday, Augast 27, 2024 at 5.00
P, (15T} and the remabe e-woling module shall be disabled by Link Intims upon
expiry of aforesasd period,

(d} Sharehalders who have casted their vateds) by remoata a-vating prior [0 the G
may also athend and parficipate in fhe AGM throegh V0OAYM mesns but shall
not be entited to cast their volels) again.

(&) Facilty for e-woling will also be avadable dunng the AGM and those members
present in the AGM Sheough W3AOAM, who have not casted their vote on the
rasolution through ramate a-valing and are not otharwise barmad Trom daing 5o,
shall be eligible bo vate through the e-voting during the AGM,

ifl  Once the voie iz casted by the member on & rezolution, the member will not be
allowed b modily or change hisher vole subsequently.

4. The detfailed procedurs for g-wofing and jeming the AGM through WEQAYM, inchiding
the rannir in which mambers kalding shares in physical'denmal form and who have nod
regisiered their emall address can cast their vateds) throwgh remale e-voling or e-
voling at the AGM, is provided in the Notice, The Compary hag additionally grovided
the facility to the mambers la temporanily update their email address by clicking the fink.
hitps:ifliphwel Enkintime. co.inEmailReg/Email_Registerhiml for limited purposes of
receing the Nolice, Annual Repor and waie on tha rescéutions sat oulin Nobice,

5. Incase the sharehokders have any queries or issues regarding remole e-volding and
AGM, they many refer the Fraquently Asked Questons (*FAGS") and Instavabe e-Voting
marual awallable & htips:Ninsiavote. inkintme,co.n, under help saction or wrila an
emad fo Mr. Rajiv Ranjan, Assistani Vice Prasident - evoling, Link Infirms India Py L.,
Address: © 101, 247 Pask, LB.SMarg, Vikhroh (Wesl), Mumbai-400043 al
enofices@iinkintime.coiin or contact af Tel ; +87 Z2 49166000 or write an email 1o Ms
Sandhya Sethia, Company Secrefary and Compliance Officer of the Company by
sendmg email al companysecretann@zomaio.com

Members are requested Lo carefully read the Motice and In partlcular, instructions for

joining AGM, manner of casting vote through remode e-voling or e-voling at the AGAL

Farandan behalfof the Board of Directors

For Zomato Limited

Sdi-

Sandhya Sethia

Company Secretary & Compliance Officer

Date: August 04, 2024
Place:; Gurugram

THE

Ffcalgriond wfliwia-s

financialexprass.com

Rate of Dividend
Record Date
Book Closure Date

Rs.9/- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14, 2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

“"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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MONDAY, AUGUST 5, 2024

FORM A

PUBLIC ANNOUNCEMENT
[ Under Regulation G af the Insolvency and Bankruptey Board of India
(Insolvancy Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SUUMAYA INDUSTRIES LIMITED
RELEVANT PARTICULARS

1. Name of Corporate Debtor ' Suumaya Industries Limited

2, | Date of incarporation of Carporals Debéar | 11-08-2011

3. [ Autherily under which Comarate Dabbor & | Registrar of Companies, Membai
incorparated | registaned

4, |Carporate [dentity Mo, / Limited LiabEly
| Identification No. of Corporate Deblor _

5. [Andress of the registered office and Regd, Office: Wing B. 20ih Floor, Lotus Corporsie
| principal office (f ary| af Corporate Detrlor| Park, Wastem Exprass Highway, Goregaon East,

| Mumbai, Maharashira - 400063,

|L46411MH2011PLC 220870

i, 'Irsu.‘.'anty commancament daks n 02-08-2024
respect of Comparate Debbor
7 'Esﬁmaled fale l:|f|;|l_'.:ﬁl..|"|3 ':f'.ns.-:uh'er-.'.}' |29-01-2025

{respluion process
B. |Mama and Registration number of the
Insolvency professanal acting as Interm
| [Resolution Prodgssional | AFA Valid upto : 30-06-2025
g |Address & gmal oftha ir'terir_n res:l_l,.ﬁ-:-n Address: MF 114, Pigmours, Delhl 110034
profassiongl, as registerad with the beard: | Emali = pawansingalsd@gmail.com
10.;Address and e-mail 1o be used for Address: 526, Srd Floor, W.E.A, Abdul Aziz Rioad,
cormaspondence wilk the Inferm Karal Bagh, Mew Defhi 110005
Rescluton Professional Email : cirp.suumayaf@gmail.com
11.| Last dale for submission of daims 16-08-2024
12.| Clesses of oreditors, if any, undar clawse ) | Mot Applicable
of subrzechion i6A) of section 21, ascerained
By th Intesion Resolution Professional

| Pawan Kumar Singal
Reg. No,: IBBNIPA-DOYIP-FO1TT 21 2098-201 D01 2228

AP SIS LA

TV VISION LIMITED
CIN: LEd200MHI00TPLCITZT0T
Regd. Of.: 47 Floor, Adhikar Chambars, Oberol Compliax,
Hew Link Road, Andhan {West), Mumbai 400 053
E-mal: cEEhaagonin Websie: waw hvisEionn,
el 022 — 4023 0000 Fax (22 — 2638 5450

I ac 2 authonsad raprasanialne af cradios |
inadess | threenamesfareach class)
14| [a} Redevand forms and
i} Dalails of authonzad reprasentabives
arg available ak

| () Web link: hitps:/iwww avmresohifion, comifegal-
frameworkibc-forms
hilfps b god inefbomealidorwnliods
iby Pry=acal Address: Mol Applicable
Mofce (& hersby given thal the Mabional Company Law Trbunal Mumba Beach has ordered
the commencement ol 4 carparale insohancy resalulion procass of e Suumaya industries Limited cn
2-08-2024,
The credibars of Suumaya Indusiries Limifed, arz heraby callzd upan o submit their claims with proofon
or befare 16-08-2024 o the interimy resolution professianal 8t the zddress mentioned aganst entry Ko, 10
The financial crediars shall subm their chaims with proof by elcironic means only, Al other creditors may
submt the claims with proofin persen, by post or by el ectronic means

Submission of false or mesleading proofs of claim shall altract penalties. Selie
Pawan Kumar Singal
Diate 04,08, 500 Irtersm Resclubon Prafessiona! for Suumaya Induslries Limited

| Place: New Delhi Regn Mo | IBBITPA-DRIP-POTITR2208-2018M12285

INFORMATION REGARDING 17 (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

Thie maembiers and henstry Rlormed Thal the 17 (Seventeenth) Anneal General Meeting {“AGM")
af the members of TV Vision Limited (%he Comparn wik b2 hefd an Fridey, August 30, 2034 at
0330 porn. (IST), through Video Confemncing (V5 ROMer Audio Visual Maans OBV, i compliance
with tha applicebse provisions of the Comparses Act, 2003 (“Act”) end nules framed thereunder, read
wilh [he appicabie cncubars issued by S Mirestry of Caporale A%ains ard he Securies dnd Exchangs
Baoerd of India {collectively refemmad fo as ‘redevant ciculars?, o fransact the bDusinesses g5 set oul in
e Nogce of the AGM

In compfianca wilh the relevant criuars, Be Nofica of ke AGM along with Annual Repod for the
Financial Year 2033-24 |3 being sent.only through electranic made by &-mai o those Members, whise
namas apges in e Aegetar of MambarsBamedcial Cwners mainlairsd by e Depaskanes as on
Friday, August 42, 2034 and whose email adoresses are registerad with the Company or Link Inlime
ilredia) Private Linited, Ragisirar and Shara Transhes fgarts "BTAT) o thair respective Depasitary
Particpants ("DFs")

Membess can join &nd padticipate in the AGEM thrawgh YCOA daciiny onfy, The ingtructions for [eining
fhe AGM and the mannes of parficipalion i the Aemota e-yoiing or casling vabe through E-valing
during AGM wil be provided In e Motice of the AGM, Members padicipating Hhrough the VCOAVM
fapiily shall be courfied dar the purpase ol reckoring the quorum under Saction 103 of the Acl.

Thea Malica of AGKM end the Annual Repon or the Financal Yaar 2023-24 wil De made available on
e websie of the Company al wwe tedgionin, waebsile of this Stock Exchanges i B3E Limbed and
Metonal Stock Exchangs of India Limiad &1 www Dseindiecom end wkw. neeindia.com respaciivaly,
and an the website of the MNatlonal Securlties Depository Limited (*NSDL) ab hitpsd
www, gvedingnsdl.com. Mecassary amangements have been mads by the Company with KSOL (o
faciitate Remobe e-valing ard E-vating durdng the AGM

Membess whi ara hoiding shares b physcal fomm or who Rave not reglstensd Selr a-mail address with
the Company [ Depositary or any pesson who acouinas shares of the Cempany ard becomas &
Member of the Compary after The Notice has been gent efectionizaly by 1he Company, and holds
sharas as of the cut-off data, Le, Frday, Auguest 23, 3024, such membsars may cbéain the User ID and
password by sending a request # halpdegk evoting@ngdl com or mhilpdesk & linkintime, co.in
However, § a8 Member & aleady regstered with NSDL for Bamale e-noling and E-vating during AGI,
fhen exisling Liges D and pasaword can be used for casting vabe

Marnbers who e nod regisierad Sheir emall agdneas and holdng Equily Shanes in Damal Tonm an
requested to regisiar thesr e-mad address wih the raspective OFs and the Memibers hofding Equity
Shares in physcal foem may get i e-mail addresses registerad with ATA of he Comgpany by
submitting Fom 158-1 (aveilabls on the websits of the Compary at rp: s boisianinfmeasioe-
comirmnicalion. phg duby filed and sigred aloncgwith sequisite ocumens 1o mlepdask@linkinline coin
Tha Mambars am mequeshed Lo candully read all the Mobes sal ool n the Notce ol tha AGM and in
particitar, instructions far jeining and attending the AGHK throwgh YCOAVM, manner of casting vale
$hrough Aemots ewofing and E-voting during the AGM

For TV Vision Limiied

Selie

Shilpa Jain

Piace: Mumbai Company Secretary & Compliance Officer

Date: August 05, 2024

ACS Mo.: 24578 |

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
“STURDY INDUSTRIES LIMITED” OPERATING IN MANUFACTURING

OF IRRIGATION SYSTEMS AND POWER GENERATION PRODUCTS
BASED OUT AT PARWANOO, HIMACHAL PRADESH.
[Undar Regulation 364 (1) of the Insolvency and Bankruptcy Board of India
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016
R RELEVANT PARTICULARS
1. Mame of the Corporate Debtor | STURDY INDUSTRIES LIMITED

along with PAN/CINILLP No.
. Address of thae registered office

PAN: AABCERAEG0 | CIN: L252]9HP1383FPLCIOREET

| Registerad Office: Plot Number 57, First Flacr,
Sector-1, Sector-2 Parnwanoo, Sofan, kassuli,
Himachal Pradesh-173230, India

| hittps:www sturdyindustries.in
Guwahati, Assam

3., URL of website
4. Details of place where majonity
of fixed assels are located
5 Installed capacity of main
products! services .
b Cuantity & value of main products! | INR 00.39 Crore - Revenue for the Financial
senvices soid in lasl financlal year | year ended 315t March, 2024 basis audited
L. | financial statement
7. Number of employeas! workmen 07
Further details mcuding last available https:lwww.sturdyindustries.in/
financial slalements (with schedulas) | Also may be obtained by sending an amail to
of bwo years, lists of cradilors, cirp.sturdy@gmail.com
relevant dates for subseguent events
-of e process are avallable at: | _ _ B
9 Ehgibéity for resofution applicants | https:iwww.sturdyindustries.in/
under section 23(2}h} of the fl=o may be chiained by sending an email to
. Code is availabie at cirp.sturdy@gmail.com
iix Last date for recaipt of expression | 20.08.2024
of inferest .
it, Date of issue of provisional lisf of | 30.08.2024
__pms.pn_e-:!;i'!re I'EE-DI!JFiE_.‘-I"I applicanis _ -
12 Last date for submission of 04.00.2024
 objechons 1o provisional kst i
Date of issue of final list of 14.00.2024
_prospeciive resoiution applicants | —
4. Date of issue of information 16.09.2024
memorandum, evaluation matrix
and request for resclution plan to
| prospaciive ressiuion applicants |
13, Last date for submission of
resalution plans _ N R .
6. Process emai id 1o submit EQl | cirp.sturdy@gmail.com

| 25151.48 MTPA {Single Shift

o

-}
ke

19.10.2024

Sdi-
CA Anurag Goel
Resoiution Processional for Sturdy Industries Limfed

Diate : 05,08 2024
Place: hew Dehl

Regn, No.. [BEIIPA-I/IP-PO0ETE 201 7- 1811460
Regd. Address: Plot Mo, 6, First Flioor, State Bank Nagar, Paschim Vihar, New Defhi- 110063

¢

Utkarsh Small Finance Bank
Aapki Ummeed Ka Khaata

(A Scheduled Commercial Bank)

Regislered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105.
Unaudited Financial Results For Quarter Ended June 30, 2024

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portfolio (T cr)

& Return on Equity

31% 18,798 18.1%*
& Deposils (T cr) & Return on Assels
30% 18,163 2.3%*
;
= & Total Assets (T cr) &« CRAR
=
S 28% 24,891 23.18%
=
& Operating Profit Pre-Provision (T cr) & Gross NPA
41% 311 2.78%
& MNet Profit (7 cr) & Net NPA
28% 137 0.26%
w
AIFYZS o 5 jakhg)
Particulars Quarter Ended Year Ended
June 30, 2024 |March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudited Audited
1 Tofal income from operations (net) 496,591.69 &9 56201 7204953 31784116
2 Met Profi for the yvear/period (before fax, exceplional and’or extraordinary i#ems) 18.624.01 20,834 .67 14,456.49 65,938.63
d  Net Profit/{Loss) for the year'period before tax (after exceptional andor extragrdinary items) 18,624.01 20.834.67 14.456.49 65, 938,63
4 Net Profit/{Loss) for the year/period alter tax (after exceptional and’or extraordingry items) 13,739.67 15.065.65 10.749.52 49,762 85
2 Total Comprehensive Income for the year'peniod [Compasing Profit/(Loss) for the period 13,739.67 15.965.65 10,749.52 49 Vo2 85
fafter tax) and Other Comprehensive Income (after tax)] (Refer Mot 3)
6  Paid up Equity Share Capital {of ¥ 10 each) 1,10,014.3 1,00.945.75 B0 59047 1,00045.75
7 Reserves (excluding Revaluation Reserve) 1,87.373.08
& Securities Premium Account 55,672.74 bh.427.78 28.614.63 5h 42778
9 Networth® 2.72,219.60 272224 67 1,64,218.92 202228 67
10 Paid up Debt Capital / Outstanding Debt 211,265.41 1,99.508.08 2,24 539 65 1,99.508.08
11 Outstanding Redeemable Preference Sharas - - - -
12 Debt Equity Rato™* 0.68 067 1.06 0.67
13 EPS Basic () (not annualised for quarters) 1.25 145 1.20 479
EFS Dilerted (X)) (mot annualised for quarters) 1.24 1.44 1.20 473
14 Total Debt** 1o Total Assets ratio 8.49% 8.35% 11.58% 8.35%
15 Capital Adequacy Ratio 23.18% 22.57% 19.81% 22 57%
16 % of Gross NPA 2.78% 2.51% 3.13% 251%
17 % of Net NPA 0.26% 0.03% 0.33% 0.03%
18 Return on Assets (not annuaksed for guarters) 0.57% 0.72% 0.57% 2 46%
19 Capital Redemption Reserve - " -
20 Debenture Redemption Reserve + - B 2

* as per RBI guidehines.

MNotes to the financial results;

Place : Mumbai
Date : August 03, 2024

** Dabt represents total borrowings of the Bank & Equity consist of Share Capital plus Reserves

1. The above is an extract of the format of quarter ended June 30, 2024 financial results reviewed by the Audit Committee and approved by the Board of Directors of the Bank at
its respeciive meeting held on August 03, 2024, The financial results have been subjected to imited review by the Joint Statutory Auditors as required under Regulation 33
and Regulation 52 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015 ("Listing Regukations). The Full Format of the quarter ended Financial
Results are avaidable on the website of the Stock Exchangas, www.nseindia.com & www.bseindia.com & of the Bank- www.utkarsh.bank

2. Tha Board of Directors at its meeting held on April 26, 2024, has proposad a dividend of ¥0.50 par share (Pravious Yaar- TNIL per share) for the year ended March 31, 2024
and the same is approved by the sharehodders at the Annual General Meeting held on July 22,2024, Effect of the declared dividend has been reckoned in determining capital
funds inthe computation of capital adequacy ratios as at March 31, 2024 and June 30,2024,

3. Information related to the Wotal comprahensive income & other comprehensive income are not furnished as ind AS 15 not yet made applicable to Bank,

4. As per regulation 33 and regulation 52(4) of SEBI (Listing Obligation & Disclosure Reguirements) Regulations 2015, the equity and debt listed entities are required to
dischose certain ratios and accordingly ratios rekevant to Banking sactor have been disclosed above.

b. The figures for the quarter ended March 31, 2024 are the balancing figure between the audited figures in respect for the year and figures for the ning months ended
December 31, 2023 which were subjectad to limited review by the joint statutory awditors,

Far and on behall of the Board of Directoss of
Utkarsh Small Finance Bank Limited
CIN: Ue5982UP20M6PLCDE2E04

ad/-

Govind Singh

Managing Director & CED
0IM ; 02470860

zomato

Zomato Limited
CIN: L93030DL2010PLC 198141
Registered Office: Ground Floar 124, %4 Meghdoot, Nehru Place,
New Defhi - 110019, India
Website: www.zomato.com; E-mail: companysecretary@zomato.com
Phone No: +91 11 40592373

NOTICE OF 14™ ANNUAL GENERAL MEETING ("AGM") OF

LOMATO LIMITED AND E-VOTING INFORMATION

Motice is hereby given that 14" AGM of the members of Zomato Limited {*Company”} will

be held on Wednesday, August 28, 2024 at 12:00 PM. (I5T) through Video Conferencing

["WC™) or Diher Aupdio Visual Means ("OAYM") to fransact the business{es) as set outin the

notica of the &GM ["Motice™. The proceedings of the AGM shall be deemed to be

conducied al the Regestered Office of the Company which shall be the deemed venua of
the AGM.

1. In compliance with the applicable provisions of the Companias Act, 2013 and the niles
macde thereunder read with General Carcular No. 202023 dated September 25, 2023
and any other circulars isswed in this regard by the Ministry of Corporate Affairs, read
with SEBI Master circular no. SEBVHOICFDIPoD2/CIRIPIZ0231 20 dated July 11,
2023 and SEBI Circular Mo, SEBIHOICFIVCFD-PoD-2IP/CIRI202316T dated
Dciober 7, 2023 and any other circulars isswed in this reqard by the Securities and
Exchange Board of India ("SEBI") and the SEBI (Listing Obligatons and Disclosure
Requirements) Regulations, 2015 {induding any amendments, modifications or re-
enactmeants theseal for the time being i farcs), the Notice and Annual Report for the
financial year endad on March 31, 2024 (“Annual Report’) have been sent anly
throwgh electronic mode o those membens of the Company whose names appear in
the register of members / register of beneficlal owners maintamed by the depositonies
an Thursday, August 01, 2024 and whose e-mail agdresses are regestared with the
Company deposilonesiregisirar and shane lransfer agent/ depository participant. The
elacironic dispatch of Nolice and Annual Report to the membars has been compiatad
on Sahurday, August 03, 2024, The soft copy of the Notice and Annual Raport is also
available. on the Company’s website www.zomalo.com, websile of the stock
exchanges i.e. BSE Limited and Natiomal Stock Exchange of India at
wanw beeindia.com and wenw, nseindia com respectively and alzo atthe website of Link
Infirms India Private Limited {"Link Intime "), Registrar and Share Transfer Agent of the
Company and e=voling agency at htips:Minstavoda finkintime.co.in.

2. The cut-off date for determining the eligibility to vote by remate e-voting or a-voting at
the AGM shall be Wednesday, August 21, 2024 ("Cut-off date™), Shareholders of the
Company, whosenames appear in the register of merbers / list of beneficial owners as
on Cut-off date, shall only be entilled io vote elecironically either through remote a-
voling ore-vading during AGM. on the resolutions setforth in the Motice. A personwho is
not a shareholder a5 on the Cut-cff date should treat this commumication for information
purposes only. The woling rights of shareholders shall be in proportion to theirshare in
the paid-up equity share capdal of the Company as on the Cut-off date.

3. Allthe members ars informed that;

[a) the business satoutin the Notice may be transacied through remote e-woting or e-
voling atthe AGM;
{b) Theremole e-voting period is as follows

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

Notice is hereby given that 77" Annual General Meeting of the members of PI Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing (‘VC')/Other Audio-Visual Means (‘OAVM') (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e-AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’ i.e. Tuesday, August 20, 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:
The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings.kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22,2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of time for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
to register or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
¢. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Form is available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris.kfintech.com/clientservices/isc/default.aspx#isc_download |
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

rEmes by MaEnce

Physical
holding

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Commencemeniofremote e-voling | Salurday, August 24, 2024 at 3008 M. {IST)

Conclusion of remole e-vating Tuesday, August 27, 2024 at 5.00 PM. (I5T)

(c) Remote a-voting shall not be allowed beyvond Tuesday, August 27. 2024 a1 5,00
PN (IST) and the remata e-voling module shall be disabled by Link Infime upon
expiry of aforesaid period

(d) Shareholders who have casted their vote(s) by remote e-voling prior to the AGM
may aiso attend and paricipate in the AGM throwgh VEIOAYM means but shall
not be enlifled to cast theirvolels) again.

(e] [Facility for e=voting will also be available during the AGM and those mambers
present in tha AGM through VC/IOAVM, who have nol casted their vole on the
resolution through remale e-voling and ara not otherwise barrad from daing so,
shall be eligible fovole throwgh the e-voling during the AGM,

fy  Once the vole i casted by the member on & resclution, the member will not be
aflowed tomodify or changs hisher vote subseguenty,

4. The detailed procedure for e-voling and joining the AGM through VC/OAVM, including
the manner in which mambars hoiding shares in physical’damat form and who hava naot
registerad their email address can cast thewr vate(s) through remote e-vating of e-
voling al the AGM, is provided m the Notice. The Company has additionally provided
the facility ko the members to lemporariy update theiremail address by clicking the link;
https:iliiphaeb. linkintime . couin'EmaiReg/Email_Fegister.himd for fmited purposes of
recedving tha Motica, Annual Report and vote on tha rasolutions setout in Notica.

3. In case the shareholders have any queries or issues regarding ramaote e-voling and
AGM, they may refer the Frequently Asked Questions {“FAQs") and Instavole e-Vating
manuzl available at htips:instavote iinkmtime.coan, under help secton or wnie an
emsad io Mr. Rajiv Ranjan, Aszistant Vice President - evoling, Link Infime India Pyt Ltd.,
Addrase: C 107, 247 Park, LB.S.Marg, Vikhroll (Wesl), Mumbai-400083 at
enoticesidlinkintime.co.n or contact at Tel : +91 22 40186000 o write an amail to Ms,
Sandhya Sethia, Company Secretary and Compliance Officer of the Company by
sending email at companysecretary@zomalo.com

Members areé requested to carefully read the Notice and in particular, instructions for

|oining AGM, manner of casting vote through remote e-voting or e-vating at the AGM.

For and on behalfof the Board of Directors
For Zomato Limited
Sdi-

Date: AugustDd, 2024 sandhya Sethia

Rate of Dividend
Record Date
Book Closure Date

Rs.9/- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14,2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

Place: Gurugram Company Secretary & Compliance Officer
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MONDAY, AUGUST 5, 2024

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insclvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
SUUMAYA INDUSTRIES LIMITED

RELEVANT PARTICULARS
- Name of Corporate Debtor  Suumaya Industries Limited
.| Date of incorperation of Comorate Debsar | 11-08-2011
. [ Ashority undes which Corparate Debtaris | Raglstrar af Companies, Muembal
meorporated | ragsbanad
4. |Camporate Idenkty Mo, | Limiled Lishiily
|dantificaton No. of Corporale Dedlee |
5. |Ardrass of the ragislered office and Regd. Office: Wing B, 20th Floor, Labus Corparale
{principal office (if any) of Corporate Deblor| Park, Wesiem Express Highway, Goregaon Easd,
[ Mumbial, Maharashia - 400063

[ L *

L4641 IMHZ0 11 PLC220870

| 5. [Irsobvency commencemesnt dabe n 02-048-2024
raspect of Corparate Dabbor
7.|Estimated dale of clesure of msalvarcy | 29012025

| resolufion process _
B. | Mame ard Registration number of the | Pawan Kumar Singal
|ingoivency professional acting as Interim | Reg. No.: IBBNIFA-001IP-POTTT 22018201500 2225
| Reselufion Professianal | AFA Valid upto ; 30-06-2025
g [Addrass & amald ol tha irbanm rasolufon | Address: MP 114, Pldampurs, Delhi 110034
Fr""rbss*:lr':i' a8 rEg:*[-.,’Dii wilh the boand Emﬂ pﬂwanmnﬂﬂ]%‘]@ﬂmﬂ" Com

| Address: B28 3rd Floar, WE. A, Abdid Aziz Road,
¥.aral Bagh, New Defhi -110005
Ermall : A suumaya@gmall el
11| Last cate for submission of clams | 16-08-2024
12.| Clazses of crediions, any; undar claise (b} Mot .ﬂ.p:hl:.able
| of subrsachion (3A) of sachon 21, ascerlzined
{ by the Interim Resclubion Professicagl
13.| Names of insoivancy professionals iderffied| Not Appicabila
13 act s aulhonsed representative of credion|
-I'I!D'd‘EIJhHEﬂEI'IHh'EIfEEdIdEES
14, (&) Ribavant forms and

{ 1) Details of authorized reprasentatives
arg avaitable at:

il | Addrass and e-mail lo be usad lof
| comaspondence wilk the Infarim
| Raselisfion Prodessianal

' (&) Web fink:hitpsiwaw avmresolution. comiagal-
frameworiyibo-doams
hittps:/fhbi.gov.in‘en/home'downioads
(bl Physical Address: Nol Applcable
Motce 15 hereby given el the Rational Company Law Trtona, Mumba Bench, has ordemed
e commencament of a comparate nsobvency resolution process of fe Suumaya indusiries Limfted on
D2-08-2024.

Tha credbars of Susmaya Indwstries Limited, ana heraby calkes upan o submil thair claims wilh proof on
aorbefara 16-08-2024 Io the intesim resolution prodessional at the address menlioned agairst entry Ma, 1

Tha firancial credars shall subm thai dams with proof by eaciranic means anly. Al othes credilors may
subiret the claims wilk prool in person, by poet or by glechronic means

Submizsion of false or misleading proofs of claim shal attract penalties. Bd-

Pawan Kumar Singal
Date ; 04.08. 2024 Intenm Resolubion Professional for Suumaya Indistries Limided

| Placa; New Delhe

TV VISION LIMITED
CIN: LE4200MHZ00TPLCITITOT
Regd, Off.: 4% Floar, Adhikeri Chambers, Oberoi Complent
Miw Link Foad, Andban (Wasth, Mumbai 400 053
E-mail; ca@eizionin; Wahaie: waw.byision.in,
Tidl.: D27 = 4023 0000 Faa: 022 - 2838 5458

Regn Mo : [BEL FA-D:"III"‘-"-F'["IT?E‘EE:‘IE-!U‘I';-“‘EE?E-.

INFORMATION REGARDING 177" (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

The mambears are herety nformed that the 17 (Severteanth) Annwal General Meeting (*AGM")
al the membs of TV Vision: Limited {The Comparny) will ba hedd an Friday, August 30, 2024 at
03.30 p.m. (15T}, throwgn Video Conferencing | WC W0her Audio Vizual Meana (OAVMT), in compliance
will Iha applicabie provisions of the Companess Act, 2093 [MAc) and rulas famed thersundes, raad
with the appicable crculars issoed by the Mrestry of Comarate Afiair and the Sspunties and Exchangs
Board of Irdia (collecihaly raferrad (o as 'referant cieculars?), 1o ransact tha busineszes pe 56l oul n
e Notce af the AGM,

In compliance with Shie relevant cendars, She Motice of the AGM along with Arnugd Repoi far the
Financal Year 2023-24 is being sent only through slectranic made by &-mail to thase Memibers, whosa
names apoesr in e Aegater of MemberaSenedicial Owners makiained by e Depashbanes as en
Friday, August 02, 2024 and whoss email addresses are registarad with the Company or Link Inlime
{Indial Prevate Limied, Registrar and Share Trangler Agerds "RTA" or their respactive Depasiony
Parficpards ["OPs"]

Members can join and padicipale in e AGM throwgh VERDAVK {ackity oy, The instructicns far jining
the AGM ared the manner of pamicipalion in the Bemebe e-volng o casting wole through E-waling
durng AGM wil oe provided in the Notice ol the AGM. Members padticpating through the WE0AYM
tacity shal De courted kar the puipase of reckorng e quorsm undes Section 103 of fe Al

The Rdlca of Mabd and the sanl Repor tor Thie Findncal Year 208329 il D made dvakible on
fhe wabsiie of the Company at wwe tndsionin, wabsite of the Stock Exchanpes ie. BESE Limitad and
Nagonal Stodk Exchange of india LimBed a1 sy basindia com and wesy, resindls com nespecivaly
and on the wabsie of the Mational Securities Depository Limited (*MSDL") at hibps:!
W adng nsdl oo, Necessary arrangenards have been made by e Company with NSOL o
faciitzis Remate e-valing ard E-wating during the AGK.

Mlembers who ars holding sharas n ptiysical fom or who heve not regisianad Belr a-mail addrass with
the Company | Depository or-any person wha aoquines shares of the Compsany and becomes &
Member of tha Company after the Mofice has bean zenl electronicaly by the Company, and hoids
shargs & of the cul-olf date, Lo, Frcay, dugust 23,2024, such mgmbars may obiam Bha Lisor B0 and
pazsword by sending 8 reguest ai halpdesk avcting@nsdlzom or mbhelpdask @ linkintime. couin
g, I & Mornbar 2 aliehdy podghensd with MNEOL far Famti a=wlng and E-valing during AGH
then exisling User 1D and pessword can ba ussd far casting vote.

Members who hawe not registered their email address and holding Equity Shares in Demat fom ane

fedquishod bo registar (heir g=mad -address with (he respective DPs gnd the Memibers hoidkng Equity

Shanas in physical fomm may get hair e-mail addresses ragisterad with ATA of the Compeny by

sulmidtng Famm 581 (avslabia on tha websba of the Compary al B e beisian indrsslon

commianication, php duly filed and sipnad alonowiih requisite documents o ok hefpdesk & linkinlimi.coin

The Membars afe requeshed to caredully ead all the Metes sa1 ot nthe Notee of the AGM and in

particutar, insbructions far jtining and altending e AGM throwgh YERAVM, mannes of casing vabe
fhrough Hemode e-olieig and E-voling durng the AGM

Far TV Vision Limatad

Sd-

Shilpa Jain

Company Secretary & Compliance Officer

ACS Mo.: 24578

Placa: Mumbai
Dike: Augusi D6, 2024

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

“STURDY INDUSTRIES LIMITED™ OPERATING IN MANUFACTURING

OF IRRIGATION SYSTEMS AND POWER GENERATION PRODUCTS
BASED OUT AT PARWANOO, HIMACHAL PRADESH.

{Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolency Resolution Process {nr_carp_rcrralu Ffu;_s_uns:n Reagulations, 2016
RELEVANT PARTICULARS

1. Name of the Corporate Debtor  STURDY INDUSTRIES LIMITED
along with PAN/CIN/LLP No. | PAN AABCSB4340 | CIN: L25209HP 1989 n:‘mgns?

2. Address of the registered office | Registered Office: Plot Number 57, First F
Seclor-1, Seclor-2 Parwanao, Sclan, l{uarlull

_ Himachal Pradesh-173220, India
| ittps:ffwww. sturdyindustries.in
Guwahati, Assam

. URL of website
4. Details of place whera majarily
of fixed assets are located
& Installed capacity of main
 products! senices _ )
i Ch..e:nl'w & value of main prnl:luct:i.' IME-00.39 Crore - Revenue for the Financial
services 2o in |ast Bnancial year | year ended 31st March_ 2024 basis audited
o ~|financial statement
& I"-t!J_mber of employees/ workmen |07
& Further datails mcluding tast availabia, https:iwww.sturdyindustries.in/
financial slatements (with schedules) | Also may be abtaned by sending an emai to
of two years, fists of crediors, | cirp.sturdy@gmail.com
ralevant dates for subseguent events
of the process are availatie at. _ _ _
5. Elgibdlity for resciution applicants | https:iwww.sturdyindusiries.in/
under section 25(24h) of the Also may be obtained by sending an email 1o
Code is availabla at cirp.sturdy@gmail.com
10 Last dale for receipl of expression | 20.08.2024
| of intarest _ o _
1. Date of issue of provisional list of | 30.08.2024
prospeciive resolulion appheanis _
12| Last date for submis=son of
nhiectr'::nns. to provisional st
12, Date of issue of final list of
 prospective resolution applicants
14, Date of issue of information
memorandum, evaluation matnx
and requesi for resolution plan to
prospeciive resclution applicants
1% Last date for submission of
resalution plans
i Process email i to submit EQI

it

| 25151 48 MTPA [Single Shiff)

04.09.2024
'14.09.2024

119.09.2024

119.10.2024

 cirp.sturdy@gmail.com

ar

Date ; (5,08 2024
Place: Mew Delhi

Sdi-

CA Anurag Goal

Resplubion Processional for Sturdy Indistries Limded
Regn. No.: [BELIPA-DIIP-PO0ETE 201 71811460
Regd. Address: Plot No, 6, First Floor, State Bank Nagar, Paschim Vihar, New Dedni- 110084

¢

Utkarsh Small Finance Bank

Aapk: Ummeed Ka Khaata
(A Scheduled Commercial Bank)

Registered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105,

Unaudited Financial Results For Quarter Ended June 30, 2024

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portfolio (¥ er)

& Return on Equity

31% 18,798 18.1%*
& Deposils (¥ cr) @ Return on Assels
30% 18,163 2.3%*
h
= & Total Assets (% cr) & CRAR
5 28% 24,891 23.18%
-5
=
& Operaling Profit Pre-Provision (¥ cr) & Gross NPA
1% 311 2.78%
& Net Profit (¥ cr) & Nel NPA
28% 137 0.26%
*01FY25 (¥ in lakhs)
Particulars Quarter Ended Year Ended
June 30, 2024 |March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudited Audited
1 Todal Income from operations (net) 96,591.69 &9.562.01 72,040.53 3,17.841.16
2 MNet Profit for the year/period (hefore tax, exceplional and/or extraordinary #ems) 18,624.01 20,834 67 14.456.49 65,938 63
3 Net Profd/{Loss) for the vear’penod before tax (after exceptional and/or extracrdinary fems) 18,624.01 20,8367 14,456.49 05,936 63
4 Net Profit’{Loss) for the yearperiod after tax {after exceptional and’or extraordinary items) 13,739.67 15,965.65 10,749.52 49,762 85
5 Total Comprehensive Income for the year/'perod [Compeising Profit/(Loss) for the perod 13, 739.67 15,965.65 10,749.52 49 76285
fafter tax) and Other Comprehensive Income (after tax)] (Refar hote 3)
6 Paid up Equity Share Capital (of ¥ 10 each) 1,10.014.3 1,09.945.75 £9.590 .47 1,00.845.75
T Reserves (excluding Revaluation Reserve) 1.87.373.08
&  Securities Premium Accownt 0567274 ah 42778 28,614 63 oh 427 78
9  Netwaorth® 2,72,219.80 2,712,224 67 1,84,218.92 272,224 67
10 Paid up Debt Capital / Outstanding Debt 2.11,26541 1,99 508 08 2,24 539 .65 1,99 508.08
11 Duistanding Redeemable Preference Sharas
12 Dabt Equity Rato™* (.68 0.67 1.06 0.67
13 EPS Basic (T) (not annualised far guarters) 1.25 1.45 1.20 4.79
EPS Dilsted (%) (not annualised for quartars) 1.24 1.44 1.20 4.75
14 Tofal Debt™* to Total Assets ratio B.49% 8.35% 11.56% 8.35%
15 Capital Adequacy Ratio 23.18% 22.57% 19.81% 22.57%
16 % of Gross NPA 2.10% 2515 3:.13% Z201%
17 % of Net NPA 0.26% 0.03% 0.33% 0.03%
18 Return on Assets (not annualisad for guarters) 0.57% 0.72% 0.57% 2.46%
19 Capital Redemplion Reserve - -
20 Dehenture Redemption Reserve = s

*-as par RBI guidelines

Haoles to the linancial resulls:

Place - Mumbal
Date : August 03, 2024

** Debt represents total borrowings of the Bank & Equity consist of Share Gapital plus Reserves

1. The above is an extract of the format of quarter ended June 30, 2024 financial results reviewad by tha Audit Committee and approved by the Board of Directors of the Bank at
its respective meeating held on August 03, 2024, The financial results have been subjectad to limsted raview by the Joint Statutory Auditors as required under Regulation 33
and Regulation 52 of the SEBI (Listing Obligatons and Disclosure Requirements) Regulations, 2015 ("Listing Regulations®). The Full Farmat of the quarter ended Financial
Resuits are avaiable on the website of the Stock Exchanges, www.nsaindia.com & www. bseindia.com & of the Bank- www, utkarsh, bank

2. The Board of Directors &t its meeting held on Aprit 26, 2024, has proposed a dividend of 0 50 per share (Previous Yaar- TNIL per share) for the year ended March 31, 2024
and tha same is appraved by the shareholdars at the Annual General Meeting hetd on July 22,2024, Effect of the declared dividend has been reckonad in determining capital
tunds in the computation of capital adequacy ratios as at March 31, 2024 and June 30,2024

3. Information related to the total comprehensive income & other comprehensive income are rot furnished as Ind AS is not yet made applicable to Bank.

4. As per regulation 33 and regulation 52{4) of SEBI [Listing Obligation & Disclosure Requiremants) Regulations 2015, the equity and debt listed entities are required to
dizchose certain ratios and accordingly ratios relevant to Banking sector have bean disclosad above,

3. The figures for the quarter ended March 31, 2024 are the balancing figura between the audited figures in respect for the year and figuras for the nine months ended
December 31, 2023 which were subjacted to imited review by the joint statutory auditors.

For and on bahalf of the Board of Directors of
Utkarsh Small Finance Bank Limited
CIN: UBS992UP2016PLCO82804

Sd/-

Govind Singh

Managing Director & CEO
DIN : 02470380

zomato

Zomato Limited
CIN: L93030DL2010PLC198141
Registered Office: Ground Floor 124, 34 Meghdoaot, Nehru Place,
MNaw Delhi - 110019, India
Website: www zomato.com; E-mall; companysecrelaryiiizomato.com
Phone No: +51 11 40592373

NOTICE OF 14™ ANNUAL GENERAL MEETING ("AGM") OF

ZOMATO LIMITED AND E-VOTING INFORMATION

Motice i5 hareby given that 147 AGM of the members of Zomato Limded (“Company”) will

be hald on Wednesday, August 28, 2024 a1 12:00 PM, {I15T) through Videa Conferencing

["VC") or Other Audio Visual Means ("OAVM®) to fransact the business{ss) as set oul in the

notice of the AGM ("Notice™). The proceedings of the AGM shall be deemed fo be

conducted at the Regestered Office of the Company which shall be the deemed venue of
the AGM

1. In compliance with the applicable provisions of the Companies Act, 2013 and the rules
macds thereundar read wilh General Circutar No, 92023 dated Seplember 25, 2023
and any olher circulars sswed in thes regard by the Ministry of Corporate Alfairs, read
with SEBI Master circular no, SEBVHCO/CFD/PoD2/CIRPZ023M 20 dated July 11,
2023 and SEBl Circufar Mo, SEBVHOMCFDVCFD-PoD-2PICIRI2023MET dated
October 7, 2023 and any other circulars issued in this regard by the Securities and
Exchange Board of India ("SEBI") and the SEBI (Listing Obdigations and Disclosune
Raquirements) Requlations, 2015 {including any amandmanis, modifications or ra-
enactmants thereof for tha time being in forca), the Notica and Annual Report for the
financial year ended on March 31, 2024 ("Annual Report’) have bean sant only
throwgh edectronic mode to those membars of the Company whose namas appaar in
the register of membars / registar of beneficial owners maintained by the depositones
on Thursday, August 07, 2024 and whose e=mail addresses are registered with the
Company! deposiloriesiregistrar and shase transfer agent/ deposiory parficipant. The
elecironic dispatch of Nolice and Anneal Report to the members has been completed
on Saturday, Augusi 03, 2024 The soft copy of the MNobice and Annusl Report s 3lso
avalable on the Company's: website www Zomalo.com, websile of the stock
exchanges i.e. BSE Limited and MNational Stock Exchange of Indiz at
wrw bisemndia, com and wenw, nseindss . com respechvely and also at the website of Link
Intime India Private Limited {“Link Intime”), Registrar and Share Transfer Agent of the
Company and e-voting agency at hitps:linstavole linkintime.co.in,

2. The cut-off date for determining the eligibiity to vole by remole e-vating or e-voting at
the AGM shall be Wednesday, August 21, 2024 ("Cut-off date”). Shareholders of the
Company, whose names appear in the register of members | lisl of beneficial cwners as
on Cul-off date. shall only be enbitled o vole slsctronically either through remote e-
voding ore-voling during AGM. en tha resclutions set forth in the Molice. A parson who is
fol & shasehalder a5 on (he Cul-ofl date should ireal his commuenication fos Infarmation
purpases anly, The valing riahts of shareholders shall ba in propaortion to their shara in
Ihe paid-up aquity share capdal of the Company as on the Cut-off date.

3, Allthe members ane informead that;

{a) the business seloul in the Notice may be transacied through remota e-voting or a-
woting at tha AGN;
{b) * The remode e-voling period is as follows:

Emﬂrrrencemem-:vl'rﬂn":de e-vofing | Saturday, August 24, 202489 IIIIJH M *IST:I

Conclusion of ramote a- woling Tue«s::la',- August 27 2024 at 5. DOPM. |:IE.T|

) EKemote e-vobng shall not be allowed beyvond Tuesday, August 27, 2024 31 5.00
P.M. (13T} and the remote e-vofing module shall be disabled by Link Infime upon
expiry of aforesaid panod.

(d) Shareholdars who hawve casted their vola)s) by remola e-voling pricr to tha AGM
may also atiend and padicipate in the AGM through VCIDAYM means but shall
nol be entifled to.cast thelrvote(s) agam

{g] Facility for e-voting will also be avaiable duning the AGM and those members
present in the AGM through YCIOAWM, who have not casted thesr vole on the
resclution through remote e=-wotimg and are not otherwise barmed from doing 5o,
shall ba ahgible lo vole throwgh the e-voating during the AGM,

iff  Onca the vote is casted by the mamber on a resolution, the member will not be
aliowed tomodify or change hisher vobe subsequentiy,

4, The detailed procedure for e-voting and joining the AGM through VCOAYM, including
the mannerinwhich members hodding shares i physicalidemat form and wiha have not
registarad their email address can cast their votels) throough remote e-voling or a-
voling al the AGM, is provided in the Motice, Tha Company has additionally provided
thi facility to the members 1o temporarily update their ermail address by clicking the link:
hitps:ligiweb. linkintme coinEmadReg/Email_Regqister himd for imited purposes of
recsiving the Motice, Annual Beport and vole on the resclutions sed out in Mofice

5, In case the shareholdars hawve any gueries or issues regarding remota e-voding and
AGM, thay rmay refer the Fraquently Asked Questions ["FAQS") and Instavola a-Voting
manual available at hips./instavote finkmtime.co.in, under help section or write an
email io Mr. Rajiv Ranjan, Assistan Vics President - evating, Link Intime India Pyt Lid .,
Address: C 101, 247 Park, LB.S.Marg, Vikhroll (West), Mumbai-400083 at
enoficesiglinkintime. co.in or contact at Tel : 91 22 49186000 or write: an emsail to Ms.
Sandhya Sathia, Company Secratary and Compliance Officer of the Company by
sanding email at companysecretary@zomato.com

Members are requested to carefully read the Notice and in particular, instructions for

joining AGM, manner of casting vote through remote e-voting ore-voting atthe AGM.

Forandon behall of the Board of Diractors
ForZomato Limited
Sd/-

Date: August04, 2024 Sandhya Sethia

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

Notice is hereby given that 77" Annual General Meeting of the members of PI Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing ('VC')/Other Audio-Visual Means (‘OAVM’) (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e- AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’ i.e. Tuesday,August20 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:
The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22, 2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of t|me for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
toregister or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
c. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Form is available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris kfintech.com/clientservices/isc/default.aspx#isc_download
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

nspired by SCiEncE

Physical
holding

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Rate of Dividend
Record Date
Book Closure Date

Rs.9)- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14,2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

Place; Gurugram Company Secretary & Compliance Officer
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MONDAY, AUGUST 5, 2024

FORM A

PUBLIC ANNOUNCEMENT
[ Under Regulation G af the Insolvency and Bankruptey Board of India
(Insolvancy Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SUUMAYA INDUSTRIES LIMITED
RELEVANT PARTICULARS

1. Name of Corporate Debtor ' Suumaya Industries Limited

2, | Date of incarporation of Carporals Debéar | 11-08-2011

3. [ Autherily under which Comarate Dabbor & | Registrar of Companies, Membai
incorparated | registaned

4, |Carporate [dentity Mo, / Limited LiabEly
| Identification No. of Corporate Deblor _

5. [Andress of the registered office and Regd, Office: Wing B. 20ih Floor, Lotus Corporsie
| principal office (f ary| af Corporate Detrlor| Park, Wastem Exprass Highway, Goregaon East,

| Mumbai, Maharashira - 400063,

|L46411MH2011PLC 220870

i, 'Irsu.‘.'anty commancament daks n 02-08-2024
respect of Comparate Debbor
7 'Esﬁmaled fale l:|f|;|l_'.:ﬁl..|"|3 ':f'.ns.-:uh'er-.'.}' |29-01-2025

{respluion process
B. |Mama and Registration number of the
Insolvency professanal acting as Interm
| [Resolution Prodgssional | AFA Valid upto : 30-06-2025
g |Address & gmal oftha ir'terir_n res:l_l,.ﬁ-:-n Address: MF 114, Pigmours, Delhl 110034
profassiongl, as registerad with the beard: | Emali = pawansingalsd@gmail.com
10.;Address and e-mail 1o be used for Address: 526, Srd Floor, W.E.A, Abdul Aziz Rioad,
cormaspondence wilk the Inferm Karal Bagh, Mew Defhi 110005
Rescluton Professional Email : cirp.suumayaf@gmail.com
11.| Last dale for submission of daims 16-08-2024
12.| Clesses of oreditors, if any, undar clawse ) | Mot Applicable
of subrzechion i6A) of section 21, ascerained
By th Intesion Resolution Professional

| Pawan Kumar Singal
Reg. No,: IBBNIPA-DOYIP-FO1TT 21 2098-201 D01 2228

AP SIS LA

TV VISION LIMITED
CIN: LEd200MHI00TPLCITZT0T
Regd. Of.: 47 Floor, Adhikar Chambars, Oberol Compliax,
Hew Link Road, Andhan {West), Mumbai 400 053
E-mal: cEEhaagonin Websie: waw hvisEionn,
el 022 — 4023 0000 Fax (22 — 2638 5450

I ac 2 authonsad raprasanialne af cradios |
inadess | threenamesfareach class)
14| [a} Redevand forms and
i} Dalails of authonzad reprasentabives
arg available ak

| () Web link: hitps:/iwww avmresohifion, comifegal-
frameworkibc-forms
hilfps b god inefbomealidorwnliods
iby Pry=acal Address: Mol Applicable
Mofce (& hersby given thal the Mabional Company Law Trbunal Mumba Beach has ordered
the commencement ol 4 carparale insohancy resalulion procass of e Suumaya industries Limited cn
2-08-2024,
The credibars of Suumaya Indusiries Limifed, arz heraby callzd upan o submit their claims with proofon
or befare 16-08-2024 o the interimy resolution professianal 8t the zddress mentioned aganst entry Ko, 10
The financial crediars shall subm their chaims with proof by elcironic means only, Al other creditors may
submt the claims with proofin persen, by post or by el ectronic means

Submission of false or mesleading proofs of claim shall altract penalties. Selie
Pawan Kumar Singal
Diate 04,08, 500 Irtersm Resclubon Prafessiona! for Suumaya Induslries Limited

| Place: New Delhi Regn Mo | IBBITPA-DRIP-POTITR2208-2018M12285

INFORMATION REGARDING 17 (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

Thie maembiers and henstry Rlormed Thal the 17 (Seventeenth) Anneal General Meeting {“AGM")
af the members of TV Vision Limited (%he Comparn wik b2 hefd an Fridey, August 30, 2034 at
0330 porn. (IST), through Video Confemncing (V5 ROMer Audio Visual Maans OBV, i compliance
with tha applicebse provisions of the Comparses Act, 2003 (“Act”) end nules framed thereunder, read
wilh [he appicabie cncubars issued by S Mirestry of Caporale A%ains ard he Securies dnd Exchangs
Baoerd of India {collectively refemmad fo as ‘redevant ciculars?, o fransact the bDusinesses g5 set oul in
e Nogce of the AGM

In compfianca wilh the relevant criuars, Be Nofica of ke AGM along with Annual Repod for the
Financial Year 2033-24 |3 being sent.only through electranic made by &-mai o those Members, whise
namas apges in e Aegetar of MambarsBamedcial Cwners mainlairsd by e Depaskanes as on
Friday, August 42, 2034 and whose email adoresses are registerad with the Company or Link Inlime
ilredia) Private Linited, Ragisirar and Shara Transhes fgarts "BTAT) o thair respective Depasitary
Particpants ("DFs")

Membess can join &nd padticipate in the AGEM thrawgh YCOA daciiny onfy, The ingtructions for [eining
fhe AGM and the mannes of parficipalion i the Aemota e-yoiing or casling vabe through E-valing
during AGM wil be provided In e Motice of the AGM, Members padicipating Hhrough the VCOAVM
fapiily shall be courfied dar the purpase ol reckoring the quorum under Saction 103 of the Acl.

Thea Malica of AGKM end the Annual Repon or the Financal Yaar 2023-24 wil De made available on
e websie of the Company al wwe tedgionin, waebsile of this Stock Exchanges i B3E Limbed and
Metonal Stock Exchangs of India Limiad &1 www Dseindiecom end wkw. neeindia.com respaciivaly,
and an the website of the MNatlonal Securlties Depository Limited (*NSDL) ab hitpsd
www, gvedingnsdl.com. Mecassary amangements have been mads by the Company with KSOL (o
faciitate Remobe e-valing ard E-vating durdng the AGM

Membess whi ara hoiding shares b physcal fomm or who Rave not reglstensd Selr a-mail address with
the Company [ Depositary or any pesson who acouinas shares of the Cempany ard becomas &
Member of the Compary after The Notice has been gent efectionizaly by 1he Company, and holds
sharas as of the cut-off data, Le, Frday, Auguest 23, 3024, such membsars may cbéain the User ID and
password by sending a request # halpdegk evoting@ngdl com or mhilpdesk & linkintime, co.in
However, § a8 Member & aleady regstered with NSDL for Bamale e-noling and E-vating during AGI,
fhen exisling Liges D and pasaword can be used for casting vabe

Marnbers who e nod regisierad Sheir emall agdneas and holdng Equily Shanes in Damal Tonm an
requested to regisiar thesr e-mad address wih the raspective OFs and the Memibers hofding Equity
Shares in physcal foem may get i e-mail addresses registerad with ATA of he Comgpany by
submitting Fom 158-1 (aveilabls on the websits of the Compary at rp: s boisianinfmeasioe-
comirmnicalion. phg duby filed and sigred aloncgwith sequisite ocumens 1o mlepdask@linkinline coin
Tha Mambars am mequeshed Lo candully read all the Mobes sal ool n the Notce ol tha AGM and in
particitar, instructions far jeining and attending the AGHK throwgh YCOAVM, manner of casting vale
$hrough Aemots ewofing and E-voting during the AGM

For TV Vision Limiied

Selie

Shilpa Jain

Piace: Mumbai Company Secretary & Compliance Officer

Date: August 05, 2024

ACS Mo.: 24578 |

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
“STURDY INDUSTRIES LIMITED” OPERATING IN MANUFACTURING

OF IRRIGATION SYSTEMS AND POWER GENERATION PRODUCTS
BASED OUT AT PARWANOO, HIMACHAL PRADESH.
[Undar Regulation 364 (1) of the Insolvency and Bankruptcy Board of India
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016
R RELEVANT PARTICULARS
1. Mame of the Corporate Debtor | STURDY INDUSTRIES LIMITED

along with PAN/CINILLP No.
. Address of thae registered office

PAN: AABCERAEG0 | CIN: L252]9HP1383FPLCIOREET

| Registerad Office: Plot Number 57, First Flacr,
Sector-1, Sector-2 Parnwanoo, Sofan, kassuli,
Himachal Pradesh-173230, India

| hittps:www sturdyindustries.in
Guwahati, Assam

3., URL of website
4. Details of place where majonity
of fixed assels are located
5 Installed capacity of main
products! services .
b Cuantity & value of main products! | INR 00.39 Crore - Revenue for the Financial
senvices soid in lasl financlal year | year ended 315t March, 2024 basis audited
L. | financial statement
7. Number of employeas! workmen 07
Further details mcuding last available https:lwww.sturdyindustries.in/
financial slalements (with schedulas) | Also may be obtained by sending an amail to
of bwo years, lists of cradilors, cirp.sturdy@gmail.com
relevant dates for subseguent events
-of e process are avallable at: | _ _ B
9 Ehgibéity for resofution applicants | https:iwww.sturdyindustries.in/
under section 23(2}h} of the fl=o may be chiained by sending an email to
. Code is availabie at cirp.sturdy@gmail.com
iix Last date for recaipt of expression | 20.08.2024
of inferest .
it, Date of issue of provisional lisf of | 30.08.2024
__pms.pn_e-:!;i'!re I'EE-DI!JFiE_.‘-I"I applicanis _ -
12 Last date for submission of 04.00.2024
 objechons 1o provisional kst i
Date of issue of final list of 14.00.2024
_prospeciive resoiution applicants | —
4. Date of issue of information 16.09.2024
memorandum, evaluation matrix
and request for resclution plan to
| prospaciive ressiuion applicants |
13, Last date for submission of
resalution plans _ N R .
6. Process emai id 1o submit EQl | cirp.sturdy@gmail.com

| 25151.48 MTPA {Single Shift

o

-}
ke

19.10.2024

Sdi-
CA Anurag Goel
Resoiution Processional for Sturdy Industries Limfed

Diate : 05,08 2024
Place: hew Dehl

Regn, No.. [BEIIPA-I/IP-PO0ETE 201 7- 1811460
Regd. Address: Plot Mo, 6, First Flioor, State Bank Nagar, Paschim Vihar, New Defhi- 110063

¢

Utkarsh Small Finance Bank
Aapki Ummeed Ka Khaata

(A Scheduled Commercial Bank)

Regislered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105.
Unaudited Financial Results For Quarter Ended June 30, 2024

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portfolio (T cr)

& Return on Equity

31% 18,798 18.1%*
& Deposils (T cr) & Return on Assels
30% 18,163 2.3%*
;
= & Total Assets (T cr) &« CRAR
=
S 28% 24,891 23.18%
=
& Operating Profit Pre-Provision (T cr) & Gross NPA
41% 311 2.78%
& MNet Profit (7 cr) & Net NPA
28% 137 0.26%
w
AIFYZS o 5 jakhg)
Particulars Quarter Ended Year Ended
June 30, 2024 |March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudited Audited
1 Tofal income from operations (net) 496,591.69 &9 56201 7204953 31784116
2 Met Profi for the yvear/period (before fax, exceplional and’or extraordinary i#ems) 18.624.01 20,834 .67 14,456.49 65,938.63
d  Net Profit/{Loss) for the year'period before tax (after exceptional andor extragrdinary items) 18,624.01 20.834.67 14.456.49 65, 938,63
4 Net Profit/{Loss) for the year/period alter tax (after exceptional and’or extraordingry items) 13,739.67 15.065.65 10.749.52 49,762 85
2 Total Comprehensive Income for the year'peniod [Compasing Profit/(Loss) for the period 13,739.67 15.965.65 10,749.52 49 Vo2 85
fafter tax) and Other Comprehensive Income (after tax)] (Refer Mot 3)
6  Paid up Equity Share Capital {of ¥ 10 each) 1,10,014.3 1,00.945.75 B0 59047 1,00045.75
7 Reserves (excluding Revaluation Reserve) 1,87.373.08
& Securities Premium Account 55,672.74 bh.427.78 28.614.63 5h 42778
9 Networth® 2.72,219.60 272224 67 1,64,218.92 202228 67
10 Paid up Debt Capital / Outstanding Debt 211,265.41 1,99.508.08 2,24 539 65 1,99.508.08
11 Outstanding Redeemable Preference Sharas - - - -
12 Debt Equity Rato™* 0.68 067 1.06 0.67
13 EPS Basic () (not annualised for quarters) 1.25 145 1.20 479
EFS Dilerted (X)) (mot annualised for quarters) 1.24 1.44 1.20 473
14 Total Debt** 1o Total Assets ratio 8.49% 8.35% 11.58% 8.35%
15 Capital Adequacy Ratio 23.18% 22.57% 19.81% 22 57%
16 % of Gross NPA 2.78% 2.51% 3.13% 251%
17 % of Net NPA 0.26% 0.03% 0.33% 0.03%
18 Return on Assets (not annuaksed for guarters) 0.57% 0.72% 0.57% 2 46%
19 Capital Redemption Reserve - " -
20 Debenture Redemption Reserve + - B 2

* as per RBI guidehines.

MNotes to the financial results;

Place : Mumbai
Date : August 03, 2024

** Dabt represents total borrowings of the Bank & Equity consist of Share Capital plus Reserves

1. The above is an extract of the format of quarter ended June 30, 2024 financial results reviewed by the Audit Committee and approved by the Board of Directors of the Bank at
its respeciive meeting held on August 03, 2024, The financial results have been subjected to imited review by the Joint Statutory Auditors as required under Regulation 33
and Regulation 52 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015 ("Listing Regukations). The Full Format of the quarter ended Financial
Results are avaidable on the website of the Stock Exchangas, www.nseindia.com & www.bseindia.com & of the Bank- www.utkarsh.bank

2. Tha Board of Directors at its meeting held on April 26, 2024, has proposad a dividend of ¥0.50 par share (Pravious Yaar- TNIL per share) for the year ended March 31, 2024
and the same is approved by the sharehodders at the Annual General Meeting held on July 22,2024, Effect of the declared dividend has been reckoned in determining capital
funds inthe computation of capital adequacy ratios as at March 31, 2024 and June 30,2024,

3. Information related to the Wotal comprahensive income & other comprehensive income are not furnished as ind AS 15 not yet made applicable to Bank,

4. As per regulation 33 and regulation 52(4) of SEBI (Listing Obligation & Disclosure Reguirements) Regulations 2015, the equity and debt listed entities are required to
dischose certain ratios and accordingly ratios rekevant to Banking sactor have been disclosed above.

b. The figures for the quarter ended March 31, 2024 are the balancing figure between the audited figures in respect for the year and figures for the ning months ended
December 31, 2023 which were subjectad to limited review by the joint statutory awditors,

Far and on behall of the Board of Directoss of
Utkarsh Small Finance Bank Limited
CIN: Ue5982UP20M6PLCDE2E04

ad/-

Govind Singh

Managing Director & CED
0IM ; 02470860

zomato

Zomato Limited
CIN: L93030DL2010PLC 198141
Registered Office: Ground Floar 124, %4 Meghdoot, Nehru Place,
New Defhi - 110019, India
Website: www.zomato.com; E-mail: companysecretary@zomato.com
Phone No: +91 11 40592373

NOTICE OF 14™ ANNUAL GENERAL MEETING ("AGM") OF

LOMATO LIMITED AND E-VOTING INFORMATION

Motice is hereby given that 14" AGM of the members of Zomato Limited {*Company”} will

be held on Wednesday, August 28, 2024 at 12:00 PM. (I5T) through Video Conferencing

["WC™) or Diher Aupdio Visual Means ("OAYM") to fransact the business{es) as set outin the

notica of the &GM ["Motice™. The proceedings of the AGM shall be deemed to be

conducied al the Regestered Office of the Company which shall be the deemed venua of
the AGM.

1. In compliance with the applicable provisions of the Companias Act, 2013 and the niles
macde thereunder read with General Carcular No. 202023 dated September 25, 2023
and any other circulars isswed in this regard by the Ministry of Corporate Affairs, read
with SEBI Master circular no. SEBVHOICFDIPoD2/CIRIPIZ0231 20 dated July 11,
2023 and SEBI Circular Mo, SEBIHOICFIVCFD-PoD-2IP/CIRI202316T dated
Dciober 7, 2023 and any other circulars isswed in this reqard by the Securities and
Exchange Board of India ("SEBI") and the SEBI (Listing Obligatons and Disclosure
Requirements) Regulations, 2015 {induding any amendments, modifications or re-
enactmeants theseal for the time being i farcs), the Notice and Annual Report for the
financial year endad on March 31, 2024 (“Annual Report’) have been sent anly
throwgh electronic mode o those membens of the Company whose names appear in
the register of members / register of beneficlal owners maintamed by the depositonies
an Thursday, August 01, 2024 and whose e-mail agdresses are regestared with the
Company deposilonesiregisirar and shane lransfer agent/ depository participant. The
elacironic dispatch of Nolice and Annual Report to the membars has been compiatad
on Sahurday, August 03, 2024, The soft copy of the Notice and Annual Raport is also
available. on the Company’s website www.zomalo.com, websile of the stock
exchanges i.e. BSE Limited and Natiomal Stock Exchange of India at
wanw beeindia.com and wenw, nseindia com respectively and alzo atthe website of Link
Infirms India Private Limited {"Link Intime "), Registrar and Share Transfer Agent of the
Company and e=voling agency at htips:Minstavoda finkintime.co.in.

2. The cut-off date for determining the eligibility to vote by remate e-voting or a-voting at
the AGM shall be Wednesday, August 21, 2024 ("Cut-off date™), Shareholders of the
Company, whosenames appear in the register of merbers / list of beneficial owners as
on Cut-off date, shall only be entilled io vote elecironically either through remote a-
voling ore-vading during AGM. on the resolutions setforth in the Motice. A personwho is
not a shareholder a5 on the Cut-cff date should treat this commumication for information
purposes only. The woling rights of shareholders shall be in proportion to theirshare in
the paid-up equity share capdal of the Company as on the Cut-off date.

3. Allthe members ars informed that;

[a) the business satoutin the Notice may be transacied through remote e-woting or e-
voling atthe AGM;
{b) Theremole e-voting period is as follows

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

Notice is hereby given that 77" Annual General Meeting of the members of PI Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing (‘VC')/Other Audio-Visual Means (‘OAVM') (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e-AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’ i.e. Tuesday, August 20, 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:
The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings.kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22,2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of time for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
to register or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
¢. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Form is available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris.kfintech.com/clientservices/isc/default.aspx#isc_download |
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

rEmes by MaEnce

Physical
holding

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Commencemeniofremote e-voling | Salurday, August 24, 2024 at 3008 M. {IST)

Conclusion of remole e-vating Tuesday, August 27, 2024 at 5.00 PM. (I5T)

(c) Remote a-voting shall not be allowed beyvond Tuesday, August 27. 2024 a1 5,00
PN (IST) and the remata e-voling module shall be disabled by Link Infime upon
expiry of aforesaid period

(d) Shareholders who have casted their vote(s) by remote e-voling prior to the AGM
may aiso attend and paricipate in the AGM throwgh VEIOAYM means but shall
not be enlifled to cast theirvolels) again.

(e] [Facility for e=voting will also be available during the AGM and those mambers
present in tha AGM through VC/IOAVM, who have nol casted their vole on the
resolution through remale e-voling and ara not otherwise barrad from daing so,
shall be eligible fovole throwgh the e-voling during the AGM,

fy  Once the vole i casted by the member on & resclution, the member will not be
aflowed tomodify or changs hisher vote subseguenty,

4. The detailed procedure for e-voling and joining the AGM through VC/OAVM, including
the manner in which mambars hoiding shares in physical’damat form and who hava naot
registerad their email address can cast thewr vate(s) through remote e-vating of e-
voling al the AGM, is provided m the Notice. The Company has additionally provided
the facility ko the members to lemporariy update theiremail address by clicking the link;
https:iliiphaeb. linkintime . couin'EmaiReg/Email_Fegister.himd for fmited purposes of
recedving tha Motica, Annual Report and vote on tha rasolutions setout in Notica.

3. In case the shareholders have any queries or issues regarding ramaote e-voling and
AGM, they may refer the Frequently Asked Questions {“FAQs") and Instavole e-Vating
manuzl available at htips:instavote iinkmtime.coan, under help secton or wnie an
emsad io Mr. Rajiv Ranjan, Aszistant Vice President - evoling, Link Infime India Pyt Ltd.,
Addrase: C 107, 247 Park, LB.S.Marg, Vikhroll (Wesl), Mumbai-400083 at
enoticesidlinkintime.co.n or contact at Tel : +91 22 40186000 o write an amail to Ms,
Sandhya Sethia, Company Secretary and Compliance Officer of the Company by
sending email at companysecretary@zomalo.com

Members areé requested to carefully read the Notice and in particular, instructions for

|oining AGM, manner of casting vote through remote e-voting or e-vating at the AGM.

For and on behalfof the Board of Directors
For Zomato Limited
Sdi-

Date: AugustDd, 2024 sandhya Sethia

Rate of Dividend
Record Date
Book Closure Date

Rs.9/- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14,2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

Place: Gurugram Company Secretary & Compliance Officer
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FINANCIAL EXPRESS

MONDAY, AUGUST 5, 2024

[Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SUUMAYA INDUSTRIES LIMITED
RELEVANT PARTICULARS

'.|Name of Corporate Debtor Suumaya Industries Limited

2. | Dale af incarporation of Camporate Dabéar | 11-08-2011

3, [ Autherily under which Comarate Debbor i | Registrar of Companies, Mumbai
incorporaied | registered

4, |Carporabe [dentity Mo, / Linited Liabdily
|Identification No. of Gorporale Detilor _
5. [Address of the registered-office and Regd. Cffice: Wing B, 20h Floge, Lotus Corparate
principal office (f any} of Corporate Deblor | Park, Waestem Exprass Highway, Goregaon East,
Mumbai. Maharashira - 430083

| L4B411MH2011PLC 220879

. .Irsui'.'en:',- commancament dala in 'nz,ua.;[m
respecd of Comparate Deblor
7. | Estimated date of closure of n.=.-:|l'-.;gr-n:',' | 29-01-2025

[ resplution process
8. | Wama ard Registation number of tha
Insolvenoy professional acling as Interim
| Resolution Prodessional | AFA Valid upta ; 30-06-2025
g |Andress & emal of the inteim rasclufion | Address: MP 114, Pidsmours, Delhi 110034
professongl as registered wilh Bhe board' | Epal - pawansingals0@gmail.com
0| Acdress and e-mail iobeused for | Address: /28, 3rd Floor, W.E.A, Abdul Aziz Road,
corraspondence wilh the Intanm karal Bagh, Mew Deshl - 110005
Reselution Professional Email ; cirp, suumayaiggmail .com
11.| Lasi dale for submission of ciaims 16-058-2024
12.| Clesses. of crediers, if any, undar dauss () | Mot Applicabée
| of subesction (64 of section 21, ascertained
bt the Interim Resolution Professional

Pawan Kumar Singal
Reg: No.: ISBYIPA-DOYIP-POTT2I2018-201801 2220

TV VISION LIMITED
ClIN: LEd200MH00TPLCITATE?

Regd, ON.; 4" Fioor, Adkikar Chambars, Obersl Gomples,
Wew Link Boad, Andhan (Weasih, Mumbal 400 053
E-mal cx@tvdmon,in; Website: waw hvision in;

Tel: (22 — 4023 Q000 Fax: (22 — 2630 5450

13| Kamesof irsoivency professionats ientiied| Not Applicable
{ iy el & aulhonsad reprasentalne al credlors
inadiass (three names o each class)
M| (a} Retevant forms and
it} Dalanls of authorizad reprasentabives
arg available at:

(&) Webfink: hitps:wws avmresohifion.comfegal-
framewoniibc-foms
hitgsfibl. oo inan/homaidownioads
ib) Phyzical Address: Not Appicahle
Motce i5 hersty given-al the Malional Company Law Trbunal Mumba Bench. has ordered
e commencement of 8 corporale insctvancy resalilion procass of e Suumaya Industries Limited on
12-08-7024,
The creciars of Suwsmaya industries Limited, arz harsby called upan fo submil their claima with proof on
orbefare 16-08-2024 o fhe interim resolution professiznal 3 the address menboned aganst entry Ko, 10
The financial credsors shall subm thew ciams with proofiy electronic means only. All oiher creditors may
submit the claims with proof in persen, by post or by electronkc mears
Submizsion of false or misleading proofs of clabm shall aftract penalties. &l
Pawan Kumar Singal
Irlerm Resciuban Professional for Swamaya Indusires Limifded
Regn No : IBBUTPA-DD IP-POTIT2R2018-20 1912225

Date ; 04,08 2024
| Placa: New Delh

INFORMATION REGARDING 17™ (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

Ther mommbiers ane hemdy nlormed (hal he 17 (Seventeenth) Annual General Meeling {“AGM")
al tha membens of TV Vision Limited {%he Comosary') wik ba hedd an Fridey, August 30, 2024 at
03.30 prn. (IST], iheouagh Vickeo Conlenanaing (W5 ROhor Aado Visual Maans (O], in compliance
with tha appliceb provsions of he Comparses Az, 2013 {"Act’} and nules frémed thereunder, read
wilh e appicabio crcutaes issoed by e Mrestry of Copanate Alairg and the Secunies and Exchangs
Baerd of India {collectively referrad o a5 ‘refevant ciculars?), o fransact tha Dusinesses &s setoul in
i Mesce ol thi A

In compllanca with he melevant crtuars, Be Notica of 1he AGM along with Arnual Repor far (he
Financial Year 2033-24 i being sent orly through eleciranic mage by e-mai 1 thase Members, whose
namas appeat in fig Aegeter of MambarsBamedcial Owners mainlained by the Depasfones as on
Friday, August 2, 2024 and whose emall adrreases are reqistersd with fhe Company or Link bntime
{India) Priveda Limited, Raygislrar and Shana Transler Agerts. "RTAT of thair respactive Depasiany
Paricpants [(OPs")

Sembers can join and paticoats in the AGM thrawgh VCOAYR aciby oy, The instructions for [oining
the AGM and the marmer ol pafficipalion i the Aemols e-yofing or casling wale through E-valing
durng AGM wil be prosided in the Rotice of the AGM, Members paticipating thiough the VEROAYM
faciily shall e courted for the puipose of reckoring the quorum under Sactian 103 of $he Al

The Kalica of AGM and tha Annual Repor for the Financig! Year 2023-24 wil be made avdilable on
Mefional Stock Exchanga of ndia Limitad &t www bseingia.com and vy, nseindia com respactivaly,
and an e wahsde of the Mational Securllieg I,'Ill,.-l_.-[:-$|'!u|!|l Lamilied |'|".IE-I.'.II._':| at nilps!
wwe avoingnsdl.com. Mecassary amangements have beem mada by tha Gompany with HSDL o
tachtae Remote e-waling and E-valing during the AGM

Membess wh are hokling shares in physcal fom or who have not reglssened their e-mail addness with
the Company | Depository or any person whao acguinas shares of the Company and becomas g
Membes of the Compary after The Noties has been sent efécinoniealy by 1he Comparsy, and holds
charag gs of the cut-off defa, ia. Frday, August 23 2024, such membars may obtain the User ID and
passward by sandng 4 request @t balpdeskosvating@ngdl com ar i heldask & lnkintime co in
Howewer, 8 Member = aleady regstersd with MS0L for Ramale a-witing and E-valing during AGM,
Mman gasling Lser D and paseaword can be usad for casting wole

Mernbers who ki ned regisieoed Beir enall addneas and holdng Equity Shands in Demal [ ana
requested to regisier ther e-mad address wéh the respective OPs end the MemBiers hoiding Equity
Shanes in physical form may get Their a=mail-ackiresses regishared with BTA of the Company by
submiting Fom 158-1 (eveilebla on tha websits of the Compary ab mitpel e, bodsioninfmeasice-
cramirsiniglion, ph cuby iled dnd Sgred alongarh rauisEie socuments o ml, epde sk & inkinlimi o in
Tha Mambars am equeshed Lo Gansdully read all the Mobes sal ool nothe Notce ol (ke AGM and in
partcular, instructions for jeining and attending the AGK thrawgh YCOAVM, manner of castng vole
fhrough Hemcds evoling and E-voling dunng e AGM

For TV Vision Liméted

Sdi-

Shilpa Jain

Place; Mumbai Company Secretary & Compliance Officer
Date: August 05, 2024 ACE Moz 24578

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

“STURDY INDUSTRIES LIMITED" OPERATING IN MANUFACTURING
OF IRRIGATION SYSTEMS AND POWER GENERATION PRODUCTS

BASED OUT AT PARWANDO, HIMACHAL PRADESH.

(Under Regulation 364 (1) of the Insolvency and Bankruptcy Board af India

[Insalvency Resolution Process for Corporate Persons) Regulatons, 2016
_ RELEVANT PARTICULARS

| Name of the Corporate Debtor STURDY INDUSTRIES LIMITED

PAN: AABCSEATG0 | CIN: L25209HPSEIPLCIG5ET
| Reglstered Office: Plot Number 57, First Floor,
Seclor-1, Sector-2 Parwando, Solan, Kasaul,
Himachal Pradesh-173220 India
| ittps:hwww.sturdyindustries.in
Guwahati. Assam

along with PAN/CIN/LLP No.
2. Address of the registered ofiice

| URL of website
4. Details of place whears majority
of fixed assets are located
&  Installed capacity of main
products! servicas
Cuantity & value of main products! | INR 00,33 Crore - Revenue for the Financial
services seld in lasl inanclal year | year ended 315t March, 2024 basis audiled
L. | financial statameant
T Number of employess! workmen | 07
Furher details mchuding tas! available| hitps:www.sturdyindusiries.in/
financial slatemends (with schedules) | Alzo may be obtained by sanding an amaid to
of two years, lists of creddors, cirp.sturdy@gmail.com
ralevant dates for subseguent avents
(oifhe process are avallableat: | B o
9 ' Eligibdlity for resolution applicants | https:iwww.sturdyindustries.in/
under section 25{2){h} of the | Al=0 may be obiained by sending an email to
- Code is availabie at _ cirp.sturdy@gmail.com
iix! Last date for receipt of expréssion | 20.08.2024
of inferest .
i, Date of issue of provisional list of | 30.08.2024
prospeciive resolufion applicants
12 Last date for submission of '
 objectons 1o provisional ksl _ B
3. Date of issue of final list of 14.09.2024
_prospective resolution applicants |
14 Date of issue of information
mennorandunm, evalualicn matrix
and request for resclution plan to
_pf-;spe-ﬂi-.'g rescuh_m:!r} applicants |
15, Last date for submission of
. reﬁﬂlutlur'l [}I.H.rﬁ . - . -— e - .
€. Process email id 1o submit EQl | eirp.sturdy@gmall.com

(o]

| 25151 48 MTPA (Single Shifl)

o

o

04.09.2024

19.00.2024

19.10.2024

Sdi-

CA Anurag Goel

Hespiulion Processional for Sturdy Induestries Liméed
Regn, Mo.: [BEIIPA-DIVIP-POOBT& 201 7-1B11460
| Regd. Address: Plot No. 6, Firs Floor, State Bank Nagar, Paschim Vihar, New Dielhi- 110063

Date : (5.08 3024
Place: Mew Dethi

¢

Utkarsh Small Finance Bank
Aapki Ummeed Ka Khaata

(A Scheduled Commercial Bank)

Registered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105.
Unaudited Financial Results For Quarter Ended June 30, 2024

e Y2ar 00 YEar

Long Term Credit Rating | ICRA A+ (Stahle) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portiolio (2 cr)

31% 18,798 18.1%*
& Deposils (T cr) & Return on Assels
30% 18,163 2.3%*

& Total Assets (T cr)
28%

& Operating Profit Pre-Provision (T cr)

& Return on Equity

© CRAR
23.18%

& Gross NPA

24.891

41% 311 2.78%

& Net Profit (¥ cr) & Net NPA

28% 137 0.26%

"Q1FY25 {% in lakhs)
Particulars Quarter Ended Year Ended
June 30, 2024 |March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudited Audited
1 Total income from operations (net) 06, 591,69 #9 562.M1 72,048 53 31784116
& Net Profit for the vaar/period (before tax, exceptional and/or extraordinary fems) 18,624,017 20834 67 14,456.49 693,938.63
d  Met Proft{Loss) for the yvear/period before tax {after exceptional andfor extraordinary items) 18,624.01 20.834.67 14,456.49 5,938 63
4 Net Profit/{Loss) for the yeanperiod after tax (after exceptonal and'or extraordinary items) 13,739.67 15.965.65 10,749.52 49 762 85
3. Total Comprehensive Income for the year/penod [Lompasing Profit/{Loss) for the period 13,739.67 15.965.65 10,748 52 489 762 85
fafter tax) and Other Comprehensive Income (after tax)] (Refer Mote 3)

6 Paid up Equity Share Capital {of ¥ 10 each) 1,10.014.3 1,009,945 75 &9,590.47 1,09 945 75
7 Reserves (excluding Revaluation Reserve) 1,87.373.08
8 Securities Premium Account 5,672,774 95,427.78 28.614.63 55,427.78
9  Networth® 2,72 219.80 272224 67 1,84.218.092 2 72224 57
10 Paid up Debt Capdtal / Outstanding Debi 2.11,265.41 1,98 508.08 2,24,538.65 1,29 508.08
11 Quistanding Redeemable Preference Shares - - - -
12 Debt Equity Ratio=* (.58 0.67 1.06 0.67
13 EFS Basic (¥) (not annualised for quarters) 1.25 145 1.20 479
EFS Diluted (%) (not anmuglised for quarters) 1.24 1.44 1.20 475
14 Total Debt** to Total Assets ratio 8.49% 8.35% 11.58% 8.35%
15 Capital Adeguacy Ratio 23.18% 22.57% 18.81% 22.57%
16 % of Gross NPA 2. 78% 2.51% 3.13% 251%
17 % of Net NFA {126% 0.03% 0.33% 0.03%
18 Return on Assets (not annualised for quarters) 0.57% 0.72% 0.57% 2 46%
19 Capital Redemption Reserve - :
20 Debenture Redemption Reserve - - - -

* a5 per RBI guidefines.

Nofes to the financial resolts:

Piace - Mumbai
Date : August 03, 2024

** Dabt represents total borrowings of the Bank & Equity consist of Share Capital plus Beserves

1, The above is an extract of the lormat of quarter ended June 30, 2024 financial results reviewead by the Audit Committee and approved by the Board of Directors of the Bank al
its respective meaiing held on Augusi 03, 2024, The financial results have been subjected fo limited review by the Joint Statuiory Buditors as required under Regulation 33
and Regulation 52 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015 ("Listing Regukations™). The Full Format of the guarter ended Financial
Results are available on the website of the Stock Exchangas, www.nseindia.com & www.bseindia.com & of the Bank- www utkarsh. bank

2. Tha Board of Directors at its meeting held on April 26, 20:24, has proposad a dividend of ¥0.50 par share (Pravious Yaar- TNIL per share) for the year ended March 31, 20224
and the same is approved by the shareholders at the Annual General Meeting held on July 22,2024, EHect of the declared dividend has been reckonad in determining capital
funds inthe compuiation of capital dequacy rafios 25 at March 31, 2024 and Jung 30,2024,

3. Information related to the total comprahensive incame & other comprehensive income are not furnished as Ind AS s notyet made applicable to Bank,

4. As per regulation 33 and regulation 52(4) of SEBI (Listmg Obligation & Disclosure Kequiremenis) Reguiations 2015, the equity and debt listed entities are required to
disclose certain ratios and accordingly ratios relevant to Banking sector hawve bean disclosed above,

5. The figures for the guarter ended March 31, 2024 are the balancing figure between the audited figures in respect for the year and figures for the nine months ended
December 31, 2023 which were subjected to limited review by the joint statutory auditors.,

For and on behall of the Beard of Diractors al
Utkarsh Small Finance Bank Limited
CIN: UB59920P2016PLCD82804

Sd/-

Govind Singh

Managing Director & CEQ
DIk 02470880

zomato

Zomato Limited
CIN: L93030DL2010PLC198141
Registered Office: Ground Floor 124, 34 Meghdoot, Nehru Place,
Mew Delhi - 110019, India
Website: www. zomato com; E-mail; companysecrelaryfizomato.com
Phone No: +91 11 405602373

NOTICE OF 14" ANNUAL GENERAL MEETING ("AGM") OF

LOMATO LIMITED AND E-VOTING INFORMATION

Mofica is hereby given that 14" AGM of the members of Zomato Limited “Company”} will

be held on Wednesday, August 28, 2024 at 1200 PM. (15T} through Video Conferencing

["WE") or Diher Apdio Visual Means ("OAYM) tofransact the business{es) as set outin the

notica of the AGY (“Notice™). The proceedings of the AGM shall be deemed fo be

conducied at the Registered Office of the Compamy which shall be the deemed venue of
theAGM.

1, In comphiance with the applicable provisions of the Companies Act, 2013 and the nules
made thereunder read with. General Circular Mo, 2023 dated September 25,2023
and any other circulars issued in this regard by the Ministry of Corporate Affairs, read
with SEBI Master circular no. SEBVHOUCFDIPoD2/CIRIPIZ0231 20 dated July 11,
2023 and SEBI Circutar Mo, SEBUYHOICFINCFD-PoD-2IPICIRIZ023MET dated
Dcinber ¥, 2023 and any ather circulars Isswed in this regard by the Securities and
Exchange Board of India (“SEBI") and the SEBI (Listing Obligabons and Disclosure
Requirements) Requlations, 2015 {including any amendmenis, modifications or re-
enactmants thereaf for the time beng n fores), the Notice and Annual Report for the
financial year ended on March 31, 2024 ("Annual Report”’) have been sent only
through sfectronic mode 1o those members of the Company whose names appear in
he register of members | register of beneficial owners maintaned by the depositonas
on Thursday, August 07, 2024 and whose e-mall addresses are reqgustered with the
Company deposilonesiregistrar and shane iransfer agent’ depository participant. The
glacironic dispatch of Molice and Annieal Report 1o the members has been completad
an Saturday, August 03, 2024. The soft copy of the Notice and Annual Report is also
avadtable on the Companys wabsite www.zomaio.com, websie of the slock
exchanges e BSE Limited and Mafiokal Siock Exchange of Indiz at
wenw bseindia. com and wanw. nsaindia.com respectively and also at the website of Link
Intirma India Private Lirmited {“Link Intime™), Registrar and Share Transfes Agent of tha
Company and e-voling agency at htips:instavote linkantime. co.n.

2, The cut-off date for determining the eligibility o vote by rémole e-voling or e-voling at
the AGM shaidl be Widnesday, August 21, 2024 ("Cut-off date™), Shareholders of tha
Company, whose names appear in ihe register of members ! list of beneficial owners as
on Cut-off date; shall.only be entbifled io vote electronically either through remaote a-
viating ore-vioding during AGH. on the resolutions set foritin the Notice. A personwho is
not a sharehaolder as on the Cul-off date should treat this commaumication forinformation
purposes only. The voling rights of shareholders shall be in proporticn to theirsharein
the paid-up equety share capdal of the Company as on the Cut-off date.

& Allthe members are informed that:

() the business setoutin the Notice may be transacied through remote e-voling or e-
voling at the AGM,
[b) Theremole e-voling period is as fallows

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

Notice is hereby given that 77" Annual General Meeting of the members of PI Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing (‘VC')/Other Audio-Visual Means (‘OAVM') (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e-AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’i.e. Tuesday, August 20, 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:
The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22,2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of time for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
to register or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
c. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Form is available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris kfintech.com/clientservices/isc/default.aspx#isc_download_|
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

nemea By SoienceE

Physical
holding

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Commencemaniofremotaewoling | Salurday, August24, 2024 at 3004 M. {[IST)

Conclusion of remete a-vating Tuesday, August 27, 2024 at S.00PM, (I5T)

{c) Rernobe a-voting shall not ba allowed beyvend Tuesday, August 27. 2024 a1 5,00
P (IST) and the remata e-valing madule shall be disabled by Link Infime upon
expiry of aforesaid perod

(d} Shareholders who have casted their vole(s) by remote e-voling prior to the AGM
may ais0 atlend and paricipate in the AGH throwgh VEIOAYM means bu shall
not be entifled 1o cast theirvote(s) again,

(e] Facility for.e-voting will also be available during the AGM and fhose members
present in the AGM through VCICAVM, who have nol casted their vole on the
resolution through remale e-voling and are not otherwse barred from doing so,
shall be iigible fo vale throwgh the e-vofing during the AGM,

(fh  Once the vole 5 casted by the memberon & resclution, the member will not be
afiowad to modify or change hisifer vobe subseguenthy,

4, The detailed procedure for e-vofing and joining the AGM through VCIORWM, including
the manner inwhich mambers holding shares in physicalfdemat form and whe have not
ragistered their emall address can casl thee vole(s) throwgh remote e-voling of a-
valing at the AGM, is provided in the Notice, The Company has additionally provided
the facility to the members to temporanity update theiremail address by clicking the link:
htips:Mighvel linkintime con'EmadReg/Email_Fegisterhimd for imited purposes of
recenving the Motica, Annual Report and vaote on the resolutions setout in Notice.

5, In caze the shareholders have any queries or issues regarding ramate e-voling and
AGM, they may refar the Frequently Asked Questions [“FAGQS") and Instavode e-Violing
manual available at hiips:nstavele linknbime.couin, under help section or wnte an
emai o Mr. Rajiv Ranjan, Assistant Vice President - evoling, Link Infime india Pl Ltd.,
Address: C 101, 247 Park, LBSMarg, Vikhroll {Wesl), Mumbai-400083 at
gnotices@iinkintime.co.n or contact & Tel ; +91 22 49186000 or wrile an amail to Ms,
Sandhya Ssthia, Company Secrefary and Compliance Officer of the Company by
gending email at companysecretary@zomato. com

Members are requesited to carefully read the Notice and in particular, inskructions for

|oining AGM, manner of casting vote through remate e-voting or e-voting at the AGM.

For and an behalf of the Board of Directors

For Zomato Limited
Sdl-
sandhya Sethia

Company Secretary & Compliance Officer

Date: Augusi D4, 2024
Place: Gurugram
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Rate of Dividend
Record Date
Book Closure Date

Rs.9/- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14,2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

“"IMPORTANT™
Whilst care is taken prior to acceptance of advertising

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

financialexp.epaptin
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MONDAY, AUGUST 5, 2024

FORM A

PUBLIC ANNOUNCEMENT
[ Under Regulation G af the Insolvency and Bankruptey Board of India
(Insolvancy Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SUUMAYA INDUSTRIES LIMITED
RELEVANT PARTICULARS

1. Name of Corporate Debtor ' Suumaya Industries Limited

2, | Date of incarporation of Carporals Debéar | 11-08-2011

3. [ Autherily under which Comarate Dabbor & | Registrar of Companies, Membai
incorparated | registaned

4, |Carporate [dentity Mo, / Limited LiabEly
| Identification No. of Corporate Deblor _

5. [Andress of the registered office and Regd, Office: Wing B. 20ih Floor, Lotus Corporsie
| principal office (f ary| af Corporate Detrlor| Park, Wastem Exprass Highway, Goregaon East,

| Mumbai, Maharashira - 400063,

|L46411MH2011PLC 220870

i, 'Irsu.‘.'anty commancament daks n 02-08-2024
respect of Comparate Debbor
7 'Esﬁmaled fale l:|f|;|l_'.:ﬁl..|"|3 ':f'.ns.-:uh'er-.'.}' |29-01-2025

{respluion process
B. |Mama and Registration number of the
Insolvency professanal acting as Interm
| [Resolution Prodgssional | AFA Valid upto : 30-06-2025
g |Address & gmal oftha ir'terir_n res:l_l,.ﬁ-:-n Address: MF 114, Pigmours, Delhl 110034
profassiongl, as registerad with the beard: | Emali = pawansingalsd@gmail.com
10.;Address and e-mail 1o be used for Address: 526, Srd Floor, W.E.A, Abdul Aziz Rioad,
cormaspondence wilk the Inferm Karal Bagh, Mew Defhi 110005
Rescluton Professional Email : cirp.suumayaf@gmail.com
11.| Last dale for submission of daims 16-08-2024
12.| Clesses of oreditors, if any, undar clawse ) | Mot Applicable
of subrzechion i6A) of section 21, ascerained
By th Intesion Resolution Professional

| Pawan Kumar Singal
Reg. No,: IBBNIPA-DOYIP-FO1TT 21 2098-201 D01 2228

AP SIS LA

TV VISION LIMITED
CIN: LEd200MHI00TPLCITZT0T
Regd. Of.: 47 Floor, Adhikar Chambars, Oberol Compliax,
Hew Link Road, Andhan {West), Mumbai 400 053
E-mal: cEEhaagonin Websie: waw hvisEionn,
el 022 — 4023 0000 Fax (22 — 2638 5450

I ac 2 authonsad raprasanialne af cradios |
inadess | threenamesfareach class)
14| [a} Redevand forms and
i} Dalails of authonzad reprasentabives
arg available ak

| () Web link: hitps:/iwww avmresohifion, comifegal-
frameworkibc-forms
hilfps b god inefbomealidorwnliods
iby Pry=acal Address: Mol Applicable
Mofce (& hersby given thal the Mabional Company Law Trbunal Mumba Beach has ordered
the commencement ol 4 carparale insohancy resalulion procass of e Suumaya industries Limited cn
2-08-2024,
The credibars of Suumaya Indusiries Limifed, arz heraby callzd upan o submit their claims with proofon
or befare 16-08-2024 o the interimy resolution professianal 8t the zddress mentioned aganst entry Ko, 10
The financial crediars shall subm their chaims with proof by elcironic means only, Al other creditors may
submt the claims with proofin persen, by post or by el ectronic means

Submission of false or mesleading proofs of claim shall altract penalties. Selie
Pawan Kumar Singal
Diate 04,08, 500 Irtersm Resclubon Prafessiona! for Suumaya Induslries Limited

| Place: New Delhi Regn Mo | IBBITPA-DRIP-POTITR2208-2018M12285

INFORMATION REGARDING 17 (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

Thie maembiers and henstry Rlormed Thal the 17 (Seventeenth) Anneal General Meeting {“AGM")
af the members of TV Vision Limited (%he Comparn wik b2 hefd an Fridey, August 30, 2034 at
0330 porn. (IST), through Video Confemncing (V5 ROMer Audio Visual Maans OBV, i compliance
with tha applicebse provisions of the Comparses Act, 2003 (“Act”) end nules framed thereunder, read
wilh [he appicabie cncubars issued by S Mirestry of Caporale A%ains ard he Securies dnd Exchangs
Baoerd of India {collectively refemmad fo as ‘redevant ciculars?, o fransact the bDusinesses g5 set oul in
e Nogce of the AGM

In compfianca wilh the relevant criuars, Be Nofica of ke AGM along with Annual Repod for the
Financial Year 2033-24 |3 being sent.only through electranic made by &-mai o those Members, whise
namas apges in e Aegetar of MambarsBamedcial Cwners mainlairsd by e Depaskanes as on
Friday, August 42, 2034 and whose email adoresses are registerad with the Company or Link Inlime
ilredia) Private Linited, Ragisirar and Shara Transhes fgarts "BTAT) o thair respective Depasitary
Particpants ("DFs")

Membess can join &nd padticipate in the AGEM thrawgh YCOA daciiny onfy, The ingtructions for [eining
fhe AGM and the mannes of parficipalion i the Aemota e-yoiing or casling vabe through E-valing
during AGM wil be provided In e Motice of the AGM, Members padicipating Hhrough the VCOAVM
fapiily shall be courfied dar the purpase ol reckoring the quorum under Saction 103 of the Acl.

Thea Malica of AGKM end the Annual Repon or the Financal Yaar 2023-24 wil De made available on
e websie of the Company al wwe tedgionin, waebsile of this Stock Exchanges i B3E Limbed and
Metonal Stock Exchangs of India Limiad &1 www Dseindiecom end wkw. neeindia.com respaciivaly,
and an the website of the MNatlonal Securlties Depository Limited (*NSDL) ab hitpsd
www, gvedingnsdl.com. Mecassary amangements have been mads by the Company with KSOL (o
faciitate Remobe e-valing ard E-vating durdng the AGM

Membess whi ara hoiding shares b physcal fomm or who Rave not reglstensd Selr a-mail address with
the Company [ Depositary or any pesson who acouinas shares of the Cempany ard becomas &
Member of the Compary after The Notice has been gent efectionizaly by 1he Company, and holds
sharas as of the cut-off data, Le, Frday, Auguest 23, 3024, such membsars may cbéain the User ID and
password by sending a request # halpdegk evoting@ngdl com or mhilpdesk & linkintime, co.in
However, § a8 Member & aleady regstered with NSDL for Bamale e-noling and E-vating during AGI,
fhen exisling Liges D and pasaword can be used for casting vabe

Marnbers who e nod regisierad Sheir emall agdneas and holdng Equily Shanes in Damal Tonm an
requested to regisiar thesr e-mad address wih the raspective OFs and the Memibers hofding Equity
Shares in physcal foem may get i e-mail addresses registerad with ATA of he Comgpany by
submitting Fom 158-1 (aveilabls on the websits of the Compary at rp: s boisianinfmeasioe-
comirmnicalion. phg duby filed and sigred aloncgwith sequisite ocumens 1o mlepdask@linkinline coin
Tha Mambars am mequeshed Lo candully read all the Mobes sal ool n the Notce ol tha AGM and in
particitar, instructions far jeining and attending the AGHK throwgh YCOAVM, manner of casting vale
$hrough Aemots ewofing and E-voting during the AGM

For TV Vision Limiied

Selie

Shilpa Jain

Piace: Mumbai Company Secretary & Compliance Officer

Date: August 05, 2024

ACS Mo.: 24578 |

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
“STURDY INDUSTRIES LIMITED” OPERATING IN MANUFACTURING

OF IRRIGATION SYSTEMS AND POWER GENERATION PRODUCTS
BASED OUT AT PARWANOO, HIMACHAL PRADESH.
[Undar Regulation 364 (1) of the Insolvency and Bankruptcy Board of India
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016
R RELEVANT PARTICULARS
1. Mame of the Corporate Debtor | STURDY INDUSTRIES LIMITED

along with PAN/CINILLP No.
. Address of thae registered office

PAN: AABCERAEG0 | CIN: L252]9HP1383FPLCIOREET

| Registerad Office: Plot Number 57, First Flacr,
Sector-1, Sector-2 Parnwanoo, Sofan, kassuli,
Himachal Pradesh-173230, India

| hittps:www sturdyindustries.in
Guwahati, Assam

3., URL of website
4. Details of place where majonity
of fixed assels are located
5 Installed capacity of main
products! services .
b Cuantity & value of main products! | INR 00.39 Crore - Revenue for the Financial
senvices soid in lasl financlal year | year ended 315t March, 2024 basis audited
L. | financial statement
7. Number of employeas! workmen 07
Further details mcuding last available https:lwww.sturdyindustries.in/
financial slalements (with schedulas) | Also may be obtained by sending an amail to
of bwo years, lists of cradilors, cirp.sturdy@gmail.com
relevant dates for subseguent events
-of e process are avallable at: | _ _ B
9 Ehgibéity for resofution applicants | https:iwww.sturdyindustries.in/
under section 23(2}h} of the fl=o may be chiained by sending an email to
. Code is availabie at cirp.sturdy@gmail.com
iix Last date for recaipt of expression | 20.08.2024
of inferest .
it, Date of issue of provisional lisf of | 30.08.2024
__pms.pn_e-:!;i'!re I'EE-DI!JFiE_.‘-I"I applicanis _ -
12 Last date for submission of 04.00.2024
 objechons 1o provisional kst i
Date of issue of final list of 14.00.2024
_prospeciive resoiution applicants | —
4. Date of issue of information 16.09.2024
memorandum, evaluation matrix
and request for resclution plan to
| prospaciive ressiuion applicants |
13, Last date for submission of
resalution plans _ N R .
6. Process emai id 1o submit EQl | cirp.sturdy@gmail.com

| 25151.48 MTPA {Single Shift

o

-}
ke

19.10.2024

Sdi-
CA Anurag Goel
Resoiution Processional for Sturdy Industries Limfed

Diate : 05,08 2024
Place: hew Dehl

Regn, No.. [BEIIPA-I/IP-PO0ETE 201 7- 1811460
Regd. Address: Plot Mo, 6, First Flioor, State Bank Nagar, Paschim Vihar, New Defhi- 110063

¢

Utkarsh Small Finance Bank
Aapki Ummeed Ka Khaata

(A Scheduled Commercial Bank)

Regislered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105.
Unaudited Financial Results For Quarter Ended June 30, 2024

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portfolio (T cr)

& Return on Equity

31% 18,798 18.1%*
& Deposils (T cr) & Return on Assels
30% 18,163 2.3%*
;
= & Total Assets (T cr) &« CRAR
=
S 28% 24,891 23.18%
=
& Operating Profit Pre-Provision (T cr) & Gross NPA
41% 311 2.78%
& MNet Profit (7 cr) & Net NPA
28% 137 0.26%
w
AIFYZS o 5 jakhg)
Particulars Quarter Ended Year Ended
June 30, 2024 |March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudited Audited
1 Tofal income from operations (net) 496,591.69 &9 56201 7204953 31784116
2 Met Profi for the yvear/period (before fax, exceplional and’or extraordinary i#ems) 18.624.01 20,834 .67 14,456.49 65,938.63
d  Net Profit/{Loss) for the year'period before tax (after exceptional andor extragrdinary items) 18,624.01 20.834.67 14.456.49 65, 938,63
4 Net Profit/{Loss) for the year/period alter tax (after exceptional and’or extraordingry items) 13,739.67 15.065.65 10.749.52 49,762 85
2 Total Comprehensive Income for the year'peniod [Compasing Profit/(Loss) for the period 13,739.67 15.965.65 10,749.52 49 Vo2 85
fafter tax) and Other Comprehensive Income (after tax)] (Refer Mot 3)
6  Paid up Equity Share Capital {of ¥ 10 each) 1,10,014.3 1,00.945.75 B0 59047 1,00045.75
7 Reserves (excluding Revaluation Reserve) 1,87.373.08
& Securities Premium Account 55,672.74 bh.427.78 28.614.63 5h 42778
9 Networth® 2.72,219.60 272224 67 1,64,218.92 202228 67
10 Paid up Debt Capital / Outstanding Debt 211,265.41 1,99.508.08 2,24 539 65 1,99.508.08
11 Outstanding Redeemable Preference Sharas - - - -
12 Debt Equity Rato™* 0.68 067 1.06 0.67
13 EPS Basic () (not annualised for quarters) 1.25 145 1.20 479
EFS Dilerted (X)) (mot annualised for quarters) 1.24 1.44 1.20 473
14 Total Debt** 1o Total Assets ratio 8.49% 8.35% 11.58% 8.35%
15 Capital Adequacy Ratio 23.18% 22.57% 19.81% 22 57%
16 % of Gross NPA 2.78% 2.51% 3.13% 251%
17 % of Net NPA 0.26% 0.03% 0.33% 0.03%
18 Return on Assets (not annuaksed for guarters) 0.57% 0.72% 0.57% 2 46%
19 Capital Redemption Reserve - " -
20 Debenture Redemption Reserve + - B 2

* as per RBI guidehines.

MNotes to the financial results;

Place : Mumbai
Date : August 03, 2024

** Dabt represents total borrowings of the Bank & Equity consist of Share Capital plus Reserves

1. The above is an extract of the format of quarter ended June 30, 2024 financial results reviewed by the Audit Committee and approved by the Board of Directors of the Bank at
its respeciive meeting held on August 03, 2024, The financial results have been subjected to imited review by the Joint Statutory Auditors as required under Regulation 33
and Regulation 52 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015 ("Listing Regukations). The Full Format of the quarter ended Financial
Results are avaidable on the website of the Stock Exchangas, www.nseindia.com & www.bseindia.com & of the Bank- www.utkarsh.bank

2. Tha Board of Directors at its meeting held on April 26, 2024, has proposad a dividend of ¥0.50 par share (Pravious Yaar- TNIL per share) for the year ended March 31, 2024
and the same is approved by the sharehodders at the Annual General Meeting held on July 22,2024, Effect of the declared dividend has been reckoned in determining capital
funds inthe computation of capital adequacy ratios as at March 31, 2024 and June 30,2024,

3. Information related to the Wotal comprahensive income & other comprehensive income are not furnished as ind AS 15 not yet made applicable to Bank,

4. As per regulation 33 and regulation 52(4) of SEBI (Listing Obligation & Disclosure Reguirements) Regulations 2015, the equity and debt listed entities are required to
dischose certain ratios and accordingly ratios rekevant to Banking sactor have been disclosed above.

b. The figures for the quarter ended March 31, 2024 are the balancing figure between the audited figures in respect for the year and figures for the ning months ended
December 31, 2023 which were subjectad to limited review by the joint statutory awditors,

Far and on behall of the Board of Directoss of
Utkarsh Small Finance Bank Limited
CIN: Ue5982UP20M6PLCDE2E04

ad/-

Govind Singh

Managing Director & CED
0IM ; 02470860

zomato

Zomato Limited
CIN: L93030DL2010PLC 198141
Registered Office: Ground Floar 124, %4 Meghdoot, Nehru Place,
New Defhi - 110019, India
Website: www.zomato.com; E-mail: companysecretary@zomato.com
Phone No: +91 11 40592373

NOTICE OF 14™ ANNUAL GENERAL MEETING ("AGM") OF

LOMATO LIMITED AND E-VOTING INFORMATION

Motice is hereby given that 14" AGM of the members of Zomato Limited {*Company”} will

be held on Wednesday, August 28, 2024 at 12:00 PM. (I5T) through Video Conferencing

["WC™) or Diher Aupdio Visual Means ("OAYM") to fransact the business{es) as set outin the

notica of the &GM ["Motice™. The proceedings of the AGM shall be deemed to be

conducied al the Regestered Office of the Company which shall be the deemed venua of
the AGM.

1. In compliance with the applicable provisions of the Companias Act, 2013 and the niles
macde thereunder read with General Carcular No. 202023 dated September 25, 2023
and any other circulars isswed in this regard by the Ministry of Corporate Affairs, read
with SEBI Master circular no. SEBVHOICFDIPoD2/CIRIPIZ0231 20 dated July 11,
2023 and SEBI Circular Mo, SEBIHOICFIVCFD-PoD-2IP/CIRI202316T dated
Dciober 7, 2023 and any other circulars isswed in this reqard by the Securities and
Exchange Board of India ("SEBI") and the SEBI (Listing Obligatons and Disclosure
Requirements) Regulations, 2015 {induding any amendments, modifications or re-
enactmeants theseal for the time being i farcs), the Notice and Annual Report for the
financial year endad on March 31, 2024 (“Annual Report’) have been sent anly
throwgh electronic mode o those membens of the Company whose names appear in
the register of members / register of beneficlal owners maintamed by the depositonies
an Thursday, August 01, 2024 and whose e-mail agdresses are regestared with the
Company deposilonesiregisirar and shane lransfer agent/ depository participant. The
elacironic dispatch of Nolice and Annual Report to the membars has been compiatad
on Sahurday, August 03, 2024, The soft copy of the Notice and Annual Raport is also
available. on the Company’s website www.zomalo.com, websile of the stock
exchanges i.e. BSE Limited and Natiomal Stock Exchange of India at
wanw beeindia.com and wenw, nseindia com respectively and alzo atthe website of Link
Infirms India Private Limited {"Link Intime "), Registrar and Share Transfer Agent of the
Company and e=voling agency at htips:Minstavoda finkintime.co.in.

2. The cut-off date for determining the eligibility to vote by remate e-voting or a-voting at
the AGM shall be Wednesday, August 21, 2024 ("Cut-off date™), Shareholders of the
Company, whosenames appear in the register of merbers / list of beneficial owners as
on Cut-off date, shall only be entilled io vote elecironically either through remote a-
voling ore-vading during AGM. on the resolutions setforth in the Motice. A personwho is
not a shareholder a5 on the Cut-cff date should treat this commumication for information
purposes only. The woling rights of shareholders shall be in proportion to theirshare in
the paid-up equity share capdal of the Company as on the Cut-off date.

3. Allthe members ars informed that;

[a) the business satoutin the Notice may be transacied through remote e-woting or e-
voling atthe AGM;
{b) Theremole e-voting period is as follows

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

Notice is hereby given that 77" Annual General Meeting of the members of PI Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing (‘VC')/Other Audio-Visual Means (‘OAVM') (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e-AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’ i.e. Tuesday, August 20, 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:
The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings.kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22,2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of time for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
to register or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
¢. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Form is available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris.kfintech.com/clientservices/isc/default.aspx#isc_download |
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

rEmes by MaEnce

Physical
holding

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Commencemeniofremote e-voling | Salurday, August 24, 2024 at 3008 M. {IST)

Conclusion of remole e-vating Tuesday, August 27, 2024 at 5.00 PM. (I5T)

(c) Remote a-voting shall not be allowed beyvond Tuesday, August 27. 2024 a1 5,00
PN (IST) and the remata e-voling module shall be disabled by Link Infime upon
expiry of aforesaid period

(d) Shareholders who have casted their vote(s) by remote e-voling prior to the AGM
may aiso attend and paricipate in the AGM throwgh VEIOAYM means but shall
not be enlifled to cast theirvolels) again.

(e] [Facility for e=voting will also be available during the AGM and those mambers
present in tha AGM through VC/IOAVM, who have nol casted their vole on the
resolution through remale e-voling and ara not otherwise barrad from daing so,
shall be eligible fovole throwgh the e-voling during the AGM,

fy  Once the vole i casted by the member on & resclution, the member will not be
aflowed tomodify or changs hisher vote subseguenty,

4. The detailed procedure for e-voling and joining the AGM through VC/OAVM, including
the manner in which mambars hoiding shares in physical’damat form and who hava naot
registerad their email address can cast thewr vate(s) through remote e-vating of e-
voling al the AGM, is provided m the Notice. The Company has additionally provided
the facility ko the members to lemporariy update theiremail address by clicking the link;
https:iliiphaeb. linkintime . couin'EmaiReg/Email_Fegister.himd for fmited purposes of
recedving tha Motica, Annual Report and vote on tha rasolutions setout in Notica.

3. In case the shareholders have any queries or issues regarding ramaote e-voling and
AGM, they may refer the Frequently Asked Questions {“FAQs") and Instavole e-Vating
manuzl available at htips:instavote iinkmtime.coan, under help secton or wnie an
emsad io Mr. Rajiv Ranjan, Aszistant Vice President - evoling, Link Infime India Pyt Ltd.,
Addrase: C 107, 247 Park, LB.S.Marg, Vikhroll (Wesl), Mumbai-400083 at
enoticesidlinkintime.co.n or contact at Tel : +91 22 40186000 o write an amail to Ms,
Sandhya Sethia, Company Secretary and Compliance Officer of the Company by
sending email at companysecretary@zomalo.com

Members areé requested to carefully read the Notice and in particular, instructions for

|oining AGM, manner of casting vote through remote e-voting or e-vating at the AGM.

For and on behalfof the Board of Directors
For Zomato Limited
Sdi-

Date: AugustDd, 2024 sandhya Sethia

Rate of Dividend
Record Date
Book Closure Date

Rs.9/- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14,2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

Place: Gurugram Company Secretary & Compliance Officer
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MONDAY, AUGUST 5, 2024

FORM A

PUBLIC ANNOUNCEMENT
[ Under Regulation G af the Insolvency and Bankruptey Board of India
(Insolvancy Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SUUMAYA INDUSTRIES LIMITED
RELEVANT PARTICULARS

1. Name of Corporate Debtor ' Suumaya Industries Limited

2, | Date of incarporation of Carporals Debéar | 11-08-2011

3. [ Autherily under which Comarate Dabbor & | Registrar of Companies, Membai
incorparated | registaned

4, |Carporate [dentity Mo, / Limited LiabEly
| Identification No. of Corporate Deblor _

5. [Andress of the registered office and Regd, Office: Wing B. 20ih Floor, Lotus Corporsie
| principal office (f ary| af Corporate Detrlor| Park, Wastem Exprass Highway, Goregaon East,

| Mumbai, Maharashira - 400063,

|L46411MH2011PLC 220870

i, 'Irsu.‘.'anty commancament daks n 02-08-2024
respect of Comparate Debbor
7 'Esﬁmaled fale l:|f|;|l_'.:ﬁl..|"|3 ':f'.ns.-:uh'er-.'.}' |29-01-2025

{respluion process
B. |Mama and Registration number of the
Insolvency professanal acting as Interm
| [Resolution Prodgssional | AFA Valid upto : 30-06-2025
g |Address & gmal oftha ir'terir_n res:l_l,.ﬁ-:-n Address: MF 114, Pigmours, Delhl 110034
profassiongl, as registerad with the beard: | Emali = pawansingalsd@gmail.com
10.;Address and e-mail 1o be used for Address: 526, Srd Floor, W.E.A, Abdul Aziz Rioad,
cormaspondence wilk the Inferm Karal Bagh, Mew Defhi 110005
Rescluton Professional Email : cirp.suumayaf@gmail.com
11.| Last dale for submission of daims 16-08-2024
12.| Clesses of oreditors, if any, undar clawse ) | Mot Applicable
of subrzechion i6A) of section 21, ascerained
By th Intesion Resolution Professional

| Pawan Kumar Singal
Reg. No,: IBBNIPA-DOYIP-FO1TT 21 2098-201 D01 2228

AP SIS LA

TV VISION LIMITED
CIN: LEd200MHI00TPLCITZT0T
Regd. Of.: 47 Floor, Adhikar Chambars, Oberol Compliax,
Hew Link Road, Andhan {West), Mumbai 400 053
E-mal: cEEhaagonin Websie: waw hvisEionn,
el 022 — 4023 0000 Fax (22 — 2638 5450

I ac 2 authonsad raprasanialne af cradios |
inadess | threenamesfareach class)
14| [a} Redevand forms and
i} Dalails of authonzad reprasentabives
arg available ak

| () Web link: hitps:/iwww avmresohifion, comifegal-
frameworkibc-forms
hilfps b god inefbomealidorwnliods
iby Pry=acal Address: Mol Applicable
Mofce (& hersby given thal the Mabional Company Law Trbunal Mumba Beach has ordered
the commencement ol 4 carparale insohancy resalulion procass of e Suumaya industries Limited cn
2-08-2024,
The credibars of Suumaya Indusiries Limifed, arz heraby callzd upan o submit their claims with proofon
or befare 16-08-2024 o the interimy resolution professianal 8t the zddress mentioned aganst entry Ko, 10
The financial crediars shall subm their chaims with proof by elcironic means only, Al other creditors may
submt the claims with proofin persen, by post or by el ectronic means

Submission of false or mesleading proofs of claim shall altract penalties. Selie
Pawan Kumar Singal
Diate 04,08, 500 Irtersm Resclubon Prafessiona! for Suumaya Induslries Limited

| Place: New Delhi Regn Mo | IBBITPA-DRIP-POTITR2208-2018M12285

INFORMATION REGARDING 17 (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

Thie maembiers and henstry Rlormed Thal the 17 (Seventeenth) Anneal General Meeting {“AGM")
af the members of TV Vision Limited (%he Comparn wik b2 hefd an Fridey, August 30, 2034 at
0330 porn. (IST), through Video Confemncing (V5 ROMer Audio Visual Maans OBV, i compliance
with tha applicebse provisions of the Comparses Act, 2003 (“Act”) end nules framed thereunder, read
wilh [he appicabie cncubars issued by S Mirestry of Caporale A%ains ard he Securies dnd Exchangs
Baoerd of India {collectively refemmad fo as ‘redevant ciculars?, o fransact the bDusinesses g5 set oul in
e Nogce of the AGM

In compfianca wilh the relevant criuars, Be Nofica of ke AGM along with Annual Repod for the
Financial Year 2033-24 |3 being sent.only through electranic made by &-mai o those Members, whise
namas apges in e Aegetar of MambarsBamedcial Cwners mainlairsd by e Depaskanes as on
Friday, August 42, 2034 and whose email adoresses are registerad with the Company or Link Inlime
ilredia) Private Linited, Ragisirar and Shara Transhes fgarts "BTAT) o thair respective Depasitary
Particpants ("DFs")

Membess can join &nd padticipate in the AGEM thrawgh YCOA daciiny onfy, The ingtructions for [eining
fhe AGM and the mannes of parficipalion i the Aemota e-yoiing or casling vabe through E-valing
during AGM wil be provided In e Motice of the AGM, Members padicipating Hhrough the VCOAVM
fapiily shall be courfied dar the purpase ol reckoring the quorum under Saction 103 of the Acl.

Thea Malica of AGKM end the Annual Repon or the Financal Yaar 2023-24 wil De made available on
e websie of the Company al wwe tedgionin, waebsile of this Stock Exchanges i B3E Limbed and
Metonal Stock Exchangs of India Limiad &1 www Dseindiecom end wkw. neeindia.com respaciivaly,
and an the website of the MNatlonal Securlties Depository Limited (*NSDL) ab hitpsd
www, gvedingnsdl.com. Mecassary amangements have been mads by the Company with KSOL (o
faciitate Remobe e-valing ard E-vating durdng the AGM

Membess whi ara hoiding shares b physcal fomm or who Rave not reglstensd Selr a-mail address with
the Company [ Depositary or any pesson who acouinas shares of the Cempany ard becomas &
Member of the Compary after The Notice has been gent efectionizaly by 1he Company, and holds
sharas as of the cut-off data, Le, Frday, Auguest 23, 3024, such membsars may cbéain the User ID and
password by sending a request # halpdegk evoting@ngdl com or mhilpdesk & linkintime, co.in
However, § a8 Member & aleady regstered with NSDL for Bamale e-noling and E-vating during AGI,
fhen exisling Liges D and pasaword can be used for casting vabe

Marnbers who e nod regisierad Sheir emall agdneas and holdng Equily Shanes in Damal Tonm an
requested to regisiar thesr e-mad address wih the raspective OFs and the Memibers hofding Equity
Shares in physcal foem may get i e-mail addresses registerad with ATA of he Comgpany by
submitting Fom 158-1 (aveilabls on the websits of the Compary at rp: s boisianinfmeasioe-
comirmnicalion. phg duby filed and sigred aloncgwith sequisite ocumens 1o mlepdask@linkinline coin
Tha Mambars am mequeshed Lo candully read all the Mobes sal ool n the Notce ol tha AGM and in
particitar, instructions far jeining and attending the AGHK throwgh YCOAVM, manner of casting vale
$hrough Aemots ewofing and E-voting during the AGM

For TV Vision Limiied

Selie

Shilpa Jain

Piace: Mumbai Company Secretary & Compliance Officer

Date: August 05, 2024

ACS Mo.: 24578 |

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
“STURDY INDUSTRIES LIMITED” OPERATING IN MANUFACTURING

OF IRRIGATION SYSTEMS AND POWER GENERATION PRODUCTS
BASED OUT AT PARWANOO, HIMACHAL PRADESH.
[Undar Regulation 364 (1) of the Insolvency and Bankruptcy Board of India
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016
R RELEVANT PARTICULARS
1. Mame of the Corporate Debtor | STURDY INDUSTRIES LIMITED

along with PAN/CINILLP No.
. Address of thae registered office

PAN: AABCERAEG0 | CIN: L252]9HP1383FPLCIOREET

| Registerad Office: Plot Number 57, First Flacr,
Sector-1, Sector-2 Parnwanoo, Sofan, kassuli,
Himachal Pradesh-173230, India

| hittps:www sturdyindustries.in
Guwahati, Assam

3., URL of website
4. Details of place where majonity
of fixed assels are located
5 Installed capacity of main
products! services .
b Cuantity & value of main products! | INR 00.39 Crore - Revenue for the Financial
senvices soid in lasl financlal year | year ended 315t March, 2024 basis audited
L. | financial statement
7. Number of employeas! workmen 07
Further details mcuding last available https:lwww.sturdyindustries.in/
financial slalements (with schedulas) | Also may be obtained by sending an amail to
of bwo years, lists of cradilors, cirp.sturdy@gmail.com
relevant dates for subseguent events
-of e process are avallable at: | _ _ B
9 Ehgibéity for resofution applicants | https:iwww.sturdyindustries.in/
under section 23(2}h} of the fl=o may be chiained by sending an email to
. Code is availabie at cirp.sturdy@gmail.com
iix Last date for recaipt of expression | 20.08.2024
of inferest .
it, Date of issue of provisional lisf of | 30.08.2024
__pms.pn_e-:!;i'!re I'EE-DI!JFiE_.‘-I"I applicanis _ -
12 Last date for submission of 04.00.2024
 objechons 1o provisional kst i
Date of issue of final list of 14.00.2024
_prospeciive resoiution applicants | —
4. Date of issue of information 16.09.2024
memorandum, evaluation matrix
and request for resclution plan to
| prospaciive ressiuion applicants |
13, Last date for submission of
resalution plans _ N R .
6. Process emai id 1o submit EQl | cirp.sturdy@gmail.com

| 25151.48 MTPA {Single Shift

o

-}
ke

19.10.2024

Sdi-
CA Anurag Goel
Resoiution Processional for Sturdy Industries Limfed

Diate : 05,08 2024
Place: hew Dehl

Regn, No.. [BEIIPA-I/IP-PO0ETE 201 7- 1811460
Regd. Address: Plot Mo, 6, First Flioor, State Bank Nagar, Paschim Vihar, New Defhi- 110063

¢

Utkarsh Small Finance Bank
Aapki Ummeed Ka Khaata

(A Scheduled Commercial Bank)

Regislered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105.
Unaudited Financial Results For Quarter Ended June 30, 2024

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portfolio (T cr)

& Return on Equity

31% 18,798 18.1%*
& Deposils (T cr) & Return on Assels
30% 18,163 2.3%*
;
= & Total Assets (T cr) &« CRAR
=
S 28% 24,891 23.18%
=
& Operating Profit Pre-Provision (T cr) & Gross NPA
41% 311 2.78%
& MNet Profit (7 cr) & Net NPA
28% 137 0.26%
w
AIFYZS o 5 jakhg)
Particulars Quarter Ended Year Ended
June 30, 2024 |March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudited Audited
1 Tofal income from operations (net) 496,591.69 &9 56201 7204953 31784116
2 Met Profi for the yvear/period (before fax, exceplional and’or extraordinary i#ems) 18.624.01 20,834 .67 14,456.49 65,938.63
d  Net Profit/{Loss) for the year'period before tax (after exceptional andor extragrdinary items) 18,624.01 20.834.67 14.456.49 65, 938,63
4 Net Profit/{Loss) for the year/period alter tax (after exceptional and’or extraordingry items) 13,739.67 15.065.65 10.749.52 49,762 85
2 Total Comprehensive Income for the year'peniod [Compasing Profit/(Loss) for the period 13,739.67 15.965.65 10,749.52 49 Vo2 85
fafter tax) and Other Comprehensive Income (after tax)] (Refer Mot 3)
6  Paid up Equity Share Capital {of ¥ 10 each) 1,10,014.3 1,00.945.75 B0 59047 1,00045.75
7 Reserves (excluding Revaluation Reserve) 1,87.373.08
& Securities Premium Account 55,672.74 bh.427.78 28.614.63 5h 42778
9 Networth® 2.72,219.60 272224 67 1,64,218.92 202228 67
10 Paid up Debt Capital / Outstanding Debt 211,265.41 1,99.508.08 2,24 539 65 1,99.508.08
11 Outstanding Redeemable Preference Sharas - - - -
12 Debt Equity Rato™* 0.68 067 1.06 0.67
13 EPS Basic () (not annualised for quarters) 1.25 145 1.20 479
EFS Dilerted (X)) (mot annualised for quarters) 1.24 1.44 1.20 473
14 Total Debt** 1o Total Assets ratio 8.49% 8.35% 11.58% 8.35%
15 Capital Adequacy Ratio 23.18% 22.57% 19.81% 22 57%
16 % of Gross NPA 2.78% 2.51% 3.13% 251%
17 % of Net NPA 0.26% 0.03% 0.33% 0.03%
18 Return on Assets (not annuaksed for guarters) 0.57% 0.72% 0.57% 2 46%
19 Capital Redemption Reserve - " -
20 Debenture Redemption Reserve + - B 2

* as per RBI guidehines.

MNotes to the financial results;

Place : Mumbai
Date : August 03, 2024

** Dabt represents total borrowings of the Bank & Equity consist of Share Capital plus Reserves

1. The above is an extract of the format of quarter ended June 30, 2024 financial results reviewed by the Audit Committee and approved by the Board of Directors of the Bank at
its respeciive meeting held on August 03, 2024, The financial results have been subjected to imited review by the Joint Statutory Auditors as required under Regulation 33
and Regulation 52 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015 ("Listing Regukations). The Full Format of the quarter ended Financial
Results are avaidable on the website of the Stock Exchangas, www.nseindia.com & www.bseindia.com & of the Bank- www.utkarsh.bank

2. Tha Board of Directors at its meeting held on April 26, 2024, has proposad a dividend of ¥0.50 par share (Pravious Yaar- TNIL per share) for the year ended March 31, 2024
and the same is approved by the sharehodders at the Annual General Meeting held on July 22,2024, Effect of the declared dividend has been reckoned in determining capital
funds inthe computation of capital adequacy ratios as at March 31, 2024 and June 30,2024,

3. Information related to the Wotal comprahensive income & other comprehensive income are not furnished as ind AS 15 not yet made applicable to Bank,

4. As per regulation 33 and regulation 52(4) of SEBI (Listing Obligation & Disclosure Reguirements) Regulations 2015, the equity and debt listed entities are required to
dischose certain ratios and accordingly ratios rekevant to Banking sactor have been disclosed above.

b. The figures for the quarter ended March 31, 2024 are the balancing figure between the audited figures in respect for the year and figures for the ning months ended
December 31, 2023 which were subjectad to limited review by the joint statutory awditors,

Far and on behall of the Board of Directoss of
Utkarsh Small Finance Bank Limited
CIN: Ue5982UP20M6PLCDE2E04

ad/-

Govind Singh

Managing Director & CED
0IM ; 02470860

zomato

Zomato Limited
CIN: L93030DL2010PLC 198141
Registered Office: Ground Floar 124, %4 Meghdoot, Nehru Place,
New Defhi - 110019, India
Website: www.zomato.com; E-mail: companysecretary@zomato.com
Phone No: +91 11 40592373

NOTICE OF 14™ ANNUAL GENERAL MEETING ("AGM") OF

LOMATO LIMITED AND E-VOTING INFORMATION

Motice is hereby given that 14" AGM of the members of Zomato Limited {*Company”} will

be held on Wednesday, August 28, 2024 at 12:00 PM. (I5T) through Video Conferencing

["WC™) or Diher Aupdio Visual Means ("OAYM") to fransact the business{es) as set outin the

notica of the &GM ["Motice™. The proceedings of the AGM shall be deemed to be

conducied al the Regestered Office of the Company which shall be the deemed venua of
the AGM.

1. In compliance with the applicable provisions of the Companias Act, 2013 and the niles
macde thereunder read with General Carcular No. 202023 dated September 25, 2023
and any other circulars isswed in this regard by the Ministry of Corporate Affairs, read
with SEBI Master circular no. SEBVHOICFDIPoD2/CIRIPIZ0231 20 dated July 11,
2023 and SEBI Circular Mo, SEBIHOICFIVCFD-PoD-2IP/CIRI202316T dated
Dciober 7, 2023 and any other circulars isswed in this reqard by the Securities and
Exchange Board of India ("SEBI") and the SEBI (Listing Obligatons and Disclosure
Requirements) Regulations, 2015 {induding any amendments, modifications or re-
enactmeants theseal for the time being i farcs), the Notice and Annual Report for the
financial year endad on March 31, 2024 (“Annual Report’) have been sent anly
throwgh electronic mode o those membens of the Company whose names appear in
the register of members / register of beneficlal owners maintamed by the depositonies
an Thursday, August 01, 2024 and whose e-mail agdresses are regestared with the
Company deposilonesiregisirar and shane lransfer agent/ depository participant. The
elacironic dispatch of Nolice and Annual Report to the membars has been compiatad
on Sahurday, August 03, 2024, The soft copy of the Notice and Annual Raport is also
available. on the Company’s website www.zomalo.com, websile of the stock
exchanges i.e. BSE Limited and Natiomal Stock Exchange of India at
wanw beeindia.com and wenw, nseindia com respectively and alzo atthe website of Link
Infirms India Private Limited {"Link Intime "), Registrar and Share Transfer Agent of the
Company and e=voling agency at htips:Minstavoda finkintime.co.in.

2. The cut-off date for determining the eligibility to vote by remate e-voting or a-voting at
the AGM shall be Wednesday, August 21, 2024 ("Cut-off date™), Shareholders of the
Company, whosenames appear in the register of merbers / list of beneficial owners as
on Cut-off date, shall only be entilled io vote elecironically either through remote a-
voling ore-vading during AGM. on the resolutions setforth in the Motice. A personwho is
not a shareholder a5 on the Cut-cff date should treat this commumication for information
purposes only. The woling rights of shareholders shall be in proportion to theirshare in
the paid-up equity share capdal of the Company as on the Cut-off date.

3. Allthe members ars informed that;

[a) the business satoutin the Notice may be transacied through remote e-woting or e-
voling atthe AGM;
{b) Theremole e-voting period is as follows

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

Notice is hereby given that 77" Annual General Meeting of the members of PI Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing (‘VC')/Other Audio-Visual Means (‘OAVM') (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e-AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’ i.e. Tuesday, August 20, 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:
The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings.kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22,2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of time for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
to register or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
¢. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Form is available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris.kfintech.com/clientservices/isc/default.aspx#isc_download |
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

rEmes by MaEnce

Physical
holding

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Commencemeniofremote e-voling | Salurday, August 24, 2024 at 3008 M. {IST)

Conclusion of remole e-vating Tuesday, August 27, 2024 at 5.00 PM. (I5T)

(c) Remote a-voting shall not be allowed beyvond Tuesday, August 27. 2024 a1 5,00
PN (IST) and the remata e-voling module shall be disabled by Link Infime upon
expiry of aforesaid period

(d) Shareholders who have casted their vote(s) by remote e-voling prior to the AGM
may aiso attend and paricipate in the AGM throwgh VEIOAYM means but shall
not be enlifled to cast theirvolels) again.

(e] [Facility for e=voting will also be available during the AGM and those mambers
present in tha AGM through VC/IOAVM, who have nol casted their vole on the
resolution through remale e-voling and ara not otherwise barrad from daing so,
shall be eligible fovole throwgh the e-voling during the AGM,

fy  Once the vole i casted by the member on & resclution, the member will not be
aflowed tomodify or changs hisher vote subseguenty,

4. The detailed procedure for e-voling and joining the AGM through VC/OAVM, including
the manner in which mambars hoiding shares in physical’damat form and who hava naot
registerad their email address can cast thewr vate(s) through remote e-vating of e-
voling al the AGM, is provided m the Notice. The Company has additionally provided
the facility ko the members to lemporariy update theiremail address by clicking the link;
https:iliiphaeb. linkintime . couin'EmaiReg/Email_Fegister.himd for fmited purposes of
recedving tha Motica, Annual Report and vote on tha rasolutions setout in Notica.

3. In case the shareholders have any queries or issues regarding ramaote e-voling and
AGM, they may refer the Frequently Asked Questions {“FAQs") and Instavole e-Vating
manuzl available at htips:instavote iinkmtime.coan, under help secton or wnie an
emsad io Mr. Rajiv Ranjan, Aszistant Vice President - evoling, Link Infime India Pyt Ltd.,
Addrase: C 107, 247 Park, LB.S.Marg, Vikhroll (Wesl), Mumbai-400083 at
enoticesidlinkintime.co.n or contact at Tel : +91 22 40186000 o write an amail to Ms,
Sandhya Sethia, Company Secretary and Compliance Officer of the Company by
sending email at companysecretary@zomalo.com

Members areé requested to carefully read the Notice and in particular, instructions for

|oining AGM, manner of casting vote through remote e-voting or e-vating at the AGM.

For and on behalfof the Board of Directors
For Zomato Limited
Sdi-

Date: AugustDd, 2024 sandhya Sethia

Rate of Dividend
Record Date
Book Closure Date

Rs.9/- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14,2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

Place: Gurugram Company Secretary & Compliance Officer
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MONDAY, AUGUST 5, 2024

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insclvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
SUUMAYA INDUSTRIES LIMITED

RELEVANT PARTICULARS
- Name of Corporate Debtor  Suumaya Industries Limited
: [‘,-alr;ﬂlu-:h:nn:rmhmu‘tam raba Debtar | 11-08-2011
[ Adshority unes which Corparate Debtaris | Raglstrar of Companies, Membal
meorporated | ragsbansd
4. |Camporate Idenkty Mo, | Limiled Liahiily
|santificaton No. of Corporale Dedloe |
5. |Ardrass of the ragistered office and Regd, Office: Wing B, 20th Floor, Labus Corparale
{principat office (if ary} of Corporate Deblor| Park, Wesiern Express Highway, Goregaon East,
[ Mumbial, Maharashira - 400063

[ L —*

|L4BATIMH2011PLC 220878

f=r]

. | Insnbvency commencemest dabe n 02-08-2024
raspect of Corparate Dabbar
7. |Estimated dale of closure of msalvarcy | 29012025

|| reslufion proosss. . ;
B. | Maime and Registration number of the | Pawan Kumar Singal
|ingoivency professional acting as Interim | Reg. No.: IBBNIFA-001/1P-POTIT 22018201500 2225
| Reselution Professignal | AFA Valid upto ; 30-06-2025
g [Addrass & amad ol tha Inkanm rassulon | Address: MP 114, Pdampura, Delhi 1 10034
I-"-f"“feSSG"l::' EH rﬂg‘ﬁb.-’cﬂ with the boand Emﬂ pﬁwaﬂmnﬂﬂ‘l%ﬂ@gmﬂ" Com

| Address: B28, 3rd Floar, W, EA A, Abdid Aziz Road,
Keral Bagh, New Defhi -110005
Ermall A suuma«;a@gmall COT
11| Last cate for submission of clams | 16-08-2024
12.| Clazses. of crediions, any; undar claiss (b) Mot .ﬂ.pahl:.abe
| of subrsachion (§A) of sachon 21, ascerzined
U the Interim Resclubion Professicagl
13, Names of insoivancy prodessionals iderffied| Not Applicabla
Ipact asauihonised representative of creditons|
-nawsglhmsnanuahrea;"ldass'-
14 IEI" Aedavant [orms and

{ 107 Details of aushorzed reprasentatives
arg avaitable at:

il | Addrass and e-mail lo be usad lof
| pormespondence wik the Inbarim
| Resclisfion Prodessianal

(&) Web fink: hitps/iwaw avmresolution, comifagal-
framewnoriyibo-foems

htipsibi gov. infenfhomeidoamiozds

(b} Physical Address: Mol Applcable

Motce 15 hereby given el the Kational Company Law Trtuna, Mumba Bench, has ordesed
the commencement of a comparabe nsobency resolition process of e Suumaya indusiries Limfted on
02082024,

Tha creciars of Susmaya Indwstries Limited, ara haraby calkes upan o submi thair claims wilh proof on
arbefara 16-08-2024 1o the interim resolulion prodessional at tha address menlioned agairst entry Ma, 1

Tha firancial credars shall submed thai dams with prool by elaciranic means anly, Al olhes crediors may
subimet the claims wilks proolin person, by poed or by glechronic means

Submission of false or misleading proods of claim shal attract penalties. Bdj-

Pawan Kumar Singal
Intenm Resoiution Professionad for Suumaya Indisiries Limided
Regn Mo ; [BEIPA-DIIP-POTIT2201B-2018142223

Date ; [4.04.2024
| Placa; New Dedhi

TV VISION LIMITED
CIN: LE4200MH200TPLCIT2TOT
Regd. Cff.: 4% Floar, Adhikeri Chambers, Oberoi Complet
Mirw Lk Raoad, Andban (Wasth, Mumbai 400 051
E-mail: ca@peizion.in; Wabaie: waw.byision.in,
Tol: D22 - 4023 0000 Faax: 022 - 2838 5458

INFORMATION REGARDING 177 (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

The mambers are herety miomed that the 17 (Seventeanth) Anneal General Meeting (*AGM")
al the members of TV Vision Limited {The Comparny) will ba hedd an Friday, August 30, 2024 at
03.30 p.m. (IST), hrowgn Video Canferencing | W WCdher Audio Visual Means MO8V, in compliance
will Iha appicabié pronvisions of the Companss A, 2093 [MAcl) and rules fasmed Thersundes, read
wwith the appicable circulars iszoed by the Mrestry of Comarate Afiair and the Sspunties and Exchangs
Board of Irdia (collecihaly rafeerad (o as ‘rederant cieculars?), 1o ransact tha busineszes pe 56l oul n
e Notice aof the AGM,

In compliance with Shie redevant crcudars, She Motice of the AGM along with Arnugd Repoit far the
Financal Year 2023-24 is betng sent only through slectranic made by &-mai to thase Memibers, whosa
names apoesr in e Aegater of MemberaSenedicial Owners makiained by e Depasibones as en
Friday, August §2; 2024 and whoss email addresses are registarad with the Company or Link Inlime
{Indial Prevate Limied, Fegistrar and Share Transler Agends "RTA" or their respective Depasiony
Parficpards ["OPs"]

Members can join end padicipate in e AGM throwgh YCSOAVM dacity orly. The instructions fiar jgining
the AGM ared the mannes of pamicipalion in the Bemete e-0lng o casting wobe through E-valing
durng AGM wil be provided in the Nodice of the AGM. Members padticpating through the YE0AYM
taciity shak be courad kar e puipase of reckorng the quorsm undes Section 103 of e A&l

The Rdlce of Aabd-and the sanudl Repor tor The Financal Year 2023249 widl Do made dvaksble on
fhe wabsiie of the Company at wwe tndsionin, website of the Stock Exchanpes ie. BESE Limitad and
Nagonal Stock Exchange of india LimBed a1 sy asindia com and wesy, resindls com nespecively
and on the wabsie of the Mational Securities Depository Limited ("MSDL") at hibps:!
W arding nsdleoe, Necossary arrangemards have been made by e Company with NSDL o
faciitzia Remate e-vwating ard E-wating during the AGK.

Membess who ara holding sharas m ptiysical form or who heve not regisianad telr s-mail address with
the Company | Depository, or-any person wha acquins shares of the Compary and becomes &
Member of tha Company aftar the Mofice has bean zenl electronicaly by the Company, and hoids
shargs & of he cul-olf cade, Le, Frckay, dugusd 232024, such members may obiam Bha Liaie 510 and
pazsword by sending 8 reguest af halpdesh evcting@nsdlgom or mbhelodask @ linkintime. couin
Floswaniid, O & Mornbar 2 aliehdy rogstened with MNEOL far Bamati a=wlen and E-valing during AGM
then exisling User 1D and pessiord can ba usad far casting vaote.

Members who hawe not registered their email address and holding Equity Shares in Demat fom ane

fequishod b registar (her g=mad -address with he respective: DPs gnd B Members hoidkng. Equity

Shanas in physical fomm may get hair e-mail addresses ragisterad with RTA of the Compeny by

sulmidting Fomm 158-1 (avlabia on tha wobsha of the Compary al B e boision infrsasloe

commianication, php duly filed and sipnad alongwiih requisite documents bo ok hefpdesk & linkinlimi.coin

The Membars afe requeshed to caredully read all the Motes sa1 ot nthe Notee of the AGM and in

particular. instructions far jeining and altending e AGM throwgh YEDAVM, manner.of casting vale
fhrough Femcde e-voling and E-veling dumng the AGM

Far TV Vision Limiad

Sd-

Shilpa Jain

Company Secretary & Compliance Officer

ACS Mo.: 24578

Placa: Mumbai
Dide: Augusi 06, 2024

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

“STURDY INDUSTRIES LIMITED" OPERATING IN MANUFACTURING

OF IRRIGATION SYSTEMS AND POWER GEMERATION PRODUCTS
BASED OUT AT PARWANOO, HIMACHAL PRADESH.

(Under Regulation 36A g} of the Insolvency and Bankruptcy Board of India
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016
RELEVANT PARTICULARS

1. Name of the Corporate Debtor  STURDY INDUSTRIES LIMITED
along with PAN/CIN/LLP No. | PAN AABCSS4340 | CIN: L25200HP1983PLCI0055T
2. Address of the registerad office | Registered Office: Plct Number 57, First Floor,
Seclor-1, Seclor-2 Panwanao, Scéan, Kasauli,
_ Himachal Pradesh-173220, India
. URL of website | hittps:ffwww. sturdyindustries.in
4. Details of piace where majority | Guwahati, Assam
of fixed assets are located
5. Installed capacity of main
products! services
f. Cuantity & value of main products! | INR 00.39 Crore - Revenue for the Financial
senvices sofd in [ast inancial vear | year ended 31st March.2024 bazis audited
| financial statement
& I"-;umber of Ef'1|:I|II."'§.I‘-E.'EE. WOrKmen o7
& | Further datails inciuding fast available! hitps:iwww.sturdyindustries.in/
financial siatemends i'.l.ﬁh gchedulies] | Also may be abtamned by sending an emad to
of bwo years, fists of crediors, cirp.sturdy@gmail.com
relevant dales for subseguent events
of the process are available at:
o Eligibility for resciution applicants | https:iiwww.sturdyindustries.in/
under saction 25(2)h) of the Also may be obtained by sending an email 1o
Code i available at cirp.sturdy@gmail.com
10, Last date for recept of expression | 20.08.2024
of intarest
i1, Date of Issue of provisional st of | 30.08.2024
prospective resolution apphcants |
12 Last date for submissson of
n‘niec:tr'::nns. to provisional st
12, Date of issue of final list of
prospective resolution applicants |
14 Date of issue of information
memorandum, evaluation matng
and requesi for resolubon plan to
prospeciive resclution applicants
1% Last date for submission of
resnlution plans
18 Process email id to submit EO

it

| 25151 48 MTPA [Single Shiff)

04.09.2024
'14.09.2024

119.09.2024

119,10.2024

 cirp.sturdy@gmail.com

Sdi-

CA Anurag Goal

Resolution Processional for Sturdy Industries Limded
Regn, No.: [BEIIPA-0H/IP-PO0ETE 201 7- 18111460

i_ Regd. Address: Plot Mo, &, First Floor, State Bank Nagar, Paschim Vihar, New Dedni-110083

Duade ; (5,08 2024
Place: Mew Defhi

¢

Utkarsh Small Finance Bank

Aapk: Ummeed Ka Khaata
(A Scheduled Commercial Bank)

Registered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105,

Unaudited Financial Results For Quarter Ended June 30, 2024

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portfolio (T cr)

& Return on Equily

31% 18,798 18.1%*
& Deposils (¥ cr) @ Return on Assels
30% 18,163 2.3%*
,i
= & Total Assets (% cr) & CRAR
S 28% 24,891 23.18%
o
=4
& Operating Profit Pre-Provision (¥ cr) & Gross NPA
1% 311 2.78%
& Net Profit (¥ cr) & Nel NPA
28% 137 0.26%
“01FY25 {¥ in lakhs)
Particulars Quarter Ended Year Ended
June 30, 2024 |March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudited Audited
1 Todal Income from operations (neth 96,591.69 &9.562.01 72,040.53 3,17.841.16
2 Net Profit for the year/period (before tax, exceplional andfor extraordinary fems) 18,624.01 20,834 67 14,456.49 65,938 63
4 Net Profd/{Loss) for the vear’penod before tax (atter exceptional and/or extracrdinary fems) 18,624.01 2083467 14.,456.49 055,938 63
4 Net Profit’{Loss) for the year'period after tax (after exceptional and/or extraordnary items) 13,739.67 15,965.65 10,749.52 49,762 85
5 Total Comprehensive Income for the year/'period [Compeising Profit'(Loss) for the period 13, 739.67 15,965.65 10,749.52 49 762 85
(after tax) and (ther Comprehensive Income (after tax)] (Refer Mote 3)
6 Paid up Equity Share Gapital (of ¥ 10 each) 1,10.014.3 1,09.945.75 £9.590.47 1,00.845.75
T Reserves (excluding Revaluation Reserve) 1.87.373.08
8 Securities Premium Account 05.672.74 55, 427.78 28,614.63 5542778
9  Netwaorth® 2,72,219.80 2,712,224 67 1,84,218.92 2,72, 224.67
10 Paid up Debt Capital / Outstanding Debt 2.11,265.41 1,99.508.08 2,24 539.65 1,99 508.08
11 Duistanding Redeemable Preference Shares
12 Dabt Equity Rato™* (.68 0.67 1.06 0.67
13 EPS Basic (T) (not annualised for guarters) 1.25 1.45 1.20 4.79
EPS Dilsted (%) (not annualised for quartars) 1.24 1.44 1.20 4.75
14 Tofal Dabt™* to Total Assets ratio B 4%% 8.30% 11.56% 8.35%
15 Capital Adequacy Ratio 23.18% 22.57% 19.81% 22.57%
16 % of Gross NPA 2.718% 2.51% 3.13% 251%
17 %% of Net NPA 0.26% .03% 0,33% 0.03%
18 Return on Assets (rot annualised for quarters) 0.57% 0.72% 0.57% 2 46%
19 Capital Redemplion Reserve - -
20 Dehenture Redemption Reserve = =

*-as par RBI guidelines

Haoles to the linancial resulls:

Place - Mumbal
Date : August 03, 2024

** Debt represents total bormawings of the Bank & Equity consist of Share Capital plus Reserves

1. The above is an extract of the format of quarter anded June 30, 2024 financial results reviewad by the Audit Committee and approved by the Board of Directors of the Bank at
its respective meating held on August 03, 2024, The financial results have been subjectad to limsted raview by the Joint Statutory Auditars as required under Regulation 33
and Regulation 52 of the SEBI (Listing Obligatons and Disclosure Requirements) Regulations, 2015 ("Listing Regulations®). The Full Farmat of the quarter ended Financial
Resuits are available on the website of the Stock Exchanges, www.nsaindia.com & www, bseindia.com & of the Bank- www,utkarsh, bank

2. The Board of Directors &t its meeting held on April 26, 2024, has proposed a dividend of 20 50 per share (Previous Yaar- TNIL per share) for the year ended March 31, 2024
and tha same is appraved by the shareholdars at the Annual General Meeting hetd on July 22,2024, Effect of the declared dividend has been reckonad in determining capital
tunds in the computation of capital adequacy ratios as at March 31, 2024 and Juna 30,2024,

3. Information related to the total comprehensive income & other comprehensive income are rot furnished as Ind AS is not yet made applicabla to Bank.

4. As per regulation 33 and regulation 52{4) of SEBI (Listing Obhgation & Disclosure Bequiremants) Regulations 2015, the equity and debt listed entities are required to
dizchose certain ratios and accordingly ratios relevant to Banking sector have bean disclosad above,

3. The figures for the quarter ended March 31, 2024 are the balancing figura between the audited figures in respect for the year and figuras for the nine months ended
Decemnber 31, 2023 which were subjected to imited review by the joint statutory auditors.

For and on bahalf of the Board of Directors of
Utkarsh Small Finance Bank Limited
CIN: UBS992UP2016PLCO82804

Sd/-

Govind Singh

Managing Director & CEO
DIN : 02470380

zomato

Zomato Limited
CIN: L930300L2010PLC198141
Registered Office: Ground Floor 124, 34 Meghdoaot, Nehru Place,
MNew Delhi - 110019, India
Website: www. zomato.com; E-mall; companysecrelaryi@zomato.com

Phone No: +91 11 40592373

NOTICE OF 14™ ANNUAL GENERAL MEETING ["AGM") OF

ZOMATO LIMITED AND E-VOTING INFORMATION

Motice is hareby given that 147 AGM of the members of Zomato Limded (“Company”) will

be hald on Wednesday, August 28, 2024 a1 1200 PM, (I15T) through Videa Conferencing

["VC") or Cther Audio Visual Means ("0AYM") to transact the business{es) as setoutin the

notice of the AGM ("Notice™). The proceedings of the AGM shall be deemed fo be

conducted af the Regstered Office of the Company which shall be the deemed venue of
the: AGM

1. In compliance with lhe applicable provisions of the Companies Act, 2013 and he rules
macs thereundar read with General Circutar No. 92023 dated Seplember 25, 2023
and any olher circulars sswed in thes regard by the Ministry of Corporate Alfairs, read
with SEBI Master circular no, SEBVHO/CFD/PoD2/CIRPZ0231 20 dated July 11,
2023 and SEBI Circular Mo, SEBVHO'CFDVCFD-PoD-2/PiCIRI2023/M6T dated
Ociober 7, 2023 and any other circulass isswed in this regard by the Securities and
Exchange Board of India ("SEBI") and the SEBI (Listing Obdigations and Disclosune
Raquirements) Requlations, 2015 {including any amendmanis, modifications or ra-
enactmants thereof for tha time being in force), the Notica and Annual Report for the
financial year ended on March 31, 2024 ("Annual Report’) have bean sant only
throwgh edectronic mode to those members of the Company whose namas appaar in
the register of membars / register of beneficial owners maintained by the dapositonies
on Thursday, August 01, 2024 and whose e=mail addresses are registered with the
Company! deposileriesiregisirar and shase transfer agent’ deposiory participant. The
elecironic dispaich of Nolice and Annual Report to the members has been completed
on Saturday, Augusi 03, 2024 The soft copy of the MNobice and Annwsl Report i also
avalable on the Company's: website www Zomalo.com, websie of the stock
gxchanges i.e. BSE Limited and MNational Stock Exchange of India at
wrw bisemdia, com and wenw, nseindss . com respechvely and also at the website of Link
Intime India Private Limited {“Link Intime”), Registrar and Share Transfer Agent of the
Company and e-voling agency at hitps:linstavole linkintime.co.in,

2. The cut-off date for determining the eligibility to vole by remole e-valing or e-voting at
the AGM shall be Wednesday, August 21, 2024 ("Cut-off date”). Shareholders of the
Company, whose names appear in the register of members | lisl of beneficial cwners as
on Cul-off date. shall only be enbitled o vole lsctronically sither through remote e-
voling ore-voling during AGM, on tha resolutions sel forlh in the Nalice, A parson whi is
fiola shaseholder a5 on lhe Cul-off date shauld (rest his commuomicalion fof infarmsatlion
purpases anly, The valing rights of shareholders shall ba in propaortion to their shara in
he paid-up aquity share capial of the Company as on the Cut-off date.

3. Allthe members are inforrmed that;

{a) the business seloutin the Notice may be transacied through remota a-voling or a-
vizling at the AGM;
{b) * The remode e-voling period is as follows:

Sa'un:la} August 24, 2024 at 900 AM. (I5T)

= = = cm e e e e ———

Conclusion of ramota e- -wating Tue«sda',- August 27, 2024 at 5.00 PM. (15T)

-...cmrrrencemen1l:-1 remote e-voling

) Eemote e-vobng shall not be allowed beyvond Tuesday, August 27, 2024 31 5.00
PM. (13T} and the remote e-vofing module shall be disabled by Link Infime upon
expiry of aforesaid panod,

(d) Shareholders who have casted their vola)s) by remole @-voling pricr to tha AGM
may atso atlend and paricipate in the AGM through VCIOAYM means but shall
nol be entifled to cast thalrvote(s) agam

{g] Facility for e-voting will also be available duning the AGM and those members
present in the AGM through YCIOAWM, who have not casted thesr vole on the
resclution through remota e-wotimg and are not otherwise barmed from doing 5o,
shall ba ahgible fo vole throwgh the e-voling during the AGM,

(i Onca the vote is casted by the mamber on a resolution, the member will not be
aliowed tomodify or change hisfher vole subsequentiy,

4, The detailed procedure for e-voting and joining the AGM through VCOAYM, including
the mannerinwhich members holding shares i physicalidemat form and wha have niot
registarad their email address can cast their voteds) through remote e-voling or 8-
voling al the AGM, ig provided in the Notice, Tha Company has additionally provided
the facility to the members 1o temporanily update their ermail address by clicking the link:
hitps:iligtweb. linkintme coinEmadReg/Email_Register himd for imited purposes of
recsiving the Motice, Annual Feport and vole on the resclutions sef out in Mofice

5, Incase the shareholdars hawve any gueries or issues regarding remote e-voding and
AGM, thay may refar the Fraquently Asked Cuestions {"FAGQS™) and Instavote e-Viating
manual available at hips./instavote linkmtime.co.in, under help section or write an
email io Mr. Rajiv Ranjan, Assistan Vics President - evating, Link Intime India Pyl Lid.,
Address: C 101, 247 Park, L.B.SMarg, Vikhroll (West), Mumbai-400083 at
enoficesi@linkintime.co.n or contact at Tel © 91 Z2 43186000 or wriite: an email to Ms.
Sandhya Sathia, Company Secratary and Compliance Officar of the Company by
sanding email at companysecretary@zomato.com

Members are requested to carefully read the Notice and in particular, instructions for

joining AGM, manner of casting vote through remote e-voting ore-voting atthe AGM.

Forand on behall of the Board of Direclors
ForZomato Limited
Sd!-

Date: August 04, 2024 Sandhya Sethia

Place; Gurugram Company Secretary & Compliance Officer
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Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

Notice is hereby given that 77" Annual General Meeting of the members of PI Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing ('VC')/Other Audio-Visual Means (‘OAVM’) (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e- AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’ i.e. Tuesday,August20 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:
The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22,2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of tlme for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Physical
holding

w5 pdredl by Soience

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
toregister or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
c. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Form is available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris kfintech.com/clientservices/isc/default.aspx#isc_download
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris.kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Rate of Dividend
Record Date
Book Closure Date

Rs.9)- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14,2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

“"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insclvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
SUUMAYA INDUSTRIES LIMITED

RELEVANT PARTICULARS
- Name of Corporate Debtor  Suumaya Industries Limited
.| Date of incorperation of Comorate Debsar | 11-08-2011
. [ Ashority undes which Corparate Debtaris | Raglstrar af Companies, Muembal
meorporated | ragsbanad
4. |Camporate Idenkty Mo, | Limiled Lishiily
|dantificaton No. of Corporale Dedlee |
5. |Ardrass of the ragislered office and Regd. Office: Wing B, 20th Floor, Labus Corparale
{principal office (if any) of Corporate Deblor| Park, Wesiem Express Highway, Goregaon Easd,
[ Mumbial, Maharashia - 400063

[ L *

L4641 IMHZ0 11 PLC220870

| 5. [Irsobvency commencemesnt dabe n 02-048-2024
raspect of Corparate Dabbor
7.|Estimated dale of clesure of msalvarcy | 29012025

| resolufion process _
B. | Mame ard Registration number of the | Pawan Kumar Singal
|ingoivency professional acting as Interim | Reg. No.: IBBNIFA-001IP-POTTT 22018201500 2225
| Reselufion Professianal | AFA Valid upto ; 30-06-2025
g [Addrass & amald ol tha irbanm rasolufon | Address: MP 114, Pldampurs, Delhi 110034
Fr""rbss*:lr':i' a8 rEg:*[-.,’Dii wilh the boand Emﬂ pﬂwanmnﬂﬂ]%‘]@ﬂmﬂ" Com

| Address: B28 3rd Floar, WE. A, Abdid Aziz Road,
¥.aral Bagh, New Defhi -110005
Ermall : A suumaya@gmall el
11| Last cate for submission of clams | 16-08-2024
12.| Clazses of crediions, any; undar claise (b} Mot .ﬂ.p:hl:.able
| of subrsachion (3A) of sachon 21, ascerlzined
{ by the Interim Resclubion Professicagl
13.| Names of insoivancy professionals iderffied| Not Appicabila
13 act s aulhonsed representative of credion|
-I'I!D'd‘EIJhHEﬂEI'IHh'EIfEEdIdEES
14, (&) Ribavant forms and

{ 1) Details of authorized reprasentatives
arg avaitable at:

il | Addrass and e-mail lo be usad lof
| comaspondence wilk the Infarim
| Raselisfion Prodessianal

' (&) Web fink:hitpsiwaw avmresolution. comiagal-
frameworiyibo-doams
hittps:/fhbi.gov.in‘en/home'downioads
(bl Physical Address: Nol Applcable
Motce 15 hereby given el the Rational Company Law Trtona, Mumba Bench, has ordemed
e commencament of a comparate nsobvency resolution process of fe Suumaya indusiries Limfted on
D2-08-2024.

Tha credbars of Susmaya Indwstries Limited, ana heraby calkes upan o submil thair claims wilh proof on
aorbefara 16-08-2024 Io the intesim resolution prodessional at the address menlioned agairst entry Ma, 1

Tha firancial credars shall subm thai dams with proof by eaciranic means anly. Al othes credilors may
subiret the claims wilk prool in person, by poet or by glechronic means

Submizsion of false or misleading proofs of claim shal attract penalties. Bd-

Pawan Kumar Singal
Date ; 04.08. 2024 Intenm Resolubion Professional for Suumaya Indistries Limided

| Placa; New Delhe

TV VISION LIMITED
CIN: LE4200MHZ00TPLCITITOT
Regd, Off.: 4% Floar, Adhikeri Chambers, Oberoi Complent
Miw Link Foad, Andban (Wasth, Mumbai 400 053
E-mail; ca@eizionin; Wahaie: waw.byision.in,
Tidl.: D27 = 4023 0000 Faa: 022 - 2838 5458

Regn Mo : [BEL FA-D:"III"‘-"-F'["IT?E‘EE:‘IE-!U‘I';-“‘EE?E-.

INFORMATION REGARDING 177" (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

The mambears are herety nformed that the 17 (Severteanth) Annwal General Meeting (*AGM")
al the membs of TV Vision: Limited {The Comparny) will ba hedd an Friday, August 30, 2024 at
03.30 p.m. (15T}, throwgn Video Conferencing | WC W0her Audio Vizual Meana (OAVMT), in compliance
will Iha applicabie provisions of the Companess Act, 2093 [MAc) and rulas famed thersundes, raad
with the appicable crculars issoed by the Mrestry of Comarate Afiair and the Sspunties and Exchangs
Board of Irdia (collecihaly raferrad (o as 'referant cieculars?), 1o ransact tha busineszes pe 56l oul n
e Notce af the AGM,

In compliance with Shie relevant cendars, She Motice of the AGM along with Arnugd Repoi far the
Financal Year 2023-24 is being sent only through slectranic made by &-mail to thase Memibers, whosa
names apoesr in e Aegater of MemberaSenedicial Owners makiained by e Depashbanes as en
Friday, August 02, 2024 and whoss email addresses are registarad with the Company or Link Inlime
{Indial Prevate Limied, Registrar and Share Trangler Agerds "RTA" or their respactive Depasiony
Parficpards ["OPs"]

Members can join and padicipale in e AGM throwgh VERDAVK {ackity oy, The instructicns far jining
the AGM ared the manner of pamicipalion in the Bemebe e-volng o casting wole through E-waling
durng AGM wil oe provided in the Notice ol the AGM. Members padticpating through the WE0AYM
tacity shal De courted kar the puipase of reckorng e quorsm undes Section 103 of fe Al

The Rdlca of Mabd and the sanl Repor tor Thie Findncal Year 208329 il D made dvakible on
fhe wabsiie of the Company at wwe tndsionin, wabsite of the Stock Exchanpes ie. BESE Limitad and
Nagonal Stodk Exchange of india LimBed a1 sy basindia com and wesy, resindls com nespecivaly
and on the wabsie of the Mational Securities Depository Limited (*MSDL") at hibps:!
W adng nsdl oo, Necessary arrangenards have been made by e Company with NSOL o
faciitzis Remate e-valing ard E-wating during the AGK.

Mlembers who ars holding sharas n ptiysical fom or who heve not regisianad Belr a-mail addrass with
the Company | Depository or-any person wha aoquines shares of the Compsany and becomes &
Member of tha Company after the Mofice has bean zenl electronicaly by the Company, and hoids
shargs & of the cul-olf date, Lo, Frcay, dugust 23,2024, such mgmbars may obiam Bha Lisor B0 and
pazsword by sending 8 reguest ai halpdesk avcting@nsdlzom or mbhelpdask @ linkintime. couin
g, I & Mornbar 2 aliehdy podghensd with MNEOL far Famti a=wlng and E-valing during AGH
then exisling User 1D and pessword can ba ussd far casting vote.

Members who hawe not registered their email address and holding Equity Shares in Demat fom ane

fedquishod bo registar (heir g=mad -address with (he respective DPs gnd the Memibers hoidkng Equity

Shanas in physical fomm may get hair e-mail addresses ragisterad with ATA of the Compeny by

sulmidtng Famm 581 (avslabia on tha websba of the Compary al B e beisian indrsslon

commianication, php duly filed and sipnad alonowiih requisite documents o ok hefpdesk & linkinlimi.coin

The Membars afe requeshed to caredully ead all the Metes sa1 ot nthe Notee of the AGM and in

particutar, insbructions far jtining and altending e AGM throwgh YERAVM, mannes of casing vabe
fhrough Hemode e-olieig and E-voling durng the AGM

Far TV Vision Limatad

Sd-

Shilpa Jain

Company Secretary & Compliance Officer

ACS Mo.: 24578

Placa: Mumbai
Dike: Augusi D6, 2024

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

“STURDY INDUSTRIES LIMITED™ OPERATING IN MANUFACTURING

OF IRRIGATION SYSTEMS AND POWER GENERATION PRODUCTS
BASED OUT AT PARWANOO, HIMACHAL PRADESH.

{Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolency Resolution Process {nr_carp_rcrralu Ffu;_s_uns:n Reagulations, 2016
RELEVANT PARTICULARS

1. Name of the Corporate Debtor  STURDY INDUSTRIES LIMITED
along with PAN/CIN/LLP No. | PAN AABCSB4340 | CIN: L25209HP 1989 n:‘mgns?

2. Address of the registered office | Registered Office: Plot Number 57, First F
Seclor-1, Seclor-2 Parwanao, Sclan, l{uarlull

_ Himachal Pradesh-173220, India
| ittps:ffwww. sturdyindustries.in
Guwahati, Assam

. URL of website
4. Details of place whera majarily
of fixed assets are located
& Installed capacity of main
 products! senices _ )
i Ch..e:nl'w & value of main prnl:luct:i.' IME-00.39 Crore - Revenue for the Financial
services 2o in |ast Bnancial year | year ended 31st March_ 2024 basis audited
o ~|financial statement
& I"-t!J_mber of employees/ workmen |07
& Further datails mcluding tast availabia, https:iwww.sturdyindustries.in/
financial slatements (with schedules) | Also may be abtaned by sending an emai to
of two years, fists of crediors, | cirp.sturdy@gmail.com
ralevant dates for subseguent events
of the process are availatie at. _ _ _
5. Elgibdlity for resciution applicants | https:iwww.sturdyindusiries.in/
under section 25(24h) of the Also may be obtained by sending an email 1o
Code is availabla at cirp.sturdy@gmail.com
10 Last dale for receipl of expression | 20.08.2024
| of intarest _ o _
1. Date of issue of provisional list of | 30.08.2024
prospeciive resolulion appheanis _
12| Last date for submis=son of
nhiectr'::nns. to provisional st
12, Date of issue of final list of
 prospective resolution applicants
14, Date of issue of information
memorandum, evaluation matnx
and requesi for resolution plan to
prospeciive resclution applicants
1% Last date for submission of
resalution plans
i Process email i to submit EQI

it

| 25151 48 MTPA [Single Shiff)

04.09.2024
'14.09.2024

119.09.2024

119.10.2024

 cirp.sturdy@gmail.com

ar

Date ; (5,08 2024
Place: Mew Delhi

Sdi-

CA Anurag Goal

Resplubion Processional for Sturdy Indistries Limded
Regn. No.: [BELIPA-DIIP-PO0ETE 201 71811460
Regd. Address: Plot No, 6, First Floor, State Bank Nagar, Paschim Vihar, New Dedni- 110084

¢

Utkarsh Small Finance Bank

Aapk: Ummeed Ka Khaata
(A Scheduled Commercial Bank)

Registered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105,

Unaudited Financial Results For Quarter Ended June 30, 2024

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portfolio (¥ er)

& Return on Equity

31% 18,798 18.1%*
& Deposils (¥ cr) @ Return on Assels
30% 18,163 2.3%*
h
= & Total Assets (% cr) & CRAR
5 28% 24,891 23.18%
-5
=
& Operaling Profit Pre-Provision (¥ cr) & Gross NPA
1% 311 2.78%
& Net Profit (¥ cr) & Nel NPA
28% 137 0.26%
*01FY25 (¥ in lakhs)
Particulars Quarter Ended Year Ended
June 30, 2024 |March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudited Audited
1 Todal Income from operations (net) 96,591.69 &9.562.01 72,040.53 3,17.841.16
2 MNet Profit for the year/period (hefore tax, exceplional and/or extraordinary #ems) 18,624.01 20,834 67 14.456.49 65,938 63
3 Net Profd/{Loss) for the vear’penod before tax (after exceptional and/or extracrdinary fems) 18,624.01 20,8367 14,456.49 05,936 63
4 Net Profit’{Loss) for the yearperiod after tax {after exceptional and’or extraordinary items) 13,739.67 15,965.65 10,749.52 49,762 85
5 Total Comprehensive Income for the year/'perod [Compeising Profit/(Loss) for the perod 13, 739.67 15,965.65 10,749.52 49 76285
fafter tax) and Other Comprehensive Income (after tax)] (Refar hote 3)
6 Paid up Equity Share Capital (of ¥ 10 each) 1,10.014.3 1,09.945.75 £9.590 .47 1,00.845.75
T Reserves (excluding Revaluation Reserve) 1.87.373.08
&  Securities Premium Accownt 0567274 ah 42778 28,614 63 oh 427 78
9  Netwaorth® 2,72,219.80 2,712,224 67 1,84,218.92 272,224 67
10 Paid up Debt Capital / Outstanding Debt 2.11,26541 1,99 508 08 2,24 539 .65 1,99 508.08
11 Duistanding Redeemable Preference Sharas
12 Dabt Equity Rato™* (.68 0.67 1.06 0.67
13 EPS Basic (T) (not annualised far guarters) 1.25 1.45 1.20 4.79
EPS Dilsted (%) (not annualised for quartars) 1.24 1.44 1.20 4.75
14 Tofal Debt™* to Total Assets ratio B.49% 8.35% 11.56% 8.35%
15 Capital Adequacy Ratio 23.18% 22.57% 19.81% 22.57%
16 % of Gross NPA 2.10% 2515 3:.13% Z201%
17 % of Net NPA 0.26% 0.03% 0.33% 0.03%
18 Return on Assets (not annualisad for guarters) 0.57% 0.72% 0.57% 2.46%
19 Capital Redemplion Reserve - -
20 Dehenture Redemption Reserve = s

*-as par RBI guidelines

Haoles to the linancial resulls:

Place - Mumbal
Date : August 03, 2024

** Debt represents total borrowings of the Bank & Equity consist of Share Gapital plus Reserves

1. The above is an extract of the format of quarter ended June 30, 2024 financial results reviewad by tha Audit Committee and approved by the Board of Directors of the Bank at
its respective meeating held on August 03, 2024, The financial results have been subjectad to limsted raview by the Joint Statutory Auditors as required under Regulation 33
and Regulation 52 of the SEBI (Listing Obligatons and Disclosure Requirements) Regulations, 2015 ("Listing Regulations®). The Full Farmat of the quarter ended Financial
Resuits are avaiable on the website of the Stock Exchanges, www.nsaindia.com & www. bseindia.com & of the Bank- www, utkarsh, bank

2. The Board of Directors &t its meeting held on Aprit 26, 2024, has proposed a dividend of 0 50 per share (Previous Yaar- TNIL per share) for the year ended March 31, 2024
and tha same is appraved by the shareholdars at the Annual General Meeting hetd on July 22,2024, Effect of the declared dividend has been reckonad in determining capital
tunds in the computation of capital adequacy ratios as at March 31, 2024 and June 30,2024

3. Information related to the total comprehensive income & other comprehensive income are rot furnished as Ind AS is not yet made applicable to Bank.

4. As per regulation 33 and regulation 52{4) of SEBI [Listing Obligation & Disclosure Requiremants) Regulations 2015, the equity and debt listed entities are required to
dizchose certain ratios and accordingly ratios relevant to Banking sector have bean disclosad above,

3. The figures for the quarter ended March 31, 2024 are the balancing figura between the audited figures in respect for the year and figuras for the nine months ended
December 31, 2023 which were subjacted to imited review by the joint statutory auditors.

For and on bahalf of the Board of Directors of
Utkarsh Small Finance Bank Limited
CIN: UBS992UP2016PLCO82804

Sd/-

Govind Singh

Managing Director & CEO
DIN : 02470380

zomato

Zomato Limited
CIN: L93030DL2010PLC198141
Registered Office: Ground Floor 124, 34 Meghdoaot, Nehru Place,
MNaw Delhi - 110019, India
Website: www zomato.com; E-mall; companysecrelaryiiizomato.com
Phone No: +51 11 40592373

NOTICE OF 14™ ANNUAL GENERAL MEETING ("AGM") OF

ZOMATO LIMITED AND E-VOTING INFORMATION

Motice i5 hareby given that 147 AGM of the members of Zomato Limded (“Company”) will

be hald on Wednesday, August 28, 2024 a1 12:00 PM, {I15T) through Videa Conferencing

["VC") or Other Audio Visual Means ("OAVM®) to fransact the business{ss) as set oul in the

notice of the AGM ("Notice™). The proceedings of the AGM shall be deemed fo be

conducted at the Regestered Office of the Company which shall be the deemed venue of
the AGM

1. In compliance with the applicable provisions of the Companies Act, 2013 and the rules
macds thereundar read wilh General Circutar No, 92023 dated Seplember 25, 2023
and any olher circulars sswed in thes regard by the Ministry of Corporate Alfairs, read
with SEBI Master circular no, SEBVHCO/CFD/PoD2/CIRPZ023M 20 dated July 11,
2023 and SEBl Circufar Mo, SEBVHOMCFDVCFD-PoD-2PICIRI2023MET dated
October 7, 2023 and any other circulars issued in this regard by the Securities and
Exchange Board of India ("SEBI") and the SEBI (Listing Obdigations and Disclosune
Raquirements) Requlations, 2015 {including any amandmanis, modifications or ra-
enactmants thereof for tha time being in forca), the Notica and Annual Report for the
financial year ended on March 31, 2024 ("Annual Report’) have bean sant only
throwgh edectronic mode to those membars of the Company whose namas appaar in
the register of membars / registar of beneficial owners maintained by the depositones
on Thursday, August 07, 2024 and whose e=mail addresses are registered with the
Company! deposiloriesiregistrar and shase transfer agent/ deposiory parficipant. The
elecironic dispatch of Nolice and Anneal Report to the members has been completed
on Saturday, Augusi 03, 2024 The soft copy of the MNobice and Annusl Report s 3lso
avalable on the Company's: website www Zomalo.com, websile of the stock
exchanges i.e. BSE Limited and MNational Stock Exchange of Indiz at
wrw bisemndia, com and wenw, nseindss . com respechvely and also at the website of Link
Intime India Private Limited {“Link Intime”), Registrar and Share Transfer Agent of the
Company and e-voting agency at hitps:linstavole linkintime.co.in,

2. The cut-off date for determining the eligibiity to vole by remole e-vating or e-voting at
the AGM shall be Wednesday, August 21, 2024 ("Cut-off date”). Shareholders of the
Company, whose names appear in the register of members | lisl of beneficial cwners as
on Cul-off date. shall only be enbitled o vole slsctronically either through remote e-
voding ore-voling during AGM. en tha resclutions set forth in the Molice. A parson who is
fol & shasehalder a5 on (he Cul-ofl date should ireal his commuenication fos Infarmation
purpases anly, The valing riahts of shareholders shall ba in propaortion to their shara in
Ihe paid-up aquity share capdal of the Company as on the Cut-off date.

3, Allthe members ane informead that;

{a) the business seloul in the Notice may be transacied through remota e-voting or a-
woting at tha AGN;
{b) * The remode e-voling period is as follows:

Emﬂrrrencemem-:vl'rﬂn":de e-vofing | Saturday, August 24, 202489 IIIIJH M *IST:I

Conclusion of ramote a- woling Tue«s::la',- August 27 2024 at 5. DOPM. |:IE.T|

) EKemote e-vobng shall not be allowed beyvond Tuesday, August 27, 2024 31 5.00
P.M. (13T} and the remote e-vofing module shall be disabled by Link Infime upon
expiry of aforesaid panod.

(d) Shareholdars who hawve casted their vola)s) by remola e-voling pricr to tha AGM
may also atiend and padicipate in the AGM through VCIDAYM means but shall
nol be entifled to.cast thelrvote(s) agam

{g] Facility for e-voting will also be avaiable duning the AGM and those members
present in the AGM through YCIOAWM, who have not casted thesr vole on the
resclution through remote e=-wotimg and are not otherwise barmed from doing 5o,
shall ba ahgible lo vole throwgh the e-voating during the AGM,

iff  Onca the vote is casted by the mamber on a resolution, the member will not be
aliowed tomodify or change hisher vobe subsequentiy,

4, The detailed procedure for e-voting and joining the AGM through VCOAYM, including
the mannerinwhich members hodding shares i physicalidemat form and wiha have not
registarad their email address can cast their votels) throough remote e-voling or a-
voling al the AGM, is provided in the Motice, Tha Company has additionally provided
thi facility to the members 1o temporarily update their ermail address by clicking the link:
hitps:ligiweb. linkintme coinEmadReg/Email_Regqister himd for imited purposes of
recsiving the Motice, Annual Beport and vole on the resclutions sed out in Mofice

5, In case the shareholdars hawve any gueries or issues regarding remota e-voding and
AGM, thay rmay refer the Fraquently Asked Questions ["FAQS") and Instavola a-Voting
manual available at hips./instavote finkmtime.co.in, under help section or write an
email io Mr. Rajiv Ranjan, Assistan Vics President - evating, Link Intime India Pyt Lid .,
Address: C 101, 247 Park, LB.S.Marg, Vikhroll (West), Mumbai-400083 at
enoficesiglinkintime. co.in or contact at Tel : 91 22 49186000 or write: an emsail to Ms.
Sandhya Sathia, Company Secratary and Compliance Officer of the Company by
sanding email at companysecretary@zomato.com

Members are requested to carefully read the Notice and in particular, instructions for

joining AGM, manner of casting vote through remote e-voting ore-voting atthe AGM.

Forandon behall of the Board of Diractors
ForZomato Limited
Sd/-

Date: August04, 2024 Sandhya Sethia

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

Notice is hereby given that 77" Annual General Meeting of the members of PI Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing ('VC')/Other Audio-Visual Means (‘OAVM’) (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e- AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’ i.e. Tuesday,August20 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:
The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22, 2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of t|me for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
toregister or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
c. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Form is available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris kfintech.com/clientservices/isc/default.aspx#isc_download
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

nspired by SCiEncE

Physical
holding

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Rate of Dividend
Record Date
Book Closure Date

Rs.9)- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14,2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

Place; Gurugram Company Secretary & Compliance Officer
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FINANCIAL EXPRESS

MONDAY, AUGUST 5, 2024

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SUUMAYA INDUSTRIES LIMITED
RELEVANT PARTICULARS

1. [Nama of Corporate Debtor ‘Suumaya Industries Limited
| 2. | Date of incarporation of Corporabe Debtor | 11-08-2011
3. | Austherily under which Comarate Dabbar & | Registrar of Companies, Mumbai
|Incerparated | ragishaned
4, | Carporate [dentity Mo, / Limited Liabdily
| ||dentification No. of Gorporate Dedilor _
5. [Address of the registered-office and Regd. Cffice: Wing B. 20k Floge, Lobus Corporate
principal office [ any} of Corporate Deblor | Park, Westem Exprass Highway, Goregaon East,
| Mumnbai, Maharashira - 400063

| L4B411MH2011PLC220879

. .Irs::lf'.wan:y commancament dala in 02-08-2024
respect of Compaorate Deblor [
7. | Estimated date of closure of irsahvency | 29-01-2025

[ reselution process
8. | Wama and Registation number of tha
Insolvency professonal acling as Interim
| Resolution Prodassional | AFA Valid upta ; 30-06-2025
g, |Addrass & emal of the infeim resolufion | Address: MP 114, Pdampurs, Delh 110034
professonal as registerad wilh Bhe board' | Epal - pawansingals0@gmail.com
0| Aodress and e-mail lobe used for | Adidress: 828, 3rd Floor, W.E.A, Abdul Aziz Road,
carraspondence wilk the Infarim karl Bagh, Mew Dahl - 110005
Resclution Professional Email : cirp. suumayai@gmail .com
11.| Lasi dale for submission of daims 16-08-2024
12.| Classes of credilors, if any, undar clause (b | Mot Applicabie
| of subezction (64 of section 21, ascertained
{ by the Inberion Besclution Professional

Pawan Kumar Singal
Reg: No.: [BBYIPA-DOVIP-PO1I72I2008-201004 2220

ﬁ; TV VISION LIMITED
CIn: Led2G0MH200TPLE1T2TET
ﬂ,&i‘_ Regd, ON.; 4" Fioor, Adkikar Chambers, Obersl Comples,
New Link Read, Andhan (Wast), Mumbal 400 053
E-mal: os@tedmon.in, Websie: waw bivisionn,
Tel: (22 — £003 Q000 Fax: (22 — 2638 5450

13| Kamesof irscivency professionats identied| Not Applicable
b 8 25 authonsad raprasenlalne af credios |
inadess lihraenames far each class)
1, (a} Refevant forms and
it} Doalanls of authorired rmprasentabives
ard available at

| {a) Web fink: hitps:/iwww a'arﬂresnl'-lwn.mm-'iegal-
| framewoek/ibc-forms
hitgsstbl.gov inian/homaidownlioads
ib) Phyzical Address: Not AppBcable
Motcs is hensty given et the Malional Compary Law Trbunal Mumba Bench. has ordered
e commencement of 8 corporale insctvancy resalilion procass of e Suumaya Industries Limited on
@2-08-2024,
The creciars of Suwsmaya Industries Limiied, arz heraby callad upan do submil their claima with proof on
orbefore 16-08-2024 o fhe interim résolulion professienal 3 the address menboned aganst entry Ko, 10
The firancigl credsors shall submi thairciaims with proafiy eleciranic means only. All other creditors may
gubmikthe claimswith preofinpersen, by poss of by electronic means

Submizslon of false or misleading proofs of clalm shall aitract penalties. &l
Pawan Kumar Singal
Date ; (4,08, 502 Inlerm Resoiuban Prafessionsl for Suwumaya Indwsines Limifed

 Place: New Delby Regn No : IBEUTPA-D01/IP-PO1IT22018-2015/12229

INFORMATION REGARDING 17™ (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

Ther mombiers ane bty inlormed (hal he 17 (Seventesnth) Annal General Meeling (“AGM")
al tha membens of TV Vision Limited {%he Comaamy') wik ba hedd an Fridey, August 30, 2024 at
03.30 pn. (IST], iheough Vickee Conlenandng (W5 ROmher Audlo Visual Maans (O], in comphance
with tha appiceb provsions of the Comparses Acz, 2013 {"Aci’] and nules framed thereunder, read
wilh IFe applcabin crcutaes issoad by e Mrestry of Copanate Alairs and the Sacunies and Exchange
Baard of India {collectively referrad fo as ‘refevant cieculars’), o fransact the Dusinesses as set oul in
Fie Modce al the AGM

In compllanca with he efevant crtuars, Be Notica of 1k AGM along wilth Arnuad Repor far (he
Finanoial Year 20%3-24 in being sent orly through eleciranic mage by e-mai ta thase Members, whose
namas appead in fe Aegester of MambarsBamedcial Cwners mainiained by the Depasfones as on
Friday, Algus! 82, 2024 and whose emall addreases are reqisiersd with fie Company or Link Sntime
{India) Privada Limidad, Ragisirar and Shane Transler Agerts. "RTAT of thair respective Depasiany
Paricpants ("DPs")

Members can join and padticpate in fe AGM thrawgh VCOAYR acily orly, The instructions for [oining
the AGM and the manner ol paficipalion 0 the Aemole e-yoing or casling wole through E-valing
during AGM wil be prostded in the Rotice of the AGM, Members paticipating thiough the VEOAYM
faciily shall e courted for the pupose ol reckoning tha quirum under Sactian 103 of $he Aol

The Matica of AGM and tha Annual Repor for the Finencig! Yaar 2023-24 wil be made available on
e websie of the Company al sl hedgkanin, wabsile of the Shock Exchanges .6, BSE Limited and
Mefional Stock Exchangs of india Limitad &1 www, bseindie com end watw.neeindia.com respactivaly.
and afn e wabhside of the Mational Securllieg |:|I,.'|_.-[‘:‘-$I’.I'.l|!|I Larmilizd |'|".I3EII_':| at nilps!
wwe avoingnsdl.com. Mecassary amangements have beem mada by tha Company with HSCL (o
tachlata Remote e-waling and E-wating during the AGK

Membess who ang hokling shares in phrsical form or who have not reglsseed their e-mail addness with
the Company | Depository or any penson who acguinas shares of the Company and becomas a
Membes of the Compary after The Notice has been gent efécinonizaly by the Compary, nd hofds
sharag as of the cut-off data, ia. Frday, August 23 2024, such membars may obtain the User D and
paszwond by sendng 4 reqguest 31 belpdeskoeveling@ngdioom or b helpdask 8 linkindime, oo in
Howewer, § 8 Member i already regstersd with MS0L for Ramale a-wiling and E-valing during AGM,
Mmen gagting Lses D anc pasaword can be usad for casting wole

Mermbers who hiva ned regisieeed el enal adoness and holdng Equity Shanas in Demal fom ana

requested to regisier ther e-mad address wih the raspective DPs end the Members hoiding Equity

Sharnes in physical fom may get Iheir a-mail-ackiresses regishared with BTA of the Company by

submiting Fom |58-1 (aveilabla on tha websits of the Compary at mtpclwaw. bodsioninfmeasios-

cxmirwmnbclion, phg duly liled and sligred akongwith redquisite documents to mlepdask@linkinlimg coln

Tha Mambars s mequeshed (o Gndlully read all the Mobes sal ool nothe Notce ol (ha AGM and in

particular, instructicrs for jeining and attending the AGM thrawgh YCOAVM, manner of castng vole
fhrough Hesmicts evoling and E-voling durng e AGM

For TV Vision Liméed

Sdi-

Shilpa Jakn

Piace; Mumbai Company Secretary & Compliance Oificer

Date: August 05, 2024

ACS No.: 24574 |

INVITATION FOR EXPRESSION OF INTEREST FOR

“STURDY INDUSTRIES LIMITED" OPERATING IN MANUFACTURING
OF IRRIGATION SYSTEMS AND POWER GENERATION PRODUCTS

BASED OUT AT PARWANDO, HIMACHAL PRADESH.

(Under Regulaticn 364 (1) of the Insolvency and Bankruptcy Board af India
[Insalvency Resolufion Process for Corporate Persons) Regalatons, 2016

o RELEVANT PARTICULARS
1./ Mame of the Corporate Debtor | STURDY INDUSTRIES LIMITED

PAN: AABCSRATG0 | CIN: L25209HPSEIPLCIB5ET
| Reglstered Office: Plot Number 57, First Floor,
Secioe-1, Sector-2 Parwando, Sofan, Kasaul,
Himackal Pradesh-173220 Indiz
| hittps:hwww. sturdyindustries.in
Guwahati, Assam

along with PAN/CIN/LLP No.
2. Address of the registered ofiice

3., URL of website
4. Details of place whare majority
of fixed assets are located
&  Installed capacity of main
products! servicas
6. Quantity & value of main products! | INR 00,32 Crore - Revenue for the Finanoal
services sold in lasl financial year | vaar ended 315t March, 2024 bass audiled
_ | financial statameant
7. Number of employess! workmen | 07
Further details mcuding kst available] hitps:www.sturdyindustries.in/
financial slalemends (with schedules) | Alzo may be obtained by sanding an amaid to
of two years, lists of creddors, cirp.sturdy@gmail.com
relevard datas for subseguent events
ofthe process are avalabieat | S .
9 Elgibdity for resofubion applicants | https:liwww sturdyindustries.in/
under section Z5(2)(h} of the | Als0 may be obdained by sending an email to
-Code is availabie at _ l:irq.slurd}r@g_mail.r:um
i) Last date for recapt of expréssion | 20.08.2024
of inferest .
11, Dale of issue of provisional list of | 30,08.2024
prospeciive resolufion applicants
1z Last date for submission of | 04.09.2024
 objections o provisional st _ _
3. Date of issue of final list of 14.09.2024
. prospective resoiubion applicants |
14 Date of issue of information
mesnorandunm, evaluation matrix
and request for resclution plan to
_p-!-;_mpe-:!.i-.tgu resqlutmn a.pp_i_r:ants |
15 Last date for submission of
- mluriun [}I.Hnlﬁ T . —— - - .
€. Process email id 1o submit EQl | cirp.sturdy@gmail.com

| 25151 48 MTPA (Singie Shifl)

fe)

19.00.2024

19.10.2024

Sdi-
CA Anurag Goel
Hesoiufion Processional for Sturdy Industries Limfed

Date : (5.08 2024
Place: Mew Dethi

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (OAVM)

Notice is hereby given that 77" Annual General Meeting of the members of PI Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing (‘VC')/Other Audio-Visual Means (‘OAVM') (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e-AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’i.e. Tuesday, August 20, 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:

nemmeaE I Sience

Ragn, No.: [BEIIPA-00/IP-PO0BTE 201 7-18/11480
Regd. Address: Plot Mo, 6, First Floor, State Bank Magar, Paschim Vihar, New Defhi-110063

¢

Utkarsh Small Finance Bank
Aapki Ummeed Ka Khaata

(A Scheduled Commercial Bank)

Registered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105.
Unaudited Financial Results For Quarter Ended June 30, 2024

e 2ar on Year

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable) | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portfolio (2 cr)

31% 18,798 18.1%*
& Deposils (T cr) & Return on Assels
30% 18,163 2.3%*

& Total Assets (T cr)
28%

& Operating Profit Pre-Provision (7 cr)

& Return on Equity

© CRAR
23.18%

& Gross NPA

24,891

41% 31 2.78%

& Net Profit (¥ cr) & Net NPA

28% 137 0.26%

"Q1FY25 (% in lakhs)
Particulars Quarter Ended Year Ended
June 30, 2024 |March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudited Audited
1 Tolal income from operations (neth 06,501 .69 80 562 01 72 04053 3.17.84116
2 Met Profi for the year/period (before tax, excapional and/or extraordinary #ems) 18.624.01 20,834 .67 14,456 49 65,938.63
d  Met Profit{Loss) for the year/period before tax (after exceptional andfor extraordinary items) 18,624.01 20.834.67 14,456.49 5,938 63
4 Net Profit/{Lass) for the year/period after tax (after exceptional and/or extraordinary items) 13,739.67 15,965 65 10,749.52 49 76285
o Total Comprehensive Income for the year'penod [Compasing Profit/{Loss) for the period 13,739.67 15.965.65 10,748.52 48 762 85
tafter taxy and Other Comprehensive Income (after tax)] (Refer Mote 3)

6 Paid up Equity Share Capital {of T 10 each) 1.10.014.3 1,08.945.75 £8.540.47 1,09 945 75
7 Reserves (excluding Revaluation Reserve) 1,87.373.08
8 Securities Premium Account 53,672.74 55,427.78 28.614.63 55,427.78
9 Net worth® 2.72.219.80 2 T2 224.67 1,84.218.02 272224 67
10 Paid up Debt Capital / Outstanding Debi 2.11,265.41 1,99 508 08 2,24 538 65 1,90 508,08
11 Quistanding Redeemable Preference Shares - - - -
12 Debt Equity Ratio=* 0.68 0.67 1.06 0.67
13 EFS Basic () (not annualised for quarters) 1.25 145 1.20 479
EFS Dileted (¥) (ot anmuglised for quarters) 1.24 1.44 1.20 475
14 Total Debt** to Total Assets ratio B.49% 8.35% 11.58% 4.35%
15 Capital Adeguacy Ratio 23.18% 22.57% 18.81% 22.57%
16 % of Gross NPA 2. 7a% 251% 3.13% 251%
17 % of MNet NPA {1 26% 0.03% 0.33% 0.03%
18 Retwrn on Assets (not annuaksed for quariers) 0.57% 0.72% 0.5 2 46%
19 Capital Fedemption Reserve - i
20 Debenture Redemption Reserve - - - -

* a5 per RBI guidefines.

Notes to the financial results:

Place : Mumbai
Date : August 03, 2024

** Dabt represents fotal borrowings of the Bank & Equity consist of Share Capital plus Reserves

1. The above is an extractof the lormat of quarter ended June 30, 2024 financial results reviewad by the Audit Committee and approved by the Board of Directors of the Bank al
its respechive meaiing held on Augusi 03, 2024, The financial results have been subjected fo limited review by the Joint Statuiory Auditors as required under Regulation 33
and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 (*Listing Regukations®). The Full Format of the gquarter ended Financial
Results are available on the website of the Stock Exchangas, www.nseindia.com & www.bseindia.com & of the Bank- www utiarsh. bank

2. Tha Board of Directors at its meeting held on Aprit 26, 20:24, has proposad a dividend of ¥0.50 per share (Previoes Year- TNIL per share) for the year ended March 31, 2024
and the same is approved by the sharehoiders at the Annual General Meeting heid on July 22 2024, Effect of the declared dividend has been reckonad in determining capital
fundsz inthe compuiation of capital edequacy rafios 25 at March 31, 2024 and June 30,2024,

3. Information related to the total comprahensive income & other comprehensive income are not furnished as Ind AS is notyet made applicable to Bank,

4. As per regulation 33 and regulation 52(4) of SEBI (Listing Obligation & Disclosure Requirements) Reguiations 2015, the equity and dett listed entities are required to
disclose certain ratios and accordingly ratios relevant to Banking sactor have bean disclosed above,

5. The figures for the guarter ended March 31, 2024 are the balancing figure between the audited figures in réspect for the year and figures for the mine months ended
December 31, 2023 which were subjected to limited review by the joint statutory awditors.,

For and an behall of the Beard of Diractors al
Utkarsh Small Finance Bank Limited
CIN: Ue5992LP2016PLCDE2804

5d/-

Govind Singh

Managing Director & CEQ
DIN ; 02470880

zomato

Zomato Limited
CIN: L93030DL2010PLC198141
Registered Office: Ground Floor 124, 94 Meghdoot, Nehru Place,
Mew Delhi - 110019, India
Website: www zomato com; E-mail; companysecrelaryfizomato.com
Phone No: +91 11 40602373

NOTICE OF 14™ ANNUAL GENERAL MEETING (“AGM") OF

LOMATO LIMITED AND E-VOTING INFORMATION

Mofice is hereby given that 14" AGM of the members of Zomato Limited {*Company”) will

be held on Wednesday, August 28, 2024 at 12:00 P.M. (15T} through Video Conferancing

["WE") or Diher Apdio Visual Means ("0OAYM) todransact the business{es) as setoutin the

notice of the AGYM [“Notice™). The procesdings of the AGM shall be deamed o be

conducied at the Registered Office of the Company which shall be the deemed venue of
theAGM.

1, In comphiance with the applicable provisions of the Companies Act, 2013 and the nules
made thereunder read with. General Circular Mo, 2023 dated September 25,2023
and any other circulars isswed in this regard by the Ministry of Corporate Affairs, read
with SEBI Master circular no. SEBVHOUCFDPoD2/CIRIPIZ0Z31 20 dated July 11,
2023 and SEBI Circutar Mo, SEBUHOICFIVCFD-PoD-2IPICIRI2023ME6T dated
Deiober 7, 2023 and any ather circulars is5ued in this regard by the Securities and
Exchange Board of India (“SEBI") and the SEBI (Listing Obligabons and Disclosure
Requirements) Requlations, 2015 {including any amendmenis, modifications or re-
enactments thereol for the time being in force), the Notice and Annual Report for the
financial year ended on March 31, 2024 ("Annual Report”’) have been sent only
throwugh sfectronic mode Lo those members of the Company whose names appear in
e register of members | register of beneficial owners maintaned by the depositonas
an Thursday, August 01, 2024 and whose e-mall addresses are reqgestered with the
Company deposilonesiregistrar and shane transfer agent’ depository participant. The
glecironic dispatch of Molice and Anngal Report 1o the membears has been completad
an Saturday, August 03, 2024. The soft copy of the Notice and Annual Report is also
avadtable on the Companys wabsite www.zomaio.com, websie of the sfock
exchanges e, B3E Limited and Mafional Siock Exchange of Indiz at
wenw bseindia.com and weanw. nsaindia com respectively and also at the website of Link
Infirme India Private Lirmited [“Link Intime”), Registrar and Share Transfer Agent of tha
Company and e-voling agency at htips:instavote finkntime. co.n.

2, The cut-off date for determining the eligibility o vote by remoie e-vofing or e-voling at
the AGM shaidl be Wdnesday, August 21, 2024 ("Cut-off date™), Shareholders of tha
Company, whose names appear in the register of members ! list of beneficial owners as
on Cut-off date; shall only be entiled io vote electronically either through remote a-
voting ore-vioting during AGM. on the resolutions set forivin the Notice. A personwhois
not a shareholder as on the Cul-off date should treat this commumication forinformation
purposes cnly. The voling rights of shareholders shall be in proporticn to theirsharein
the paid-up equety share capial of the Company as on tha Cut-off date.

3. Allthe members are informed that:

(@) the business sefoutin the Nolice may be transacied through remote e-voling or e-
voling at the AGM,
(b)) Theremobe e-voling period is as fallows

The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)
End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings.kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22, 2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of time for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
to register or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
c. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Form is available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris.kfintech.com/clientservices/isc/default.aspx#isc_download_
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris.kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in
receiving the dividend.

Physical
holding

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Commencemaniofremota ewoling | Salurday, August24, 2024 at 3.00AM. {IST)

Conclusion of ramete a-vating Tuesday, August 27, 2024 at 5.00 PM, (I5T)

{c) Rernobe a-vobing shall not be allowed beyvond Tuesday, August 27, 2024 a1 5.00
P (IST) and the remata e-vating modula shall be disabled by Link Infime upon
expiry of aforesaid period

(d) Shareholders who have casted their vote(s) by remote e-voling prior to the AGM
may a5 atlend and paricipate in the AGH throwgh VEIOAYM means but shall
not be entifled 1o cast theirvote(s) again.

[e] Facility for e-voting will also be available during the AGM and those members
present in the AGM through VCIOAVM, who have nol casted their vole on the
resolution theough remale e-voling and are not othermse barred from doing so,
shall be sfigible fo vole throwgh the e-voling during the AGM,

i Once the vole 5 casted by the memberon & resclution, the member will not be
afiowad to modify or change hisifer vobe subseguenthy,

4, The detailed procadure for e-vofing and joining the AGM through VC/OAVM, including
the mannerinwhich mambers hotding shares in physicalfdemat form and whe have not
registered their email address can casl their vole(s) through remote a-voling of a-
voling at the AGM, & provided i the Mobice, The Company has additionally provided
the facility bo the members to temporanily update theiremail address by clicking the link:;
htips:Miphvel linkintme couin'EmaiReg/Email_Fegisterhimd for imited purposes of
recenving the Motica, Annual Report and vota on the resolutions setout in Notice.

5. In case the shareholders have any queries or issues regarding ramote e-voling and
AGM, they may reler the Frequently Asked Questions {"FAQs") and Instavole e-Voling
manual available at htips:instavole linkintime.coun, under help section or wnte an
emai o Mr. Rajiv Banjan, Assistant Vice President - evoling, Link Infime India Pl Ltd.,
Address: C 101, 247 Park, LB.S.Marg, Vikhroll {Wesl), Mumbai-400083 at
gnotices@linkintime.co.n or contact &l Tel ; +91 22 489186000 or wrile an amail to Ms.
Sandhya Sethia, Company Sstrelary and Compliance Officer of the Comgany by
sending email at companysecretaryiizomato.com

Members are requesied to carefully read the Notice and in particular, instructions for

|oining AGM, manner of casting vote through remate e-voting or e-voting at the AGM.

For and an baehalf of the Board of Directors

For Zomato Limited
Sdl-
sandhya Sethia

Company Secretary & Compliance Officer

Date: AugusiDd, 2024
Place: Gurugram

Rate of Dividend
Record Date
Book Closure Date

Rs.9/- per Equity Share
Tuesday, August 20, 2024

Wednesday, August 21, 2024 to
Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14,2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

“"IMPORTANT"™
VWhilst care is taken prior to acceptance of advertising

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
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whatsoever.
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MONDAY, AUGUST 5, 2024

FORM A
PUBLIC ANNOUNCEMENT

| Under Regulation & of the Insolvency and Bankruptcy Board of India
(Inscivency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SUUMAYA INDUSTRIES LIMITED
RELEVANT PARTICULARS

", |Name of Corporate Debtor | Suumaya Industries Limited
\Date o ncorporaton of Coporate Debior | 1108201 |
Aulhadly urder which Corparale Deblior s | Registrer of Companies, Mumbai [
| ncarparatad | regitered
4, | Corporate Idenity Mo Limited Lsbily

Ideriifcation Mo. of Corparale Dabbor

| Adcress of e ragisiered ofice and 'Ftng-:i. Odfice: Wing B, 20th Floor, Lotus Corporate |
prncpa office [if ary) of Corporate Detdor | Park, Weshem Exprass Highway, (Goregach Easl,
| Mumbai, Maharashira-- 400063,

£ | P

| 4B 11IMHZ0TIPLE 220873

n

£ |Insglvency commencement date in B2-08.2024
respec] of Corporate Dabdor

7. |Eslimated date of closura of insoivency | 29=01-2025
| TER0ATON pRrOceSS

| Pawan Kumar Singal

Reg. No.: IBEIPA-DOVIP-PUITT20ME-2012M 2823

8. | Name and Registration number of fe
nzakeny prodessional acting &s dnterm
| Resoiutian Professional | AFA Valid upta : 30-05-2025

0| Address & email of the wranm rescivion | Address: MF 114, Piampurg, Dethi 990034
\professinal, as registered wilh the board | Email ; pawansingalS0@gmail.com

1I]_:l’|:||:1‘E35 and a=mall 1 be used fr | Address: 728, 3rd Floor, WE A Abdul Aziz Road
[parrespondencs wilh e Inenm Farnal Bagh, Mew Dehi -110005
{ Resoifion Prafessional Ermall : cirp. suumayafgrmasl. com

1. [Lastdale tor submession of cams 16-08-2024

12 | Classes of crodives, f any, under chause b | Nal Applcabla
of sul-section [BA] of section 21, ascartained
U ine Interirn Resolution Professiona

13, Hames of insthency prolessianas idaniliad | Kat Applicable
load a5 suborsed represantabve of caddors
nadass thres nemas for each class)

14, {a} Relevant forns and
(B} Dinkasl 5 of aulhorired rapirasantales

A va ke al

{3 Web Ink: htips:twww avmresolution.comfagal- |
Trameswarkibe-farms

hiaps-ibil govinden/hameldoeninads
{b) Physical Address: Mot Appicable
Mefice is heeby glven thal e Nabceal Company Law Tribuna, Mumba Bench, has crdersd |
The commencenent of acorperate insohvency resolutian process of the Suumays Industries Limibed on |
012-08-2024, |
Thacradifors af Suumaya Industries Limited, are hansby callad upon o submil thair claims with prood oo |
ar frefoee 1E-08-2024 1 e inbanim resolulion professional & the address manbioresd aoamns!enty No. 10,
Thefinangiaf craditors shall subn theirciams with proof by elecironic meansanly, All ather creditors meay |
gubmit the claims wish proof in persan, by post ar iy eleciranic means,

Submission of false or misbeading proofs of claim shall attract penalties.

S:lr-!
Pawan Kumar Singal|
Intarim Resoiuton Professional for Suumaya Indusines Limied |

Date : 04.08.2024 [
Regn No : IBBUIPA-O0NER-POTIT2I2015-20191 2229 |

Place: Maw Delhi

¢ TV VISION LIMITED
--'l CIN: Led200MH200TPLCI 72707
Ql_' Regd, O 47 Flods, Adtikan Chambess; DSemi Gomplex,
hew Link Poad, Andhed (Wesl|, Mumbai 400 053
E-mait ca@bovsionin; Website: sy tveisian.in;
Tel:: 22 — 4023 (000 Faor 022 — 2529 5450

INFORMATION REGARDING 17™ (SEVENTEENTH) ANNUAL GENERAL MEETING
OF THE COMPANY

The meambers are hershy indormed that the 17 [Seventeanth) Annuel General Besting [ AGKT)
al e memmers of TV Yiston Limited (he Company) wil be held on Friday, Auguest 30, 2024 af
0330 pom. (ISTL ihrdugh Yidea G:‘:Hl?r'l:l'nll‘lg WG I her Rkt Wisuss Medres PLAYMT), incomplianog
with e applicable peovisions of the Comparmss Acl, 2093 (CAcl) ard rulss frared Sensunder, mead
with #he applicainle circulars isswed by tha Ministry of Gamparate Aflairs and the Securifes and Exchanga
Baoard of Indz [collacsvely ralered to as ralevani circwlars'), 1o fransaci tha busnesses as set out in
tha Mofce of the AGM

fn compliance with tha redewvant cicwlars, the Motice: of the AGM alang wilh &rmual Repor foe tha
Financial Yaar 202324 is being et only through efeciranic mode fry 8-mak %o those Mambess, whosa
riames appear in the Regster of MambersBenefice! Owners mamansd by the Depostones & o
Frigey, Auous!t 02, 024 and whoss emal adoresses are reaslenad with e Sompany ar Link nimea
tincia) Prvale Limded, Registrar-and Share Transtér Agants (FTA"} o el respective Depositon
Padicipants (P57,

hambers can join ard paticipate n e AGM through NCOAVM aclity orty, The mstuctions far jinng
tha AGM and e manner of parlidpston in e Remebs e-voling oF casting voie hrough E-voting
dunni Al will De provided in ihe Nogce of the A, Membars i,|.’||‘.4:ii'|ﬁli|'|§ ||II":'I|Iu|' T ARV
Facility shad be counled lor the purpase of reckoning the quonem under Section 108 of (he Ad

The Matics of AGM and the Armal Repoet Tor Bhe Financial Year 202524 will bemade avaikdls on
tha websie of the Comparsy a1 vy fatsion in wekaihe of B Sk Exchanges Le. BSE Limded arel
Malional Sleck Exchaege of Indsy L o wwe bsgindia com arl s nagindia oo resmciely,
ard 9n the wabsite of the Maticnal Securibies Deposidory Limited ("MSDL7) &t htlps.!
www evoing nadlcom. Neceszary arrangemerss have baen made by tha Company with NEOL %0
faciltals Ramote a-wosng and E-voling dunng the AGM

Mombees wha are holding shaees in physicst fam or who hawe not recislenad e g-mail sddnass with
e Comparny | Dapasfory o any person who acquires shares ol the- Corpary and becames a
fambsar of the Gampany alter the Nofice has bean e elaciromcally by the Gompany, and holds
shares as ol the cul-ol daig, e Friday, August 23, 2034, such members may oolain e Uses 0 ard
pasaward by sending & reguest & helpdesk svoling@nadl.com o mdhefpdesk @ Imkinlime.o.in.
Huoiwerves, i Menber (3 already regatersd with NSOL for Hemate e-weting and Exvating during AGM,
hen eisling Lser 1D ard passadrd can De usisd 1or CREIRG wole

flembers who hawe not registensd $alr emal adoress and halding Equity Shares in Demat form ara
repuesied 1o ragisier thar e-mail addrass wih the respectve DFa and the Members holding Equity
Shares In physcal bem may gt hee e-mail addeades megsbared with BTA af the Cempary fy
!‘.I.‘I:I"l'li”r'lu Far 1581 ::_lui'l||:||:|u o The webdale al ihe Comparsy & g e Banison nemaesiar-
eorrnunizion pho duly filed and sined Songei raquisie documends to mlhelpdesk @ik ntime, oo i
The Mambess are reouested 1o caedily read BE the Motes get oot i tha Notica al The AGM and n
pafiGukar, nsinadtions loe joinng and afending e A Ficdgh VOBV, manne o Gashrg wola
fmagh Remale. @-voling and E-yoling during e AGM

For TV Vishon Limibed

Bl

Shilpa Jain
Placa: Mumbai Company Secretary & Compliance Officer
Duabe: August 05, 2024 ACS No.: 24978

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
“STURDY INDUSTRIES LIMITED" OPERATING IN MANUFACTURING
OF IRRIGATION SYSTEMS AND POWER GEMNERATION PRODUCTS
BASED OUT AT PARWANOO, HIMACHAL PRADESH.

(Under Regulation 364 (1) of the Insolvency and Bankrupicy Board of India
i{Insaolvency Resolution Process for Corporate Persons) Regulations, 2016
RELEVANT PARTICULARS

.| Name of the Corporate Debtor | STURDY INDUSTRIES LIMITED
_alung with PANICINILLP Mo, | PAN: AABCE04360 | CIN: LE5209HP 1985PLCI0557
L Address of the registered office | Registered Office: Plof Number 57, First Floor,
Sactor-1, Bactor-2 Farsanoo, Sotan, Kasaull,
| Himachal Fradesh-173220, nda
| htips:itwww.slurdyindusiries.in
Guwahall, Assam

el v

| URL of website
4 | Details of place where majorty
Lol fixed assets ars located
' Installed capacity of main
| products/ services |
6. | Chuandity & value of mam products/ | INR 00,38 Crora - Revenua for the Financial
senaces sold in last financial year |year ended 31st March.2024 basis audied
_ _ _ | financial statemeant
7, | Kumber of employees! workmen | 07 ) -
8. | Further details inchuding lasl avatabie) hitps:i'www.sturdyindustries.in/
{financial slatemants (with schedules) | Also may be cbiained by sending an emad to
of bwo years, lists of creditars, cirp.sturdyi@gmaill.com
refevant dates for subsequent avents
of the progess are available at .
% | Elgibility for resolution applicants | hitps:www.sturdyindustnies.in/
{under section 25(2){h) of the Also may be-obiained by sending an email o
\Code is avadable al clrp.sturdy@gmail com
0. Last date for receipt of expression | 20.08.2024
_jofintgrest |
11! Date of isswe of provisional list of | 30.08.2024
prozpective resolution appicants

[=2]

| 25151 .48 MTPA {Single Shift)

17| Last date for submission of | 04.09.2024
[objections o provisaonal kst _
13| Date of issue of fnal kst of 14.09.2024

prospective resolubon applicants
18| Date of issue of informatian
i memorandun, evatuation matrix
and request for resolulion |:I|FII'I b
prospeclive resolubon applicants
15. Las! date for submission of
__|resolytion plans .
6. Process email id to submit EOI

119,09.2024

119,10.2024

| elrp.sturdyi@gmall.com

G-

Data : 0508 5024

CA Anurag Goel
Place: Now Dl

Rasalufion Processiona! for Stuedy Industries Limifed

Regn, No.: IBEIIPA-OD1/IP-PROETa2017- 18/ 11460
Regd. Address: Plat No. 6, First Floor, State Bank Nagar, Paschim Vihar, Nesw Dithi-110063

¢

Registered office address: Utkarsh Tower, NH-31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN - 221105.
Unaudited Financial Results For Quarter Ended June 30, 2024

Utkarsh Small Finance Bank

Aapki Ummeed Ka Khaata
(A Scheduled Commercial Bank)

Long Term Credit Rating | ICRA A+ (Stable) | CARE A+ (Stable} | Rating for Certificate of Deposit Programme | ICRA A1+

& Gross Loan Portlalio (2 cr)

& Return on Equity

31% 18,798 18.1%*
& Deposits (¥ cr) & Return on Assels
30% 18,163 2.3%*
Lf © Tolal Assels (2 cr) © CRAR
S 28% 24,891 23.18%
=
& Operating Profit Pre-Provision (¥ cr) & Gross NPA
41% 31 2.78%
& MNel Prafil (% cr) & Net NPA
28% 137 0.26%
*Q1FY25 {2 in lakhs)
Particulars Ouarier Ended Year Ended
June 30, 2024 (March 31, 2024 | June 30, 2023 | March 31, 2024
Unaudited Refer Note 5 Unaudiled Audited
1 Tolal income fram operations (net) 06,591.68 B3.562.1 2045953 31784116
2 Met Profit or the year‘period (befors tax, exceptional and/or extraordinary itams) 18.624.01 20.834.67 14.456.49 65,938 63
3 Me1 Profit’(Loss) for the year'period before tax (after exceptional and'or extragedinary fems) 18.624.01 20 834,67 14,456, 4% fi5,938.63
4 Nei Profit’iLoss) for the year'period after fax {after exceplional and/or extragrdinary items) 13, 73967 15.865.65 ‘IEI.M:EI.EE 49,762 .85
= Total Comprehensive Income for the year/penod [Compnsing Profit(Loss) for the penod 13.739.67 15.965.65 ‘IIZI.'r'ﬂiQ.EE 49, 762.85
(after tax) and Other Comprehensive Income (after tax)] (Refer Note 3)
6 Paid up Equity Share Capital (of ¥ 10 each) 1,10,014.3 1,09,945.75 BO. 500 47 1,000,945 75
7 Reserves (excluding Revahuation Rasene) 1.87.373.08
& Sacurites Premium Account 8567274 65.427.78 28.614.63 Sh427.78
8 Nel worth® 27221080 | 27222467| 18421892 | 27222467
10 Paid up Debt Capital / Outstanding Debt 211 26541 1.9, 50E.08 2.24. 53965 1,59, 508.08
11 fl_ui?tanl:lirlg Redesmable Praference Shares - - - =il
12 Debd Equity Ratio** 068 Q.67 1.06 067
13 EPS Basic (T) (nof annuaksed for quartars) 1.25 1.45 1,20 4.79
EPS Diluted {¥) inot annualised for quariers) 1.24 1.44 1.20 475
14 Todal Debt™™ 1o Tofal Assels ratio 2.4%% 8.32% 11.58% B.35%
15 Capital Adequacy Ratio 23.18% 22.57% 19.81% X25T%
16 % of Gross NPA 2.78% 2.51% 3.13% 2.51%
17 % of Mat NPA 0.26% 0.03% 0.33% {.03%
1B Return on Assefs (not annuaBsed for quarters) 3.57% 0.7 2% 57% 2.456%
18 Capital Redemplion Resarve
20 Debenture Redemplion Reserve - - -

* as per BBl guidelines.

Hotes to the financial resulis:

Place : Mumbai
Date - August D3, 2024

** Debt represants otal borrowings of the Bank & Equity consist of Share Capital plus Resarves

1, The above is an exiract of the format of guarter ended June 30, 2024 financial results reviewed by the Audit Committes and approved by the Board of Directors of the Bank at
its respective meeting held on Awgust 03, 2024, The financial results have bean subjected to limited review by the Joint Statutory Auditors as required under Regulation 33
and Regulation 52 of the SEBI [Listing Dbligations &nd Disclosure Reguirements) Regulations; 2015 ("Lisling Begulations"), The Full Format of ihe quarter ended Financial
Results are availabde on the website of the Stock Exchanges, ww, nseindia. com & werw bseindia, com & of the Bank- weww_ utkarsh.bank

2. The Board of Directors atits meeting held on April 26, 2024, has proposed a dividend of ¥0.50 per share (Previoas Year- TNIL per share) forthe year ended March 31, 2024
and the same i3 approvad by the shareholders at the Annual Ganaral Meeting hetd on Juby 22,2024, Efect of the dectared dividerd has bean reckonsd in determining capital
funds in the computation of capital adequacy rafios as at March 31, 2024 and June 30,2024,

3. Information related o the total comprehensive income & other comprehensive incoma are not furnished as ind A5 is not vet made applicable fo Bank.

4. As per regulation 33 and regulation 52{4) of SEBI (Listing Obligation & Disclosure Reguiremants) Regulations 2015, the equity and debt listed entities are required fo
disclose certain rafios and accordingby ratios refevant o Banking sector kave bean disclosed above

8. The figures for the quarter ended March 31, 2024 are the batancing figure Beiween the audited figures in respact far the year-and figures for tha ning months ended
December 31, 2023 which were subjectad to limited review by the joint statuiory audiors.

For and on bahalf of the Board of Directors of
Utkarsh Small Finance Bank Limited
CIM: UERG92UP2016PLEOR2E04

ad/-

Govind Singh

Managing Director & CED
LN ; D247 0680

zomato

Zomato Limited
CIN: L93030DL2010PLC198141
Registered Office: Ground Floor 124, 94 Meghdoot, Mehmu Place,
New Defhi - 110019, India
Website: www zomaio.com; E-mail: companysecretaryzomato.com
Phone No: +81 11 40582373

NOTICE OF 14" ANNUAL GENERAL MEETING ("AGM") OF

ZOMATO LIMITED AND E-VOTING INFORMATICHN

Naolice is haraby given that 14" AGM of the members of Zomato Limited {‘Company™) wil

be held on Wednesday, August 28, 2024 3t 1200 PM. {I5T) through Video Conferencing

{"WC Y ar Dther Audio Visual Means [“OAVM ) io ransact the businessies) as saloul inthe

nodica of the AGM [“Motice”). The proceadings of the AGM shall be desmed o be

conducted al the Registerad Office of the Company which shall be the deemed venue of

thaAGM

1. Incompliance with the applicabie provesions of the Companies Acl, 2113 and the rules
made thereunder raad with Ganeral Circular No. 972023 dated September 25, 203
and any other circulars issued in this regard by the Ministry of Corporate Affairs, read
with SEB| Master circufar no. SEBVHOICFDPoD2ICIRP2023M1 20 dated July 11,
2023 and SEBI Ceoular Moo SEEVHOICEDWCFD-Pol-2PICIRZIEZINIGT  datsd
October T, 2023 and any ofher circulars szwed in this regard by the Securilies and
Exchange Board of India ("SEBIT) and the SEBI iListing Obligations and Discloswe
Requiraments) Regulations, 2015 (Including any amandments, modifications or re-
enaciments thereof for the fime being in force), the Mofice and Annusl Report for the
financial year ended on March 31, 2024 ("Annual Report’) have been sent anly
fheough electronic mode to those rmembers of the Company whose names appear
the regester of members | register of benehcial owners maintamned by the deposilorias
on Thursday, Avgust 01, 2024 and whose e-mad addrassas are registerad with the
Company depositonesreqisirar and share transfer agent! depository paricpant, The
alecironic dispatch of Notice and Annual Repaort o the meambers has baen complatesd
on Saturday, August 03, 2024, The soft copy of the Motice and Annusl Repart 15 also
avadabla on the Company’s websile wwwzomaiocom, webside of the stock
gachanges i, BSE Limited and Mational Stock Exchange of India &t
www. baaindia. com and www.nseindia.com respectivaly and also at the websita of Link
Indirne Inliz Private Limited {“Link Intime”), Begistrar and Share Transfar Ageni of the
Compary and e-voling agency at hifps:instavate linkintime.co.n.

£, The cut-off date for determining the eligibility to vote by remote e-voting or e=woling at

the AGM shall be Wednesday, August 21, 2024 {"Cut-off date”). Shareholders of the

Company, whose names appear in the regester of members [ist of beneficial cwners as

on Cut-off date, shall only be enfitied to vole electronically either through remoke &-

voling or e-vating during AGK, on the resoldions sat forih i the Notice Aperson who s

nat a sharehoiter ason the Cui-off date should reat this commanication for imformation

purposas onby. The voding rights of sharaholders shall be in proportion 1o their sharne in

the pald-up equity share capilal of the Company a5 on the Gut-off date

Allthe members are informed that

(a) hebusiness sef oulin the Nolice may be transacied hrough remode e-voling ore-

voling atthe AGM
(b) The remabe e-voling perindis as folows:

et

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur-313 001 (Rajasthan),
Phone: 0294 6651100

Corporate Office: 5" Floor, Vipul Square, B-Block,

Sushant Lok, Phase-I, Gurugram-122 009 (Haryana)

Email id : investor@piind.com | Website: www.piindustries.com
Phone: 0124-6790000, Fax: 0124-4081247

NOTICE OF THE 77" ANNUAL GENERAL MEETING TO BE HELD THROUGH

I i ek By Soene

VIDEO CONFERENCING (VC)/OTHER AUDIO-VISUAL MEANS (0AVM)

Notice is hereby given that 77" Annual General Meeting of the members of Pl Industries
Limited (‘the Company’) is scheduled to be held on Tuesday, August 27,2024 at 10:30 A.M.
(IST) through Video Conferencing ('VC’)/Other Audio-Visual Means (‘OAVM’) (hereinafter
referred to as ‘e-AGM’) without physical presence of the members at the venue in
compliance with applicable provisions of the Companies Act, 2013 read with General
Circular No. 14/2020 dated April 08, 2020, and subsequent circulars issued in this regard,
the latest being Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of
Corporate Affairs (MCA), respectively, and other relevant circulars issued by the Ministry of
Corporate Affairs (‘MCA Circulars’), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
January 05, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated
October 07, 2023, issued by the Securities and Exchange Board of India (SEBI).
In compliances with the above circulars, electronic copies of the Notice of the 77" e-AGM
and Integrated Annual Report for the FY 2023-24, have been sent on August 03, 2024, to
all the members whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent viz. KFin Technologies Ltd., (‘KFin’). The physical copy of the Notice
along with the Integrated Annual Report shall be dispatched solely to those Members at
their registered address who explicitly request for the physical copy. Further, the
documents pertaining to the items of business to be transacted in the e-AGM shall be
made available for inspection as per the procedure outlined in the Notice of 77" e-AGM.
The Notice of e-AGM is available on the following websites for the convenience of
the members:
1. Company’s website: https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting
2. Website of Stock Exchanges: i.e. viz., BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com
3. KFinwebsite: https://evoting.kfintech.com
Only those members, whose names are recorded in the Register of Members/list of
Beneficial Owners as on the ‘cut-off date’ i.e. Tuesday, August 20, 2024, shall be entitled
to vote on the resolutions set forth in Notice of 77" e-AGM. Any person who acquires
shares of the Company and becomes a Member of the Company after the dispatch of the
e-AGM Notice and holding shares as on the cut-off date, may obtain the login ID and
password by sending a request from their registered email ID at evoting@kfintech.com or
Toll free number 1800 309 4001.
E-voting:
In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended, and Regulation 44 of the SEBI
Listing Regulations, 2015 and in compliance with SEBI circular dated December 09, 2020,
the Company is pleased to offer the facility of e-voting to its members.
Remote e-voting and voting at the e-AGM details:
The facility of casting the votes by the Members using an electronic voting system
(‘remote e-Voting’) will be provided by KFin. The details of remote e-Voting are as below:

Commencement of Remote e-voting | Friday, August 23, 2024 (9.00 a.m. IST)

End of Remote e-voting Monday, August 26, 2024 (5.00 p.m. IST)

The facility for remote e-voting shall also be made available at the e-AGM for the Members
who have not already cast their vote prior to the e-AGM and will be kept open for 30
minutes at the end of the e-AGM. Members who have cast their vote by remote e-voting
prior to the e-AGM may attend and participate in the e-AGM but shall not be entitled to cast
their vote again.

The remote e-voting shall not be allowed beyond the aforesaid date and time and the
remote e-voting module shall forthwith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution is submitted, the member shall not be allowed to
change it subsequently.

Members will be able to attend the e-AGM by accessing https://emeetings.kfintech.com.
Further, the detailed procedure for joining the e-AGM and remote e-voting has been
provided in the Notice of 77" e-AGM.

Procedure to register as a speaker and for posting your queries:

Members who wish to speak during the meeting may register themselves as speakers for
the e-AGM to express their views or may send their questions/queries in advance at
investor@piind.com by log in to https://emeetings.kfintech.com and clicking on the tab
‘Speaker Registration’ or ‘Post your Queries’ during the period starting from 09:00 AM
(IST),August 22,2024, 1ill 05:00 PM (IST), August 23, 2024.

The Company reserves the right to restrict the number of questions and number of speakers
to be considered during the e-AGM, depending upon availability of time for the e-AGM.
Further the detailedprocedure for the same is provided in the Notice of 77" e-AGM.
Scrutinizer for supervising the e-voting facility:

The Company has appointed Mr. Ashish Kumar Friends, Practicing Company Secretary, to
actas the ‘Scrutinizer’ for scrutinizing the e-voting process in a fair and transparent manner.
Manner of registering KYC including bank details for receiving Dividend electronically,
if declared in the AGM:

i’hysical
holding

Members holding shares in physical mode, who have not
registered/updated their e-mail address and/ or bank account details
for receiving dividends directly in their bank accounts through
electronic clearing service (ECS) or any other means are requested to
submit Form ISR-1 duly filled and signed along with self-attested copy
of the PAN card and such other documents as prescribed in the Form,
toregister or update:
a. PAN, KYC details and nomination;
b. Particulars of bank account or change in their address, for receiving
dividenddirectlyin theiraccountthrough electronicmode; and
c. E-mail address to receive communication through electronic means,
including Annual Report and Notice and other communications.
The said Formis available on the Company’s website at
https://www.piindustries.com/investor-relations/sh-ce/Forms and on
the website of KFin at
https://ris.kfintech.com/clientservices/isc/default.aspx#isc_download
hrd. Members have an option to submit the duly filled Form ISR-1 in
person at any of the branches of KFin, details of which are available
at https://www.kfintech.com/contact-us/ or submit e-signed form
online along with requisite documents by accessing the link
https://ris.kfintech.com/clientservices/isc/default.aspx# or physical
forms can be sentthrough post at following address:
KFin Technologies Ltd. Unit: Pl Industries Ltd. Selenium Building,
Tower-B, Plot No 31 & 32, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Members holding shares in dematerialised mode are requested to
holding update their aforesaid details with their Depository Participant (DP) by
following the procedure prescribed by the DP to avoid delay in

receiving the dividend.

Dividend related information:

The Board of Directors of the Company at its meeting held on May 21, 2024, have
recommended the Final Dividend for FY 2023-24. The details of Final Dividend are as
below:

Commencement of remoiee-woting | Satuwday, Angust2d, 3024 at DO0AM, [15T)

Conclusion of remole e-valding Tuesday, August 27, 2024 at 500 PM, {1ST)

Rate of Dividend Rs.9/- per Equity Share

Record Date Tuesday, August 20, 2024

ici  Bemote e-voling shall not be allowed beyvond Tuesday, August 27, 2024 at 5.00
FM, {157} and the remade e-vofing madule shall be disabled by Link Infims wpon
expiny of aforesaid penod

{d} - Shareholders who have casied their votas) by remote e-voting prior io the AGK
may 2o sthend and parficipate in the AGM theough VE/IDAVM means but shal
not be enlifled 1o castiheir volel s} again,

ta]  Facility for e-vobing will alss be available during the AGM and those membears
present in the AGM throwgh VE/OAVE, who have not casied their vote on e
reschufion through remole e-voting and are. not otherwise bamad from doing 5o,
shall be eligible 10 vote through the e-voling duning the AGM

M Once the wola i cagted by the membar ana resolution, the membar will nod be
allowed to modify or change hishervole subsequently.

4. The defailed procedure for e-voling and joining the AGM through VC/IOAVM, including
the mannar in which members holding shares in physical/demat farm and who have nat
regiziered thelr email address can cast thesr vobefs) through remoée e-voling or e-
voling ak the AGHK, is provided in the Motice. The Company has additionally provided
the facility o ihe members b lemporanty update thes amail address by dicking the fink:
httpsflliphab mkintme.coinEmailRegEmail_Registarhilmd for limited purposes of
raceiving the Motloe, Anneal Report and vobe on the resolutions setout in Notice.

& In case the shareholders have any quenes of issues regarding remaote e-vating and
AGM, they may refer the Frequentiy Asked Questions [FAQS") and Instavale e-Vobing
manual available at htpsinstavole Enkinlime.co.n, under help section or write 20
armail ko Mr. Baiv Banjan, Asslistant Vice Presidant - avoling, Link Intirse kndia Pyd Lid,
Addrezs; G 1071, 247 Park, LB.S.Marg, Yikhroli (Wesi), Mumbai=00033 at
enoticesi@inkintime.cadn or contact 81 Tel ; +871 22 40366000 or write an emad 1o Ms
Sandhya Sethia, Company Secretary and Comphance Officer of the Comgany by
sanding email at companysecratany @ zomato.com.

Members are requested to carefully read the Notice and in particular, instructions for

joining AGM, manner of casting vole through remote e-voling ore-voling af the AGM.

Forand on behall of the Board of Direclors

For Zomato Limited

Sdl-

Sandhya Sethia

Company Secretary & Compliance Officer

Date; August 04, 2024
Place: Gurugram
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financialexpress.com

financialexp.epapr.in

Book Closure Date Wednesday, August 21, 2024 to

Tuesday, August 27, 2024 (both days inclusive)

Dividend Payment Date On or before September 20, 2024

Instructions on Tax Deductible at source on dividend:

As you may be aware, in terms of the provisions of the Income Tax Act, 1961, dividend
income is taxable in the hands of Members with effect from April 1, 2020. Accordingly, the
Company would be required to deduct tax at source (‘TDS’) in respect of approved
payment of dividend to its shareholders (Residents as well as Non-Residents). The
information regarding the applicability of TDS rate for various categories of shareholders
and documentation required, is available on the website of the Company under the
Investor section at https://www.piindustries.com/investor-relations/sh-ce/Annual-
General-Meeting. Accordingly, you are requested to send all the necessary documents via
email at investor@piind.com or einward.ris@kfintech.com on or before Wednesday,
August 14, 2024, for the purpose of complying with the applicable TDS provisions.

Kindly note that no communication or documentation on tax determination / deduction
shall be entertained after the above-mentioned date.

In case of any query and/or grievance, members may write to einward.ris@kfintech.com
or call KFin's toll free no. 1800 309 4001, members may also write an email to Company at
investor@piind.com. Further, members may refer to the Help Section, Frequently Asked
Questions (FAQs) and e-voting user manual available on KFin's website at
https://evoting.kfintech.com.

The above information is being issued for the information and benefit of all the members of
the Company and is in compliance with the MCA Circulars and the SEBI Circulars issued
fromtime totime.

For Pl Industries Limited

Sd/-

Sonal Tiwari

Company Secretary & Nodal Officer

Place : Gurugram
Date: August 04, 2024

“"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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